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Clause 1, the Enacting Formula and the
Title were added to the Bill

SHRIMATI SUSHILA ROHATGI : Sir, I
move :

"That he Bill be returned."

Thz questi m was put and the motion was
adopted.

RESOLUTION DISAPPROVING THE
MAINTENANCE OF INTERNAL
SECURITY ORDINANCE, 1971

MR. DEPUTY CHAIRMAN : Statutory
Resolution disapproving the Maintenance of
Internal  Security Ordinance. 1971, Mr.
Advani.

SHRI A P. CHATTERJEE (West Bengal)
: Sir, [ rise on a point of order. Sir, you have
called for the next item—the statutory
Resolution disapproving the Maintenance of
Internal Security Ordinance, 1971 I am
placing before you Rules 122 and 123 of the
Rules of Procedure of this House. May I read
those Rules ?

"122. A any time after the Bill has been
so laid on the Table, any Minister in the
case of a Government Bill, or, in any other
case, any member may give notice of his
intention to move that the Bill be tak.-n
into consideration."

"123. On the day on which the motion
for consideration is set down in the list of
business which shall, unless the Chair man
otherwise directs, be not less than two
days fiom the receipt of the notice, the
member giving notice may move that the
Bill be taken into consideration."

Sir, my first point is this that the Bill was
laid on the Table of the House on the 21st June
because Parliamentary Bulletin Part I (item 6)
dated the 21st June says "Government Bill laid
on the Table. The Maintenance of Internal
Security Bill, 1971, as passed by the Lok
Sabha." Sir, I do not know whether .iny notice
has been given or not by the Secretary. But
then, Sir, supposing for argument's sake that
on the day on which the Bill was laid on the
Table of the House, on that very day, the
notice was given, that is to say, on the 21st
June, according to Rule 123, this Bill cannot
come
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up for consideration not less than two days
from that day of notice, that is to say, if you
agree that notice was given on the 21st June,
the Bill cannot come up for discussion before
the 24th. The Bill cannot come up for
consideration before the 24th June, not less
than two clear days, even if for the sake of
argument the notice of the intention to move
that the Bill be taken into consideration was
given on 21st June. That is my first point, Sir.

Secondly, the whole point is this whether
the notice has been given or not. As far as the
notice is concerned, you kindly look at Rule
223 which says :—

"(1) Every notice required by the rules
shall be given in writing addressed to the
Secretary. . ."

I need not read out the whole thing. But Rule
224 says :(—

"(1) The Secretary shall make every
effort to circulate to each member a copy
of every notice or other paper which is by
these rules required to be made available
for the use of members."

Sir, the notice, according to Rule 223 was
not circulated to us. That is one thing.
Secondly, itis no doubt said in sub-rule
-

"A notice or other paper shall be
deemed to have been made available for
the use of every member if a copy thereof
is deposited in such manner and in such
place as the Chairman may, from time to
time, direct."

I want to know from you whether the
Chairman has directed the place and the
manner in which the notice has to be depo-
sited. We do not know of such a place and we
do not know of such a manner. Therefore, I am
submitting, first of all, that no notice was
given. We do not know because the notice
ought to have been circulated to us or might
have been made available under Rule 224.
That is my first question. The point is that
notice was not given. If the matter was laid on
the Table of the House, the matter cannot be
considered.

My second submission is this. Supposing
even for argument's sake, that a notice was
given after the matter was laid on the Table of
the 21st June, under section (1) of Rule 223
the Bill cannot come up for consideration if
two days have not yet passed. Supposing, for
argument's sake, the notice was
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given on the 21st June, it cannot come up for
consideration before the 24th unless the
Chairman otherwise directs. The Chairman
has not directed otherwise. Therefore, Sir, I
am submitting that this Bill cannot come up
for consideration on either of the grounds.
Therefore, I ask for your ruling on this point
of order. I say that this Bill cannot, in any
event, be considered today.

SHRI BHUPESH GUPTA (West Bengal):
Sir, I rise on a point of order.

MR. DEPUTY CHAIRMAN What

about his point of order ?

SHRI BHUPESH GUPTA : You can take
them up together. His point of order should be
prolonged. He has made a very excellent point
of order and we must appreciate it.

As far as I am concerned, my point of
order is this According to your List of Business
you say two things will be discussed together,
namely, the Statutory Resolution and the Bill.
Sir, this is improper and illegal. It is certainly
not acceptable unless the House agrees, which
means both sides of the House. The House is
not only the other side. They are a part of the
House and we are the other part of the House.
Collectively we call it House. If we all agree
then, of course, it is a different matter. We
know conventions come in. Conventions in this
matter should be viewed from the point of view
of agreement. As you know, many of the
things, which are not provided either in the
Constitution or in the Rules explicity, we do by
mutual adjustment and mutual accommodation.

Here, there is no question of accommo-
dation. Now, Sir, first the Statutory Resolution
should be discussed spearately and voted upon
separately. After the fate of the Resolution has
boen decided, we should proceed to the next
item, if at all, namely, the Maintenance of
Internal Securiiy Bill. The Minister comes
into the picture later.

Sir, I would refer you to Part V, Chapter
III, article 12.1 of the Constitution, where
certain provisions are made as to how Parli-
ament should deal with the legislative power
of the president. Here the Resolution relates to
a subject matter coming within
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the jurisdiction of the legislative power ,ot the
president. The Bill is something wh ch comes
within the legislative power of he Parliament
itself. They are two distinct categories, It is not
as if we are dealing with two matters belonging
to the same area of constitutional jurisdiction.
Now we are, therefore, called upon initially to
decide whether the promulgation of the Ordi-
nance was itself justified of not. The promul-
gation of an Ordinance is permissible only
when the Parliament is not in session. The
President on the advice of the Council of
Ministers promulgated this Ordinance in May.
Here we want to question the entire action of
the President, rather the action of the
Government in advising the President, this
should not be confused with either the Bill or
the provisions of the Bill. One may or may not
like the Bill. There may be people who endorse
in principal the Bill but yet may not like that the
Ordinance should have been promulgated. In
fact, they may not like that the President should
have assumed the legislative power and enacted
this measure in this manner when the
Parliament was soon to be in session. Therefore,
these two things should never be confused. Sir,
we should not be debarred from our right to
criticise the conduct of the Government in
advising the President to take recourse to
promulgation of the Ordinance over a matter
like this. That right of ours is a constitutionally
guaranteed right, and that is why article 123(2)
says:

"An Ordinance promulgated under this
article shall have the same force and effect
as an Act of Parliament, but every such
Ordinance—

(a) shall be laid before both Houses
of Parliament and shall cease to operate
at the expiration of six weeks from the
reassembly of Parliament, or, if before
the expiration of that period resolutions
disapproving it are passed by both
Houses, upon the passing of the second
ofthose resolutions;"

So, Sir, we are given a constitutional right to
come immediately, at the first opportunity
after the President had acted, with a resolution
to disapprove it and record our disapproval,
compelling the Government to cancel the
Ordinance or cancel the particular law, in
fact, negating the law-



49 Re disapproval of

making power if the President in so far as the
particular measure is concerned. This should
not br confused with the merits or demerits of
the provisions of the Bill or the general
consideration of the bill as such. That is why I
Say hat in Part V of the Constitution, the
Parliament has been given the power of
vigilane, the power of supervision, over the
most extr lordinary provision in the
Constitution name y, the law-making power of
the Executive by passing the parliament when
it is not i i session. Now that the parliament
has be ;n seized of the matter, it should first of
all i;ive its reaction to the Presidential act of
proclamation of the Ordinance. That right, a
I said, is a constitutionally guaranteed right. I
want this right to be fully exercised he e,
without being interfered with or impinged
upon in any manner by mixing up this
discussion with the discussion of the Bill. The
Bill will come later. (Time bell rings) what is
the use of ringing the bell ? Who is going to
listen to it ?

Suppose we di-approve of the Bill by a
resolution. What happens then ? Then the
Government shou J withdraw that Bill. This
House cannot go on with this Bill. I am not
concerned \ ith the other House. If this House
turns d >wn the Ordinance by a resolution, it
means that the Bill has lost even the basis, for
appearance in this House unless they come v
ith some other thing or some other Bill, TI
erefore, we should have that right. Therefoie, I
demand the discussion, if at all be separated.
We should be given first the right to
disapprove and nothing else. We disapprove
the conduct of the Government, the whole
conduct. After that we shall see \ hat is to be
done with the Bill if at all it :omes. Therefore,
I request you kindly to find out from the Rules
of procedure as to w u'ch rule of procedure of
the House says tha such things should be
discussed together We are taking into
consideration the Bill under certain other
provisions of the C institution. This we are
taking up, a discussion on this, under Article
123 of the Constitution. In fact the provision
relating to the consideration of the Bill and the
provision relating to the consideration of the
Resolution disapproving the Ordinance appear
in two separate chapters. They are two
different things. Therefore, in the rules of
business of the House you do not have a
provision for mixing up such dsscussions. If in
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way of consensus. But there is no such
agreement, there is no such consensus, here.
On the contrary there is strong opposition to
the entire behaviour of the Government.
Therefore, the question of mixing up does not
arise. 1 think the Minister should not at all be
called to move the other thing. After you
decide the point of order raised by Mr. Arun
Chatterj-ee and you decide to have the
discussion — you should not really —then we
proceed with the Resolution and the
Resolution shall be voted upon.in accordance-
with the provisions of the Constitution And
only after that will the question arise whether
the Bill can come or not : not before that. But
if you mix up these fwd things, it will be
surrenderim; to Hi ¢ convenience i pediency of
the Government, It will not be honouring the
tradition of the House, it will not be honouring
the customs and conventions of Parliament, it
will not be honur-ing the provisions of the
Constitution that are there it will not be
honouring the Rule’ of Procedure of the
House. I want your ruling on that.

SHRI DWIJENDRALAL SEN GUPTA
(West. Bengal) : I am on a point of order. So
far as the Maintenance of Internal Security
Bill, 1971, is concerned, the Order Paper says

"Shri K.C. Pant to move that the Bill,
to provide for detention in certain cases
for the purposes of maintenance of
internal security and matters connected
therewith, as passed by the Lok Sabha be
taken into consideration."

[y point of order is this. This Bill has not
been passed by the Lok Sabha. As such we
cannot take into account a Bill for discussion
the passing of which by the Lok Sabha is now
in "uestion. Mr. Piloo Modi a Member of the
Lok Sabha, has written a letter to the Speaker
of the Lok Sabha, stating in unmistakable
terms that this matter was not passed. It was
not put to vote. There was no call for 'Ayes',
there was no call for '"Noes'...

SOME HON. MEMBERS : No, no.

SHRI DWIJENDRALAL SEN GUPTA:
He said that. And that matter is now pending
before the Speaker. There has been no ruling.
He has asked for an inquiry...

SOME HON. MEMBERS; No, no.
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SHRI DWIJENDRALAL SEN GUPTA:
Yes. H<has asked for an inquiry...

MR. DEPUTY CHAIRMAN: Mr. Sen
Gupta, so far as I remember this point has
already been clarified by the Speaker.

SHRI DWIJENDRALAL SEN GUPTA:
So long as the matter has not been thrashed
out, so long as there is no finding on the
allegations of Mr. Piloo Modi who is a very
responsible Member of the Lok Sabha. I think
this House should not go into this matter.

SHRI M. N. KAUL (Nominated) : Now
there are three points of order.

SHRI TRTLOKI SINGH (Uttar Pradesh) :
I have a submission to make.

MR. DEPUTY CHAIRMAN : Shri

Niren Ghosh.

SHRI NIREN GHOSH (West Bengal) : 1
support both the points of order raised by Shri
Chatterjee and Shri Bhupesh Gupta. I forgot
the other one. I also support the point of order
raised by Shri Sen Gupta. Shri Piloo Mody in
the other House has said that it was not put to
the vote. Unless a measure is put to the vote, it
cannot be passed. Without putting it to the
vote, has any presiding officer of either House
the right to say that it had been passed ? I think
no presiding officer has that right.

Yesterday you said first that the budget
and the Appropriation Bill should be taken
together. We said that there is no such
provision in the Rules of Procedure and
Conduct of Business of this House. Only when
there was want of time, we agreed to that in
the past. Otherwise, there is no such Rule.
That being the position, I thought it was made
abundantly clear yesterday that the statutory
Resolution and the Bill are two separate items.

[RAJYA SABHA]

MR. DEPUTY CHAIRMAN : Your point
is very clear.

SHRI NIREN GHOSH Still it s
surprising that the same thing is being re-
peated. .,

(Interruptiom)
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MR. DEPUTY CHAIRMAN : Please sil
down. Your point of order is quite clear.

SHRI NIREN GHOSH Unless we
dispose of the Resolution first, we are not in a
position to take up this Bill. . .

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI BHUPESH GUPTA : Sir, Shri Om
Mehta is canvassing for support.

MR. DEPUTY CHAIRMAN : He is
having some sort of talk with the hon.
Member.

SHRI BHUPESH GUPTA : I can hear. It
comes through this.

SHRI CHITTA BASU (West Bengal) :
How do you know that he is not canvassing ?

MR. DEPUTY-CHAIRMAN ; How do
you know that he is convassing ? He is always
moving about and talking to hon. Members.

. TwAartmo (I 93E)
A L.
ot gumwfa ;. wowr #5 qm

ATEE HqIF WIS & |

ot gAAraam - gfaq 1 98y, T2
9421 @ & | Awd, # =vgar ar fr §
A1 s fag off 1 973 & amm a1
gdr far & Jar wgr ) afeq gar ad@i 5
I 4T 991 TE0 fHar arerr |

ot faere fag s fromg o &
aTh @A 2 |

ot gqwaafe swEr gz mmw
AET A 8, WUHT ATIZ AT ATET
wafad srodt ave & fer war

SHRI TRILOKI SINGH : 1 wish to

make a submission,
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SHRI A. P. CHATTERIJEE : Shri Raj-
narayan says that Shri Triloki Signh should
speak first.

W wmraam : & ag Fgar § &
At Pada fag off wdifaw aeafeafa
F1 Rgad  F¢ & A1 fawmr awy w7 q6-
8 & W7 o A anw & @ w77 SrAr
2, vawt faar fedy sx %3 w23 &1
FAFT =T F1 SO ot g &, ifw . ..

sl WA WITET AT E W
ArET AT Y ?

ot Trowremo - wfaum F wgeae
22 %1 =T ATA
‘1§ eafay oy 3 faar w2,
0 T & I & g
siter s = a9 faar gEveT ¥
frez wgf far smdmm AT & gAY
wfa & fafe agaedt & guad 5@
aar sfaear w09 & wfawr g afaa
T@r sar |

T, gt dfaam #1 wgeaE 22
(%) #zar & i sz wr§ eafr frowne
fgar a1 &, @ 3w afim &1 gawr
freaard & s F1 sraFrd  srarfa-
arer &1 st 91T g afig woAr w9
& yarfaw, A9 w9y & wgga fE
AT AT F TURT FIA FTFF @ |
3% w1 afaq 71 w7 gwar W @Y
wg=a7 3a%1 Fear & fr wew sufaa o
ady fFay mar &, gamea # faeg fem
AT E, AAHL K AW L ..

wit gugafe o wEaram o6, 9349
#1 wETq A4f | 77 agd AT

Y TrwAToEm s g7 fEEae
ZIa1 A1 4 A AzqAET §oww gw
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5t gggaefa g §fza 1 amEr
Az fFEaT @t mr g

st AT g T agt de
W qH AT AT AGH | FIGEAT HTEA FY
w4 #F awwrar a3 I g7 feeaw
&1 97T | 78 eArgz F1 grE W & w Aw
Y St A |, g wE & faear-
fazer oror & amwd § 1 zafao & wod
"ZA & A1 7 FEA 5 owq drew F
arq gaTdr a1a gq w7 gfaa f1 ogaar
FETE, AT W9 gAIL HIAF 2 )
(Imermpn'an) 9 FI1E qe ATd 9T a9 E'T
a1 gaw A a1 g A § ag =g fF
A1 Hq Agar s T Fg F 47 gEeI
g AE w7 § wgsgr 22 9T 3@ 9%
@ g | oY #7 agar 97t § 1 1A uik
FAL FT T WO A | TRAT AT &
fr aar =g enfasdia dfww &
FTAT AATA  ATAN G g eAfsd WA
gfega aaiw & wfed s ywaar o 34
T FOMT WX IAFT FHU AT F2AT 8
f& weas aafaa . ..

sft geaata . 37 9T 41 wEw
adf, a8 ¥ %7 5 24 92 F g TH
A ¥ 99 @ qrfgw | d@rar gqEr
qaaa 3 |

st WA g Jt o gfgar
gradft § | #WE 9 § AT Anr A
a1 5 g 7@ o2 § 1§ gk
faw & ag war § woF fam 7@

st ggwafy @ OO 9 A1 wEw
CEAN

st Tromrem o g Ad 97w
27 & gawm @A weEr # s e
gun frgard g€ 9 awEAd aw &
srAa " fRatr AR AW IART
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[ Trrarr |
FZ a7 24 w= ¥ war fa
W, A1 gay A Afeedz &, Iaw
ara 3| safa w1 T HTAT gOM, A8
dfaars #t dwar ¥ 1 7z IART FETH
W | o § wrgar g o Afera sivew
97 =qr 3, A4I0F 36 49T F qGT 4TAE )
FAT ACETLATE naT agar wrfeasy faweaar
axar g, fomitag#e fe S fam & am
a0 anfaq &1 wrea aqn s ! A
2‘1 FIE UaE ar wrfedd  wE qE awAr

|

ot wy'q wO (397 934) : 7E At
Ay wfew g ae @ & |

A TrsArCEw - Wiy qeaE @l
g7 7z W 45 @y armne waafa ¥ 4w
WA F Ay gr g ot 7 6 g
wi frar 8, § ok gz & wger WY
TR qrEar g e oag O @ D T )
wifeda a7 qga AT waw & o faw
9% @2H FEAT FAT § | qg A1 0F q9
TEN &1 AT 1§ awwar g fF ver aga
qUH qgea g 5 w3 qegefr oft A
aifeda sl o dvr fn Fely =af
#1 frware 40 % 5 fam & amz guay
FTT F@AE o1 "wa § ar fawfuen
92 gir | fovrar afaam & @1 wg=aa)
1 s gt 3 famfaar @3
&7 1 gafay § gar agar g fa @
F1 0w H fawrar 4 s 1 w9 g /g
far weAly gren oo fadias ol g &t
arer wEge WA & gw sawr frgaia
F¥F &, vF § faan srm @r 4z a4 @
At | sfFar &7 gar g, F1ga Ay
geq grir 1w difad g7 a1 e aew
Wogw aza # ua g o 5 wrezafa g
st 5 o wemde w1 gaa faow
# % fou sfeag & wx oY fadaw
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Asqias § favaw 29 8@ arage A
Woamr a9z mws & fF weaa &
fegwtas &7 F1 g4 q@ge @1Er oA
FIT 7T ATHIT /Y AEHIC E A o
fa7 wza 420y, 39 faq ag faar s
ag 72 g fr mfad fam ®§ fear s
< fasas & g fagr s | o fagwd
1 a7 dfaam #1 gar 2 Av w@w
T A gAr § | A7 ST FT 1A
agr =9 @1 & | agr sfaa @Y frar
gfa a1 a@ w4} faar @ @r 2

zafan & Fgar wwar 7 fF agd
gaTer AT far stor, gwmn saeq
faar s otT o7 guTar AFen e @
ST Al Wt wEvE 1 gw A 0 ag
fatias #t sy & fadr d377 87

1pM.

MR. DEPUTY CHAIRMAN : Please sit
down, Mr. Rajnaraian. Mr. Triloki Singh.

SHRI TR LOKI SINGH : Sir. . .

SHRI Bill PESH GUPTA : It is lunch
hour. . .

SEVERAL HON. MEMBERS : After

lunch, after lunch. . ,
(Interruptions)

MR. DEPUTY CHAIRMAN : Points of
order should be disposed of immediately, then
and there ..

SEVERAL HON. MEMBERS : After
lunch. It should be taken up after lunch hour.

SHRI TRILOKI SINGH :
permission, Sir. . .

SHRI BHUPESH GUPTA : Many more
points of order will come.

SHRI TRILOKI SINGH : I will not take
long and will not stand between the lunch and
the hon. Members.

Sir, two points of order have been raised. .

With your
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MR. DEPUTY CHAIRMAN : Three.

SHRI TRILOKI SINGH: May be
thiec. But I am not going to deal with the
third. The hon. Member, Shri Arun Pra-kash
Chatterjee has drawn attention of the Chair to
the provisions of Rule 123, which lays down :

. .the list of business which shall,
unless the Chairman otherwise directs, be
not less than two days from the receipt of
the notice. . ."

Sir, I take it that once it has been put in
the Order Paper, it has been done with the
permission of the Chairman. And in the Order
Paper of yesterday also, we find it.

In the Order Paper circulated yesterday
also, we find—it is on page 66 of the Order
Paper as the last item—"Shri K. C. Pant to
move that the Bill to provide for detention in
certain cases™** be taken into consideration."
So, insofar as the objection taken under Rule
123 is concerned, I find, Sir,—and I submit it
for your consideration—that it has no foree in
law. Insofar as the other point raised by the
hon. Member, Mr. Bhupesh Gupta, is con-
cerned, . . .

(Interruptions)

SHRI NIREN GHOSH : What is your
argument when you say that it has no foree in
law ?

SHRI BHUPESH GUPTA : On a point of
order, Sir. When a point of order is raised by
the hon. Member, we are entitled to hear what
his arguments are when he disposes of a point
of prder.

SHRI TRILOKI SINGH : There can be no
point of order on a point of order. The hon.
Member has full liberty to raise his point, but
later. It is not that he alone knows how to
speak of parliamentary practice. Let him
hear me first.

SHRI BHUPESH GUPTA : I know hs
knows pari iamentary practice very well, but I
am entitled to hear his arguments. . .

SHRI TRILOKI SINGH : Now I am
speaking. The hon. Member is at liberty
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teke half an hour or ten hours or twenty hours
of the time of the House and speak, but later.
The hon. Member was just now making the
point that his lunch is being delayed and the
House should adjourn for lunch. All the same,
now he would not permit me even three or
four minutes to speak when he has taken ten or
fifteen minutes of the time of the House, and
this is not parliamentary practice, Sir.

MR. DEPUTY CHAIRMAN: The other
day when I wanted to adjourn the House for
lunch, he said no, no, there was no hurry for
lunch. "Let us complete the business on hand
and then adjourn." But now the same Mr.
Bhupesh Gupta is speaking to the contrary.

SHRI BHUPESH GUPTA : A point of
order has been raised. According to the Rules,
Sir, according to the Parliamentary Bulletin,
Sir, "Unless the Chairman otherwise directs,
the time of sittings of the Rajya Sabha during
the Seventy-sixth Session will be 11.00 A.M.
to 1.00 P.M. and 2.00 P.M. to 5.00 P.M." First
of all, you have not directed—neither can you
direct except on the basis of the consensus of
the House—any departure from these timings
today. Therefore, the business should have
stopped at 1 o'clock. But, you have allowed it
and we have been listening to him by way of
courtesy.

SHRI NIREN GHOSH : And he was only
speaking on a point of order.

SHRI A.P. CHATTERJEE: Mr.
Deputy Chairman, Sir, Mr. Triloki Singh has
said something on my point of order. May I
reply to him ?

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI A. P. CHATTERIJEE ; But I have to
reply to him.

{Interruptions)

MR. DEPUTY CHAIRMAN
please.

Order

st Ao o gfqg, T oA g

[RAJYA SABHAJ

Maintenance of Internal 60
Security Ordinance, 1971
TIE HTET 1 980 ¢ @ & 1 arg e

forg it #1191

SHRI TRILOKI SINGH : You should be
kind to me.

st TwATOEar o § ATIERT A
qEAT § 1 A dfg WrE HET AR J2
T A8 gErE 418 @ |

MR. DEPUTY CHAIRMAN : Please sit
down, Mr. Rajnarain.

(Inetrruptions)

MR. DEPUTY CHAIRMAN Don't
interrupt Mr. Triloki Singh, please. He is
already on his legs.

SHRI A. P. CHATTERIJEE : Mr. Deputy
Chairman, Sir, Mr. Triloki Singh has already
said something on my point of order, and he is
now travelling to another point of order.
Therefore, on that point I should reply, of
course very briefly.

MR. DEPUTY CHAIRMAN : Not ne-
cessary now. Please sit down.

SHRI A. P. CHATTERIJEE : I will take
only one minute.

MR. DEPUTY CHAIRMAN : No, not
now. Please sit down.

SHRI A. P. CHATTERIJEE: Bnt I have to
reply.

MR. DEPUTY CHAIRMAN : Let him
finish first.

SHRI A. P. CHATrERJEE : He has given
his opinion on my point of order.

MR. DEPUTY CHAIRMAN: Not now.
Kindly listen to him now. Please sit down.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Sir, I would just say one word of assurance
tothe hon. Members of the House that
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we do not want to inhibit discussion. We also
do not v. ant to over-rule the objections or the
points of order raised, without the House
giving due consideration to them. We only
want to say that while on their side they havi
raised their points of order, on our side ¢ nly
one Member, either the Law Ministei or Mr.
Triloki Singh, will reply to them and we will
have done with that. Let ut have that
opportunity now and let at least one Member
on our side reply to the points of order raised
on the other side by so many.

SHRI BHUPESH GUPTA Every
Member in th.; House has the right to raise a
point of order.

MR. DEI UTY CHAIRMAN : Please, Mr.
Chatterjee, sit down.

SHRI BHUPESH GUPTA : The business
in the -louse is not going to be an easy one.

MR. DEPUTY CHAIRMAN
what you are going to do today.

. 1 know

SHRI BHLPESH GUPTA : We are not
talking nonsensense. Let him continue to give
arguments,

SHRI TRILOKI SINGH: Sir, I am
obliged that the hon. Members opposite.. .

(Interruptions)

MR. DEPUTY CHAIRMAN : Please sit
down. I say, please sit down. He is also
speaking on the point of order.

SHRI NIREN GHOSH : He is discussing
the point of order.

MR. DEPUTY CHAIRMAN : This is
rather very bad. I know Mr, Appan has also to
raise a point of order. Whenever any Member
raises a point of order, other Members can also
express a view on that point of order but when|
he is speaking on a point of order, no other|
Member can raise a point of order. Please sit
down. He is already on his legs.

SHRI MONORANJAN ROY (West
Bengal) : Befort he speaks you give me a
chance,
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SHRI N. K. SHEJWALKAR (Madhya
Pradesh) : What we want is that we should be
given an opportunity. It cannot be oneway
traffic.

(Interruptions)

MR. DEPUTY CHAIRMAN
order. Please sit down.

. Order,

SHRI TRILOKI SINGH : I am obliged to
the hon. Members for the courtesy extended to
me in making my submission to you. The
second submission that I wish to make is that
the hon. Leader of the Communist Party of
India, has raised an objection that the Statutory
Resolution disapproving the Maintenance of
Internal Security Ordinance, 1971, and the Bill
as passed by the Lok Sabna and referred to this
House eannot be taken up simultaneously. He
has drawn the attention to the provisions of the
Constitution and also to the Rules of
Procedure. But as everybody knows so well,
convention over-rides the rules.

SOME HON. MEMBERS : No, no.

SHRI BHUPESH GUPTA We are
grateful to you. Sir, I congratulate you. I am
very happy. He has done a signal service to the
House.

SHRI A. P. CHATTERIJEE : What is this,
Sir ?

MR. DEPUTY CHAIRMAN: Mr.
Chatterjee, please sit down. Everyone has
had his say. Please sit down.

SHRI A.P. CHATTERJEE: Do not
show your lack of knowledge.

SHRI BHUPESH GUPTA : Sir, [ am very
glad, the hon. Member, Shri Triloki Singh has
not said that h; can ride over the Deputy
Chairman.

SHRI TRILOKI SINGH : I would like to
be enlightened in the knowledge of parlia-
mentary practice not only by the hon. Members
opposite but anybody even outside the House,
but what I would like to submit again is that
conventions are a departure from Rules.
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SOME HON. MEMBERS : No. no.

MR. DEPUTY CHAIRMAN : Just listen.
Order please. The hon. Members may not
agree with the view of this Member but he has
a right to express his views and no body can
bar his right.

SHRI TRILOKI SINGH : I would like to
tell Members that the conventions are a
departure fiom the Rules and in this case the
hon. Member, Mr. Gupta, who himself raised
that point of order conceded that there has
been a convention in this House to discuss
such matters together.

SHRI BHUPESH GUPTA : On a point of
a personal explanation. Only when we agree
and agreement is a part of it.

(Interruptions)

SHRI TRILOKI SINGH : Let me com-
plete. What do the hon. Members mean ? Let
them go on howling. I know that barking dogs
do not bite.

CHATTERJEE: On a
He must withdraw the
the word 'howl'. It is
We want to ruling on

SHRI A. P.
point of order.
word. He used
unparliamentary.
that.

SHRI TRILOKI SINGH : I am not going
to withdraw it. It has been said in the other
House and held to be in order by no less a
person than the late Vithalbhai Patel.

MR. DEPUTY CHAIRMAN : About the
word 'howl', I will consider afterwards.

SHRI GODEY MURAHARI (Uttar
Pradesh) : 'Howl' is parliamentary. We say it
many times.

SHRI TRILOKI SINGH : In this case
there is no rule. (lriierrupiimis). I am not
going to sit down. 1 will finish in half a
minute.

SHRI A. P. CHATTERIJEE : You must
have a sense of discipline in the House,
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SHRI TKILOKI SINGH : I know my
rights and privileges. It is not only the
Members on the other side are Member of
Rajya Sabha and I am an outsider who has
somehow or other managed to get his entry in
this House. What does he mean ?

SHRI A. P. CHATTERIJEE : You have
crossed the floor. You are entitled to break
the Rules.

SHRI TRILOKI SINGH : In this case I
say there is no Rule of the House, no Rule of
Procedure, no provision in the Constitution
which comes in the way of the discussion of
these two measures together. That is the point.
And the convention is in support of such a
discussion. Therefore my submission is that
you rule the points of orders raised by Mr.
Gupta and Mr. Chatlerjee out of order, and
allow the House to proceed with the
consideration of the two matters.

HON. MEMBERS : We should get up for
lunch.

MR. DEPUTY CHAIRMAN : After we
hear Mr. Advani. Mr. Advani.

SHRI BHUPESH GUPTA : Are you
helping the Government.
MR. DEPUTY CHAIRMAN : The

point of order should be disposed of.

SHRI A. P. CHATTERIJEE : We must get
up for the lunch hour.

MR. DFPUTY CHAIRMAN : We have
had enough discussion on the points of order
raised. . .

HON. MEMBERS : No.

st TR . WOET GAAT AT
qRAT | HITFHT AAT & TLAT |
MR. DEPUTY CHAIRMAN : Order,

order please. One at a time, (interruptions).
We can have two Members only.

SHRI S. D. MISRA ; Let us meet after
lunch,
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MR. DEPUTY-CHAIRMAN : Mr. Ad-vani o TraAraw o S ArtEEE A
please. I have to dispose of the points of order, if ___ ;£ s

you want that I should do it, after hearing the L i aarwar g fr '(TU,'FE-"H' fq?TZT'\I' g'

observations of Mr. Advani and Mr Godey FTHT & #I% Za% far frias a7 amr

I;fg;?hau I have to dispose of the poims of ﬁ'Tf;a:TT | dr 3w miEsw AT fﬂ'{g‘fﬁ-’f

& & faw gara geArg wraar ar A4y,

arg faeay fag oft gowr orama &

AqMfzdd TTaF 8 47 FT F =7 H

TR TEAT & AT AWA, F SAr war

MR. DEPUTY CHAIRMAN : I only want to 3 bl E rE e

disposo of the points of order. (Interruptions). 1' fa TR &1 9FaTd A ATHET T
Mr. Appan wants to raise another additional point fgg7 #rq-5ry AT TFT 2, A1 7 FHEAT

of order please listen—he may raise it after : n "
lunch. Certain points of order have been raised g fe waddz  fagas & sma

already and before we adjourn for lunch these ¥ HHAT g T Iq Tl'ﬁ‘ﬂ PHECE T
should be disposed of. {Interruptions). Please W )
b {nterruptions) Afed A 1 Feq F¢ aFdr 21 zafanw

listen. Two Members wunted to speak, Mr.
Advani and Mr. Godey Murahari, in reply to the 7z F;p'@;ﬂw;f FT TETF  TAT ?:‘T"IT,
77 fagre gew e AT FaE

observations made by Mr. Triloki Singh and I
have said that T will call those two Members. I 34
will call Mr. Advani and Mr. Godey Murahari qz3  #T+HT :-WFE“ e AT a9z
and a'ter that I will dispose of the points of order. ,. i A . = '
Mr. Advani please. 1 fet wr swawrd &1 oA ERES
BAIRAT H ATeqT THAT 1 A1 a7 FHIL
TH AT AT F1E d 34T Tg AFA1 &, A2 A
FIAAT AZAT § | TAF AT HAT ATHIC A
airé mrfeaa srdt w7 ferr oiw ag faoa
2137 AT IEE 417 qg (AAAw A
AET Fraat, A A7 arq w0 fqg s a6
# 1 J gEaa A faias Jr gaa-wen
ard & |

SHRI BHUPESH GUPTA : You can adjourn
the House, if you like. How do you think you
can proceed ?

St TRAToam ¢ oA, # dT @r
21 W wm& gra frawr fag A a
amz faar BF 2 5990 99 &7 gH7I9 FL
AT & I0 0F qHrE AFAT § |

MR, DEPUTY CHAIRMAN : I have
called Mr. Advani please.

Wt TrsrTam ;- 2faa, & o HEEy
fag it & o srwrd =gar g MR. DEPUTY CHAIRMAN :
called Mr. Advani. He should speak.

1 have

ot gqawref : & wrzEmi S A
gar faar 3 1 919 33 1

SHRI A. P. CHATTERIJEE : I should also
be allowed to reply to the point raised by Mr.
Triloki Singh.

ST TrwATaae ¢ § Agt 34 arar
4 | gy uERmeEAaE AE0 34 &0 0 aar ag
qifeariiz®t fazzn ¥\ arg P fag
FAATAT |qE V7 A WIT AT I ABY
Ava 0 ! & 0F oFedasE AEAT
arg faeitag st & |

ot gqaurifa ;| greamf s FamE )

MR. DEPUTY CHAIRMAN : Let him
continue, Mr. Advani.

SHRI GANESHI LAL CHAUDHARY:
Can you do justice under these condi-
tions ?

sft @rer wrearait (faseY) @ gaTeRe
wara, arg FaaY fag o7 A F 0F
aftez wweq & AT 59 ARG qA AT
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Bigcick el

A foE w1 A Wiar F1 A F@0

frar, 9% g7 FT Yk AEEE gE T
 FR@ § Aw ¥ @er gar) W
a7z fraa fear f5 39% o= =
Aaq ¥ AL gaT gred w3 @ §, A9
@ & ag mif@arded & waar agh, Ea
g i @ | afFT anar & 5 oAred
eqTA § 99% @15 ST IgiA Dgl 9g ATAS
fager ar | ag Wi Nt wfus wefa-
F9F a1, FROARTHER 91 Y WHET
g7 | ST AR uH A wAlT pm
IF & aRF qrifEw em we v TANT
frar 21
(Imterruptions)

In the noise perhaps this was missed,

1 say that this is highly objectionable,

MR. DEPUTY CHAIRMAN :
refer to the record and see.

1 will

SHRI LAL K. ADVANI : You should

refer to the record and the Member should
withdraw it

MR. DEPUTY CHAIRMAN : All right,
Please continue.

SHRI LAL K. ADVANI :
the substantial point of procedure is
concerned, I think it is very important
that on this occasion a right procedure
should be laid down. It is true that
till now, we have often been considering
statutory resolutions and Bills together,
This is true. But this resolution, particularly
when any section of the House opposes
simultaneous consideration, should stand by
itsetf, 1t is an independent thing altogether,
and the statutory resolution raiscs primarily
the issue whether the issuing of an Ordi-
nance at the time when it was issued was
right or wiong. A person may be totally
in agreement with the Bill, but he may be
opposed to the issuing of the Ordinance. If
you discuss these things together, the Mem-
ber does not have the opportunity the right,
10 expiess the views freely on the two issues.
Therefore, on this occasion when a large
section of the House is opposed to simul-
1aneous consideration of the Bill and the

So far as
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statutory resolution, I think the right prece-
dent should be laid down by you. If there
is a disagreement on the issue, then the
statutory resolution should be taken up
separately and after the statutory resolution
is disposed of, the Biil should be taken up.

st m gugho: swwefs o, &
S FreATUT FT ST GF § 9HFT qAWEA
FIAT § AT qrg-a14 & I8 HFT AEW
fir faeiiad fag st & ot a1 & wag=
METsss wed g fagge 7@
qYA § Faxd qF AT § WA F A
A wafes Tdr G197 & | 99 &7 grar g
A T ®F E IR DS VAT TG
FT qFAT, AfFT 77 F1§ © fHdr i
qz @A A8 T a1 FE wFww oEw
[T F30 & OF & & Feaad | &7 |t
& & IEF! F1 AT MATUEE G FY
aFal g | & & Aeqia g gy Wt wAT
g9 OWIWEY FT a5d g, wefeay &%
g5d 2 ) S ERaT g {5 gwEg e §
T qg & wWiegaa At fad & arg any
2, wf5a ag a0 g & fF ore +ff o
agfa FT gaarad w3, #ifF 99 F15 uF
W qEET A%9 H wgd B ag =9 & wea-
AT TET & AFAT A1 € FAT FZAT & I
W F AAAT TIM AT JT RIE ATeAFA
Agr g1aT grow ¥ a3 g1 wHar g fF Qi
uF 919 ga engl 3 fewwq frar g
IqT Aqwd 8 g 5 segan ax
g AEr Aiarn, fad 9T 9T 9K g "a
faar wor ar a0 aT faar war, Sfea
7T A FH R wrEwd fwar g A

agdl gxar & AR § Fgar =g fr v
w1 §, BH IUFT qr9A w7 A16HT | SAFY
F1E MITAIE AL FX GFHaT |}

SHRI G. A. APPAN (Tamil Nadu):
Sir, T have been standing for one hour and
you have discriminated against me and you
have given chance to three or four other
people,
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MR. DEPUTY CHAIRMAN: You
want to raise a new point of order. Unless and
until I have disposed of these points of order
you will rot be allowed to raise a new point of
order.

SHRI G. A. APPAN : [ want to say. . .

MR DEPI TY CHAIRMAN : I have
already told you that immediately after dis-
posal of these points of order I will give you a
chance. Sit down.

SHRI G. \. APPAN : The whole thing is
unlawful. Why do you want to waste your time
1

MR. DEPUTY CHAIRMAN : Please sit
down now.

SHRI A. P. CHATTERIJEE: Mr.
Triloki Singh pointed out that as far as my
point of order u ider rule 123 is concerned
there is a provision there "unless the Chairman
otherwise directs", and he has said that
because the List of Business includes this Bill,
therefor;, it should be taken as the direction of
the Chairman. That is absolutely wrong. If you
look at rule 29 of the Rules of Business, it says
this :

(D A list of business for the day shall be
prepared by the Secretary, and a copy thereof
shall be made available for the use of every
menibc

(2~ Save as otherwise provided in these
rules, no business not included in thelist of
business for t le day shall be transacted at
any meeting without the leave of the
Chairman.

So, the list ot business is the preparation of
the Secretary and the Chairman has nothing to
do with it. Therefore, just because nn item is
put n the list of business it ciannot be said that
the Chairman has directed that the Bill should
be considered. My/ point remains that if it is
conceded that notice was given after it was put
on the Tablle of the Hoir.e on 21st June, two
days have not gone by It cannot be considered
today. Even if it is to be considered, it must be
considered tomorrow. The Chairman must
prodi.ee before the House the notice which was
received according to rule 224 of the Rules of
Business. That is the first thing.
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The second point is this. Look at the
Parliamentary Bulletin, Part. II am speaking on
the second point of order of Shri Bhupesh
Gupta. It is said therein that the Business
Advisory Committee has given six hours for
the consideration of the Maintenance of
Internal Security Bill. But there is nothing in
the Bulletin or anywhere else that any time will
be given for the discussion of the Statutory
Resolution. Therefore, these six hours are only
meant for the Maintenance of Internal Security
Bill. So there will be separate allocation here
and now for the Statutory Resolution. Even
according to the Committee, these two things
are separate and must be treated separately.

ot 7aw feme (397 939) @ Iv-
aarafa ot A% F1§ Tegr Tw O AEA
F1 gt 4f 1 T arg faeey fag & 39
ard  FE AT A1 wET g e wi
ATATATAT G 47 | FA® AT¢ H B 94
1 grr ag & 5 ogawr =W omem
SRS B L IE i S O
AT ATSA g AT wafs 38 a8 war o
Fegeaa mavagsa fr we ) mar w7
a2 2, ag 9% fafew oifeared gfea &
g faar @, wreaaw, fafen wiedzges
wfF faar gar a8t &, ag dfeq oz &
ff—a==m & 4 w1 wre & ) 3z
Fgl gt faar 2 5 wegeaa Aaces
o7 argvaged fr at o aav agt afaams
faat gar @, 2&0 deawaa &t ot Frge
FI ATALLIZE ALl ¢ THAT |

A ard & ag g www ar @ E
TAAT &FAA ZF Al =91E-H-%q1g W1 HIa-
SAFAT % UF, FAF 979 % trar w¥aT
wE A ot wror, 9w fF 2eged A
T fasr arg-ara A w7 | e 6%
e v otz g1, gad el 1 ama-
S A AT | AT gwa 9F A1 4R
wrst Wl FTE AFT AT wTAATAA TEl
HATT ZTIA W UF qHEA 1 AT 2\
A g WG TEAVS T AATA AF F | AT
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l"'ﬂ TaHq faﬁm-{l 1 The House adjourned for lunch at

ag famr @@ Foar @@ A1 Ag AR A
Y faay =it awar &1 afeq oo e &
AT TH weT dema gar fEwar e,
AU W AT WIAT | WAL FE qEET qEAT
2 ff g0 geard W AT A Fmsrma"r
I8 F1§ frwwa A4 &1 9gF qeAa F
femr s, Sa% arz fas & fagr @)

SHRI G. A. APPAN : Sir,. . .

MR. DEPUTY CHAIRMAN : I will listen
to your point of order afterwards. Three points
of order have been raised. . . (Interruptions)
Mr. Appan, I will give you a chance afterwards.
Please sit down.

SHRI G. A. APPAN : Please hear me.

MR. DEPUTY CHAIRMAN : If the House
wants to listen to me on the points of order
raised, I will give reasons for my ruling. If the
Members do not want to listen, then in one
single sentence, I will say what I have to say. I
appeal to the hon. Members.

SHRI A. P. CHATTERIJEE : The crux of
the matter is this. Allow him to raise it after
lunch. . .

(Interruptions)

MR. DEPUTY CHAIRMAN
order.

Order,

SHRI G. A APPAN : I will say. . .

st TIATOAW ¢ ZHTU 91 0E
yre &1 gaar gaa fEma @ garr
qYgez A% AT giag, Swq |

MR. DEPUTY CHAIRMAN : I must
dispose of the three points of order. If any
Member after that wants to raise any point of
order, I would not bar him. I am only saying
that I want to give a ruling on these. . . .
(Interruptions) All right. T will do one thing. I
rule out all the three points of order and I will
give my reasoning afterwards. All the three
points of order raised by Shri Chatterjee, Shri
Bhupesh Gupta and Shri Rajnarain are ruled
out.

The House stands adjourned till 2.00 p.m.

thirty-five minutes past one of the
clock.

The House reassembled after lunch at two
of the clock, MR DEPUTY CHAIRMAN in the
Chair.

SHRI BHUPESH GUPTA : Sir, I rise on a
privilege of the Members of the House which I
think is being flouted deliberately, by whom, I
would not say. Sir, it is the duty of the Chair as
far as I can understand the parliamentary
practice, convention and rules, that he should
be helpful not only to the Government but also
to the Opposition, that be should give all
accommodation possible within the rules and
the Constitution for free and reasonable
discussion and free expression of opinion by
the Members of the House. In no
circumstances should he create an impression
as if he is trying to force a decision on the
Opposition which the Opposition would not
like in order to suit the convenience of the
Treasury Benches Sir, the moment that
impression gains ground, it means absolute
degradation of Parliamentary principles and
conventions. We feel, Sir,—and 1 say it very
strongly— that in this matter we are being
treated as if we have no other function but to
allow the Government to get away with this
Bill as quickly as possible and have it passed.

Then, you as Chairman, should be aware that
the Government, the Treasury Benches in this
House do not command the majority of the
Members in this House. The majority of the
Members of this House stand on this side of the
House. (Interruption) Surely, you can consult
the list of names with Mr. Om Mehta. Let the
Chairman say that he has consulted the list of
the Congress Party / Members in the Rajya
Sabha and he has/ come to the conclusion that
they have th"e majority, that they have 121
Members ait their command. I am very sorry
that we fof the Opposition, despite the fact that
we are numerically large, are not being given
the attention that we deserve in this maftter.
You have forced us to cut our lunch faour by
half an hour, for what reason I do- not know.
You said "adjourns till 2 o'clock". Normally
when we adjourn at half past one, we meet at half
past two. When we adiourn at 2, we meet at 3.
The normal provision is one hour for lunch.
Just to suit the
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convenience of the Treasury Benches you have
dowa the lunch hour, not that we are fond of
Iunch ho-ir. Many of you have a lot of money.
You can eat lots of things here. But we cannot
eat such things. A sum of Rs. 2,500 is not
available to us to feed ourselves. The
sumptuary allowance is not available t.> feed
ourselves and so on.

SHRI G. A. APPAN : You are unmarried.

SHRI KOTA PUNNAIAH (Andhra
Pradesh) : You are one of the Seniormost
Members.

SHRI BHUPESH GUPTA : I know you
are well fed. Now. one hour has been provided
for lunch. Why should be not have met at half
past two ? Then you gave the ruling which we
have not heard. Suppose you had tried to give
the ruling, it was a very wrong way of
attempting to give a ruling on this thing. You
should have given reasons. Nothing of the
kind.

Now, two things cannot be discussed
unless it is the Budget and the Appropriation
Bill. Here ii is a Statutory Resolution, just the
opposite of the Bill that has come.

The Resolution is to the contrary. The
Budget and the Appropriation Bill fall in the
same category, one supporting the other. But
there you agreed yesterday that the two things
should be discussed separately in view of the
opposition to discussing them together. But to-
day when actually there is much greater reason
for separate discussion, you say, "No separate
discussion." The Chair is not above the rules.
If the Chair wants to be abose the rules, we
shall also in this House be above the rules, and
we shall behave as if theie are no rules. If there
is no rule of law e lforced by the Chair and
respected by the Chair, neither shall there be
any rule of law respected by us in this House. I
make this quite clear and you can draw the
necessary conclusion. I hope my f.-ied, Mr.
Rajnarain, will fully co-operate with me and I
will co-operate with him.

Now, Sir, you say, conventions. First of
all, you as the Chair are guided by the
Constitution. Under your oath of offise, you ate
supposed to protect the Constitution. By
mixing up the discussion, which provision ot
the Constitution you are protecting, I shouk to
know. Then come the
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Rules of the House. The Rules of the House
do not advisedly provide for a joint or mixed-
up discussion. Under which Rule are you
compelling us to agree to a mixed-up
discussion ?

SHRIMATI PURABI MUKHOPA-
DHYAY (West Bengal) : The peoples verdict
in the other House—under that rule.

SHRI PHUPESH GUPTA Shrimati
Purabi Mukherjee knows very well that neither
she nor I have come here through people's
verdict.

SHRIMATI PURABI MAKHOPA-
DHYAY : That is the reason why this House
should be abolished, because when the people
have given us their verdict to bring
progressive legislations as well as to ensure
the freedom of the individual people, this sort
of restrictive attitude. . .

(Interruptions)

SHRI BHUPESH GUPTA It is a
pleasant privilege to agree with her. Let us
discuss the abolition of the House.

DR. Z. A. AHMAD (Uttar Pradesh) : Yes,
that is better.

(Interruptions)

SHRI BHUPESH GUPTA Shrimati
Purabi Mukherjee's good quality is one : her
heart beats in one direction and her tongue in
another direction. There is no coherence
between the tongue and the heart. There is no
symphony between the two.

SHRIMATI PURABI MUKHOPA
DHYAY : You asked "Under what rule ?" I
have told you the rule.

SHRI BHUPESH GUPTA : Under the
rules of humanity, . .

SHRIMATI PURABI MUKHOPA-
DHYAY : The rules of humanity demand this
sort of action. The people who are sitting by
your side are killing people every day. What is
the remedy for the people ?

SHRI BHUPESH GUPTA We will
discuss that later. I understand the anguish of
the lady. Fortunately neither you nor
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[Shri Bhupesh Gupta]

I have been killed so far. We are alive today. I
do not know to the fortune or to the misfortune
of mankind, both of us are alive. Now, Sir, the
Rules do not allow you. . .

MR. DEPUTY CHAIRMAN : I have
understood your point.

SHRI BHUPESH GUPTA : You will say,
conventions. . .

MR. DEPUTY CHAIRMAN : That is all
right. Please sit down.

SHRI BHUPESH GUPTA : Just a minute.
You can mention the Constitution or the Rules
or conventions. The Constitution does not
provide against separate discussion. The Rules
should not be presumed to provide indirectly
for a joint discussion. Now, coming to
conventions, they do not arise unless there is
acceptance and agreement. The mother of]
conventions in such matters is the agreement
between the Opposition and the Government.
Conventions in this House and in the other
House have been built up by agreement. Now,
you can say that we have discussed these
things jointly before and we have agreed to it.
Yes, but when we agreed, it was, by implica-
tion, waiving of the Rule ; constructive
waiving of the Rule lias taken place. When we
proceed to discuss it together, it is implied that
the Rule may be waived.

It is not said in so many words, but by
action it is implied. Here today action is
exactly in opposite direction. They are trying to
have the discussion together. But (he majority of
the House vvan.s the discussion separately. You
gave your ruling but we are not going by it. It
is lawless law. Your ruling is as much lawless,
unconstitutional, u ljustified and illegal as the
Maintenance of Internal Security Bill. We are
not bound by your ruling. I declare here I do
not consider it as a ruling . . .

SHRIMATI PURABI MUKHOPA-
DHYAY : In the West Bengal Assembly your
colleagues are trained to stall the business of
the House, but there are others here who do not
allow it.

SHRI BHUPESH GUPTA : Though she
has come to a higher position from the
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West Bengal Assembly she seem to be living
in the old rut. I would try to help her out

SHRIMATI = PURABI  MUKHOPA-
DHYAY : I am in an elevated position. I will
not go down.

SHRI BHUPESH GUPTA : If you think
that I should go down with you—you may
think so—I have a little difficulty.

You say, Sir, convention. There is no
convention. Convention does not arise. Take
the case of quoram. Remember, quorum is the
guide. Suopose there is no quorum in the House
and nobody raises an objection. Then despite
lack of quorum you can go on. But the moment
one person says there is no quorum and
challenges the quorum, the bell has to be rung,
and if the quorum is still not there, is not
available, the House has to be adjourned, the
discussion has to be stopped. You will
remember, when the House was discussing a
half-an-hour discussion somebody raised the
question of quorum. There was no quorum. [
think it was Mr. Babubhai Chinai who said
there was no quorum and the House should be
adjourned. And the House had to be adjourned
as there was no quorum on that day. But today
ihere are so many of us who have taken this
particular stand and there are less for the
position you have taken. And you said this is
the ruling and you disappeared into the
Chamber. We cannot disappear with you into
the Chamber neither can we walk out of the
Chamber submitting to your ruling which has
no basis in either the Constitution or convention
or in the rules of the House. It is an arbitraiy
ruling and parliamentary democracy has got to
be defended by defying your ruling if at all it is
a ruling. Therefore, 1 hope honourable
Members will agree with me that this ruling
that is sought to be enforced should be defied in
an appropriate manner in this House. I ask the
Government to accept immediately at least a
separate discussion. Then let us start with this
Resolution which is a disapproval which is our
side and the Bill is their side. We can discuss
the Bill later, if necessary, if the House con-
siders it necessary. I am not giving an opinion
onit. ..

IITF MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMETARY
AFFAIRS (SHRI OM MEHTA) : Let there be
a vote.
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SHRI CHITTABASU: It is nota
question of taking a vote.
SHRIMATI PURABI MUKHOPA-

DHYAY: Your Resolution originated from the
President's Ordinance.

SHRI BHUPESH GUPTA : The Reso-
lution is for Pres dent's conduct also. Apart
from the merits of the Bill. . .

MR. DEPUTY CHAIRMAN; Mr.
Bhupesh Gupta, you have made your points
clear. Please sit down now.

SHRI BHUPESH GUPTA : You do not
understand us. [ am not going to sit down. You
have to be clear in your mind. The issuance of
ihe Ordinance itself is a conduct that can be
questioned in Parliament which is why Article
123 has provided for such a Statutory
discussion. . .

MR. DEPUTY CHAIRMAN : That would
be enough please. Mr. Appan now.

SHRI BHUPESH GUPTA : Therefore, I
do not think you have given any ruling.
Whatever it is, you have not given any ruling.
Should yo;i think so, let the other rulings
also come up.

SHRI G. A. APPAN : Sir, I have the
Order Paper in English. Here is the Constitu-
tion of India. On page 30 of the Constitution,
Article 79 says—

esThere shall be a Parliament for the
Union which shall consist of the President
and two Houses to be known respectively
as the Council of States and the Houses of
the People."

Does this Constitution anywhere in English
say, or, is there any word or an institution
called 'Lok Sabha' ?

I do not think so. How can you say, Mr.
Deputy Chairman, that we should follow this
Order Paper or this Order Paper is
maintainable in this House ? All these years
you have boen trying to deceive us by trying
to introduce Hindi through your back-door
methodt. What right have you to do that ?

MR. DEPUTY CHAIRMAN : Please Sit
down. Your point of order is clear.
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SHRI G. A. APPNA : My point of order is
this : The Order Paper says :

"Shri K. C. Pant to move that the Bill to
provide for detention in certain cases for
the purposes, of maintenance of internal
security and matters connected therewith,
as passed by the Lok Sabha, be taken into
consideration".

Where is this Lok Sabha ? Can you show me ?
My request to you and to the government is
that hereafter no paper that is communicated to
this House in English should contain the words
'Lok Sabha'. I hope you will give a direction to
this effect.

Further more, I would also like to know
the number of votes cast in the House of the
People—I cannot call it Lok Sabha-while
passing the Bill, in favour of -Noes' and 'Ayes'.
Whoever calls the other Chamber by Lok
Sabha will be doing a great disservice to the
Constitution. He will be infringing and
violating the spirit of the Constitution. That
term is unconstitutional unlawful and therefore
not maintainable in this House. Therefore, this
House cannot discuss this Bill which is before
the House today.

One more point. Shri Sen Gupta has raised
this point. Shri Piloo Mody has represented to
the Speaker that the Bill was not duly passed
in the other House. It is not maintained that the
Bill has been passed. According to law and
according to the Constitution, for all practical
purposes, it has not been passed in the House
of the People.

MR. DEPUTY CHAIRMAN : The hon.
Member has raised a point that in the motion to
be moved by Shii K. C. Pant, there is reference
to the Bill as passed by the Lok Sabha and he
said that there is no such thing as Lok Sabha
provided in the Constitution. But I thi.ik from
the very inception of the Parliament these two
terms—Lok Sabha and Rajya Sabha—have
been in use and in all the documents these two
names appear. Whatever has said Bbout Lok
Sabha naturally applies to Rajya Sabha and in
that case, he cannot be a Member of the Rajya
Sabha if he says that Rajya Sabha also does
not exist.

SHRI G. A. APPAN : Only the Council of
States,
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MR. DEPUTY CHAIRMAN : We have
been using these terms and therefore there is
no point of order in this and we should proceed
further.

SHRI CHITr/A BASU : What is your

ruling on Shri Bhupesh Gupta's point of order
?

MR. DEPUTY CHAIRMAN Shri
Bhupesh Gupta said that today we adjourned
for lunch only for half an hour. This is not the
first time that we have adjourned the House of
the such short time. Whenever there is pressing
business before the House, we have always
adjourned for shorter periods. The normal
practice is that we adjourn for an hour.
Sometimes it is 45 minutes, sometimes half an
hour and sometimes we have never adjourned
for luncuh at all. Therefore, the objection
raised by Shri Bhupesh Gupta is not vailed.

SHRI BHUPESH GUPTA Today
nothing is valid. I would like to discuss the
conduct of the Deputy Chairman. I want to
move a motion. The conduct of the Deputy
Chairman should be discussed in the House.
We can certainly express our lack of faith. If
you are giving ruling according. . .

(Interruptions).

SHRI AKBAR ALI KHAN : You cannot
do it.

SHRI BHUPESH GUPTA: Iwould
like to do it. . . (Interruptions) . . . Yesterday
you gave a ruling ; today you are giving an
opposite ruling.

MR. DEPUTY CHAIRMAN : If the hon.
Members want to discuss the conduct of the
Deputy Chairman, I have no objection. . , .
(Interruptions) . . . But, let the House take a
decision.

SHRI BHUPESH GUPTA : All right. 1
move that the condnct of the Deputy Chairman
should be discussed.

MR. DEPUTY CHAIRMAN : There is a
certain procedure to be followed and you
follow that procedure. I have no objection.
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SHRI BHUPESH GUPTA : Icharge you
with helping the Government. (Interruptions)

MR. DEPUTY CHAIRMAN: Of
course, not.
SHRI BHUPESH GUPTA: Youare

violating the Constitution. I am not going to
stop.

MR. DEPUTY CHAIRMAN : Please sit

down ... Please sit down.
SHRI BHUPESH GUPTA : Iam not
going to stop. You are violating the

Constitution. We shall not allow violating of
the Rules of the House and arbitrary disposal
of the business of the House. Under what Rule

(Interruptions’)

MR. DEPUTY CHAIRMAN : Please sit
down.

SHRI BHUPESH GUPTA: Under
what Rule . . .

(Interruptions)

MR. DEPUTY CHAIRMAN : If you
want to listen, please sit down.

SHRI NIREN GHOSH: It
agamst the dignity of the entire House.

goes

MR. DEPUTY CHAIRMAN : Please sit
down.
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MR. DEPUTY CHAIRMAN : That is
what I am trying to do. Please be patient.
Actually, the charge made by Mr. Bhupesh
Gupta that I have been trying to help the
Government is ir .si unfair.

SHRI BHUPESH GUPTA : I repeat. . . .
(Interruptions) . « « I repeat this charge.

MR. DEPUTY CHAIRMAN : Please sit
down. ... (Interruptions) ... Letme
speak, please.

SHRI BHUPESH GUPTA : I repeat this
charge. Unless you stick to, what you call, the
ruling, the 'lawless' ruling, you shall be open to
the charge that you are helping the
Government and I shall be failing in my dut) .

MR. DEPU TY CHAIRMAN
minute, please.

One

SHRI NIREN GHOSH : I cannot allow
this thing to be passed.

MR. DEPU TY CHAIRMAN : AH right.
Please sit down. Yesterday, we were
discussing the Punjab Budget and the Appro-
priation Bill. Tv o hours were prescribed by
the Business Advisory Committee. That was
the decision of the Business Advisory
Committee. Even then I allowed the House to
disuess these t .vo matters nearly for six hours.
In view of the desire of the Members, instead
of two hours, I allowed the discussion to
continue for six hours.

AN HON. MEMBER : We appreciated it.

MR. DEPUTY CHAIRMAN : Yesterday
also when we wanted to discuss it further, I
said, let us adjourn and told the House that
we shall sit today and we shall
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dispose of the first business, the Pu.ijab
Appropriation Bill within half-an hour and
later on we will continue with the discussion
on this Security Bill. Today, after that I
allowed about 45 minutes or an hour for that
Bill and we disposed of it.

SHRI CHITTA BASU : That is not the
question . . . (Interruptions).

MR. DEPUTY
CHAIRMAN Please sit down. Do not
interrupt. After that, I said, let us proceed with
that . matter. Now, a number of persons were
raising points of order. I allowed every one to
raise the point of order. I never objected to
anyone of them saying that it (should not be
raised. But. the hon. Members will bear with
me when I say that the points of order that
they wanted to raise, were being raised with a
view to prolonging the discussion on this Bill.
What 1 said is this : If they are really interested
in discussing and throwing out the Bill, I have
no objection They can throw out the Bill. But,
let them discuss it and vote on it and throw it
out. I am not in favour of this side or that side.
If T have to speak from my own side . . .
(Interruptions) ... 1 might have rather different
views on this Bill. But, when I am occupying
the Chair, I have to be fair to everybody in the
House and do not have to take into
consideration my own views. I have to be fair
not only to this side, but to that side also. If
you want to prolong and postpone the
consideration unnecessarily after an hour, and
even then you want that I should be on your
side and give a ruling that you want, that will
net be possible, that won!t be desirable, and
that won't be fair to the House-also. So far as
your first ruling is concerned. . .

(Interruptions)

SHRI MONORAN.IAN ROY : You can't
rule out the Rules. . .

MR. DEPUTY CHAIRMAN : I am
coming to that. . . ¢

SHRI MANORANIJAN ROY : We have
got every right to raise points of order.

MR; DEPUTY CHAIRMAN : Not to kill
time. Points of order should not be raised—
that is not the question. . , (Interruption).
Please sit down.
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[Mr. Deputy Chairman]

Rule 123 has been referred to by Mr.
Chitta Basu. It says: "... two days
notice...". It does not say, "...two

clear days notice...", The Bill has bee
laid in this House the day before yesterday
... (Interruptions).
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SHRI BHUPESH GUPTA: Which
rule you are referring to ?

MR. DEPUTY CHAIRMAN: Rule
123.

SHRI BHUPESH GUPTA : Does the
rule say about unclear days ?

{Interruptions)
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MR. DEPUTY CHAIRMAN
Listen.

Please

MR. DEPUTY CHAIRMAN : In the past
also, whenever a Bill was laid, in the normal
course, it was taken up foi discussion on the
third day, But instead of that if it was to be
taken up on the second day, i.e., the next day,
then only a direction by the Chairman was
required. Here we must consider that no such
direction is required. After the Bill was placed
on the Table of the House, discussion could
start on the third day.

So far as this question is concerned, this
was included in the List of Business for
yesterday, and it means that direction by the
Chairman has been given . . . (Interruptions).
The House can consider this Bill, and the
Chairman has given permission to the
Secretary to include this matter in the List of
Business.

Therefore, the point of order raised by Mr.
Chatterjee is not valid . . .
(Interruptions)

I am not an expert in Hindi as Mr.

ot ggaarafa T TsErEmar S
A ug |31 Izmr 41 f& mfewa 22 o
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Shejwalkar might be. In this matter I draw

your attention to a sub-article of the
same Article 22, which says :

"Nothing in clauses (1) and (2) shall
apply—
(a) to any person who for the time
being is an enemy alien ; or
(b) to any person who is arrested or
detained under any law providing for
preventive detention".

This is the provision in the Constitution itself.
And the Government is bringing this Bill.

MR, CHAIRMAN : Then Mr. Bhupesh
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Gupta also has raised the point that these two
matters should not be taken together, the
Statutory Resolution and the Bill. If my
memory does not fail me, there has never been
any occasion when we have not taken both
these matters simultaneously.

SHRI N. K KRISHNAN (Kerala) : By
agreement.

MR. DEPUTY CHAIRMAN : There was
no question of agreement so far as this
question is concerned.

SHRI BHUPESH GUPTA : We never had
in the pasi the Preventive Detention law
promulgated by an Ordinance. This is not like
the other cases where the Resolution and the
Bill :iad been taken together. If this had been
like the other cases, I would have supported it
and I would have taken it up in one minute.

MR. DEPUTY CHAIRMAN: 1 am
not mentioning about this Preventive Detention
Ordinance. I am referring lo the Ordinances
that have been placed on the Tabic of the Hou
>c in the past, and I am referring lo the
occasions when the Resolutions disapproving
the Ordinances and the motions for
consideration of the Bills have both been taken
up simultaneously. They have never been taken
up separately in the past so far as I remember
and today it is the same practice or convention
that we are following in this case also. So far as
the Budget and the Appropriation Bill are
concerned, the normal practice is that the
Appropriation Bill should not be brought
forward until and unless the connected Budget
is discussed. Now, if the House agreed that the
Punjab Budget and the -unjab Appropriation
Bill should be taken up and considered
together, then there could be no objection.
Actually the Budget is ciscussed separately and
disposed of, and then the Appropriation Bill is
taken up separately and discussed and then
disposed of. Now in this case the subject-matter
of the Bill and the Ordinance that was
promulgated, is the same.

SOME HON. MEMBERS : No, no.

MR. DEPUTY CHAIRMAN: The
subject-matter being the same, I do not jhink
there can be any difficulty in taking up both
the Resolution and the Bill together.
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SHRI BHUPESH GUPTA : I request you
to refer this matter to the Rules Committee.

MR, DEPUTY CHAIRMAN : If you want
to refer such matters to the Rules Commiitee, I
have no objection. You may refer this to the
Rules Committee and decide the issue for our
future guidance. I have no objection to that at
all, because the Rules Committee or this House
is completely competent to make any rules or
to change any rules for the conduct of business
of this House and accordingly this House will
be competent, within its own rights and
powers, to make new rules to replace the old. I
have no objection to that. Now let us proceed
with the business.
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SHRI JAIRAMDAS DAULATRAM : I
would request \ou. and again request you
never to allow this precedent to occur, and all
such discussion should be ruled out and
should be stopped.
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MR. DEPUTY CHAIRMAN : Dr. Ahmad,
may I tell you one thing ? Even before I wanted
to adjourn the House I told the Members that |
wanted to give the reasons of my ruling ; if they
wanted to listen for few mirutes ; 1 wanted to
give my reasons and th;n my ruling. I also told
them that if they d } not want to listen to my
reasons I would give'my ruling and I would
give my reasons immediately after . lunch. I
said so because I wanted to dispose of the
points of or jer before we rose for lunch. BJt
when Members did not want to listen to me, I
said : 'AH right, 1 am giving you my ruling. 1
will give my reasons afterwards.'
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decision by discussion,
have no objection.
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MR. DEPUTY CHAIRMAN: The
point made by Shri Jairamdas Daulatram is
very valid, There should be a0 discussion
after the ruling.
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MR. DEPUTY CHAIRMAN * Byt you
cannot discuss. You may request  the
Chair.

go WI¥> Wo WEWT . WT UG

aegrfan | faagewafer f=1 se @ g,
oqr7 "egrfer 1 gaw |

Sl TRATOQ . HqIWA, § mrEvaiy
oy ATHET BHATT S F1 721 3999
Tl g A A wgar § 5 A% wfq
EHITN AT AT I AfHT T 3989 Faq
geer &1 fAaed s swrgar g fF sas
FATAT AT goF | AAT F AT gAY
JATHT AT gow § A1 g gafao a7
ZATT @& F1ZATIA 41 F2 AT | BN
sy smeft "z g5% § 4147 & a2
av g aw a4 & Ay =far w®y qdr
WIAG, ATTRY €A 51 F4q w4 |
az anw. faar srar aifEa 5o
AqTHY GATH G50 7 7T &7 AT gwedr
AT AIAE GoF § 47 2 )

=il AFTAT it (I 9397) 0 TEA,
SATAY T AT AIAT § )

IMR. DEPUTY CHAIRMAN :
Misra.

Mi.

SHRI S. D. MISRA (Uttar Pradesh) : We
have no desire to discuss your ruling. We bow
down to your ruling. We do not desire and we
do not want to discuss it. What happened 'this
afternoon was, at 2 P.M. we were expecting
you to see the wishes of the Opposition. We
were insisting on you to give us an
adjournment for an hour so that we could meet
and discuss. Two things happened. One
was,
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you carried on till 1-30 and at 1-30 you
suddenly got up and gave the ruling and did
not give the reasons. Now you have given the
ruling when pressed by the Opposition, That is
the unfortunate position that happened.

MR. DEPUTY CHAIRMAN: Mr.
Misra, immediately I entered the House Mr.
Gupta got up and he did not give me a chance
to open my mouth, Before Iunch I had said that
immediately after lunch I would give my
reasons. Mr. Gupta got up immediately.

SHRI S. D. MISRA : This was unfortunate.
Then almost all the Members of the Opposition
were requesting you to make an adjournment
and generally you do not reduce the hour for
lunch unless there is consent from all the
Members. You suddenly got up and announced
at 1.30 and said : '"We are meeting at 2' and
then retired to your room. This is some devia-
tion. I can understand the Government being in
haste. They want the acceptance of this Bill.
0O.K. You want and they want that we should
also commit as to what time we will be able to
give to it. I am sure this is going to happen
again at six. I warn you because the
Government will again say : 'Let us have a
midnight session.' We are not going to agree.
Therefore I suggest one thing. Kindly just now
adjourn for half an hour only and call the
Leaders of the Opposition and the Leader of
the House, let us discuss and fix the timetable
and there should be a reasonable time allotted
to this. We do not want to scuttle this. Every
Party has its own view but then we can agree to
certain things, I will make another suggestion.
Why not call the Leader of the House and the
Chief Whip here. What will be the prestige that
will be lost and if there is an assurance— 1 do
not know if there will be but that is to be
discussed—we will take up this Bill in this
session. We have no time limit at all and we
can go on till the 30th of this month. But if
there is some reasonable time-limit then the
Government can straight way accept it. As the
opposition is insisting, let the Resolution come
first. The Bill can come second. Let there be a
discussion by the opposition with the
Government along with you, Sir.

[RAJYA SABHA]
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MR. DEPUTY CHAIRMAN: Do
you want to say anything.

SHRI OM MEHTA : No, no.

SHRI RAJ BAHADUR : Sir, I must take
this opportunity, with your permission, to
assure the Members of the Opposition that we
do not want to hustle anything. We are not in
any indecent haste. We do not want to do that.
The Business Advisory Committee of this
House, which has Members of the Opposition
represented on it, considered it and formulated
a programme, In spite of that, as you very
rightly said earlier, you allowed six hours
against two hours for the other measure. We,
of course, submitted here too, to your ruling
and to the desire of the House. I quite see the
point that Mr. Misra has made that there should
be a time-table. We would certainly like to
stick to the hours fixed for the consideration of
this measure by the Business Advisory
Committee. If Members desire to have a longer
discussion, we can sit late and for longer hours
today and tomorrow. We would certainly like
to give as much time as possible. We have no
desire to hustle through. Let them fully
consider it.

MR. DEPUTY CHAIRMAN ; They want
to have a separate discussion. What is your
view ?

SHRI RAJ BAHADUR : If you give us an
assurance that we will be able to complete the
debate on these measures, this one and that
one, by tomorrow evening, any number of
hours we are prepared to sit.

SHRI BHUPESH GUPTA : What about a
separate discussion ?

SHRI RAJ BAHADUR : The Chair has
given a ruling and 1 do not want to say
anything against it. If the Chair so desires wc
will do it. We leave it to the Chair to decide it.
There should be a time-limit fixed and we
should go by that.

SHRI BHUPESH GUPTA : Our case has
been well established. The validity of our
demand for a separate discussion has been
well established by the statement made by the
hon. Minister that he would not come in the
way. Therefore, we want it.
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MR. DEPUTY CHAIRMAN : He
wants a time-limit to be fixed. He wants that
these two measures should be finished by
tomorrow evening.

[Interruptions)

SHRI S. D. MISRA : Therefore, have a
meeting with the leaders of the parties.

THE LEADER OF THE HOUSE (SHRI
UMASHANKAR DIKSHIT) : This point has
been cleared. Adequate time will be available.
We agree to that. Even if we sit together
separately, what new points are going to be
considered ? The matter has been cleared.

SHRI S. D MISRA : The Leader of the
House has accepted our advice.

MR. DEPUTY CHAIRMAN : He has
no objection for a separate discussion,
provided you p'escribe a certain time-limit and
the House is prepared to sit for a longer time,
both days, today and tomorrow, six hours each.

SHRI S. D. MISRA : Let me give a
constructive suggestion for your kind consi-
deration. Neither the Minister is keen in
hustling through this measure—I take him at
his word—nor are we unnecessarily trying to
oppose this Bill just for the sake of opposition.
There must be a time-limit for this, I quite
agree. The Government must know and the
whole House must know where we stand. You
should give us an assurance that we will meet
till a particular time, not beyond 6 P.M. today.
By extending the time you should not think
that we are going to have midnight sessions.
No. You can extend the Session by a day more,
but we are not preparec for the time being
extended to 9 P.M. or 10 P.M. At least that is our
stand. For that also you may consult others. I
have; not consulted the other parties.

SHRI RAJ BAHADUR : Friday is the day
for Private Members' Bills.

MR. DEPUTY CHAIRMAN : This Friday
is not a Private Members' day.

SHRI BHUPESH GUPTA : We have no
Private Members' Bills pending on Friday.
You can have a session on Friday.

[23 JUNE 1971]
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SHRI RAI BAHADUR : If 6 P.M. on 25th
is the last day on which the resolution would
have been discussed and decided and the Bill
would have been considered clause by clause
and completed. . .

MR. DEPUTY CHAIRMAN
resolution first. Till tomorrow 2 P.M. ?

The

SHRI RAJ BAHADUR : It is entirely up
to you. I want to say that everything should be
finished, both, by (> P.M. on 25th, that is the
whole business.

SHRI BHUPESH GUPTA : Right, the
deadline is 25th. Whether we finish ourselves
or finish them, something we finish by the
25th.

MR. DEPUTY CHAIRMAN : I think
we could have utilised this one hour in a better
way.

SHRI UMASHANKAR DIKSHIT : Let us
have a clear understanding and commitment.
This kind of vague generalisation will not do.
Again difficulty will arise.

SHRI BHUPESH GUPTA: Six P.M.
Friday. Separate discussion. Let us start with
the discussion.

MR. DEPUTY CHAIRMAN : Today we
complete the discussion on the resolution.

SHRI BHUPESH GUPTA : How can you
complete ?

SOME HON. MEMBERS :  No, no.
MR. DEPUTY CHAIRMAN : I will call
upon the Minister to reply tomorrow.

SHRI BHUPESH GUPTA : How can
you complete discussion today ?

MR. DEPUTY CHAIRMAN : The hon.
Members will more or less express the same
views. Some Members will speak on the

resolution, some Members will speak on the
Bill.

SHRI BHUPESH GUPTA: Are we
charity boys that we have to sign so many
, conditions and stipulations ? A gentlemen's
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agreement lias been arrived at. By 6 p. M. on
Friday we finish something. The Bill may not
be finished, but they say Bill. This business
goes up to 6 p. M. on Friday. Whether we
finish the Bill or not will be determined at 6
P.M. that day.

SHRI RAJ BAHADUR Both the
measures and the entire business of the House
that remains must finish by 6 P.M. on the 25th.
The apportionment of time between the
resolution and the Bill is entirely at your
discretion. We shall abide by it.

SHRI BHUPESH GUPTA: You are
quite right. In order to finish the business by 6
P.M. that day from your point of view you have
accepted this thing. Supnose on Friday
morning Bhupesh Gupta is dead. How will you
finish the business ? There-, fore. . .

(Inrerruption)

SHRI RAJ BAHADUR : There are Bills
about Gujarat and Punjab.

SHRI RAJNARAIN :  No, no.

SHRI AKBAR ALI KHAN If the
opposition does not agree to it, then we stick to
our programme.

MR. DEPUTY CHAIRMAN : T should
say if Hie House does not agree to consider
these two matters I do not think the Govern-
ment will press for consideration of these
matters. It will be in our interests to consider
them Dbecause the Bills are regarding
delegation of powers and there will be
Consultative Committees for Punjab and
Gujarat and Members of this House will be in
a position to guide the policies of those two
States. I leave it to the House. If you do not
agree,’ to consider these Bills, we can go
without that. If you agree, then we can take
them up. But I do not think the Government
will be pressing for consideration and passing
of these two Bills if the House does not want
that.

= ATo Fo ANAA®T : TA T &1
AT & faar s

ot qegumafa : T qg § fF 6
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SHRI BHUPESH GUPTA : With regard
to Gujarat delegation of powers I suggest it
involves our right and let us have it passed.
Otherwise they will not form the Committee.
Let us finish it.

MR. DEPUTY CHAIRMAN : We have
agreed to this proposal that we have to
complete the business of this House before
6.00 p.M. on Friday, the 25th. Hon. Members
ate aware that we have got a large number of
amendments to this Bill and the discussion on
the amendments will also requite about two or
three hours, if not more. So, it means that from
2.00 to 6.00 pM. on Friday we will be
considering only the amendments. Of course, I
do not know whether any Member would have
to speak during the Third Reading stage. If
they want to speak then we have to allot one
hour for the Third Reading. So; it comes to
five hours and the whole Friday has gone. We
have to complete the First Reading only
tomorrow ; by six of the clock tomorrow, the
First Reading of the Bill as well as the disposal
of the Resolution should be completed.

SHRI NIREN GHOSH : The Resolution ?

MR. DEPUTY CHAIRMAN : Disposal of
the Resolution as well as the First Reading of
the Bill—they will have to be completed
tomorrow by six so that clause-by-clause
consideration, amendments and the Third
Reading can be completed before 6.00 P.M. on
Friday.

&t ATe Fo AAGAHT : TET ATA AT
s 1 qg ard o= faaz F Fearze 21 st
WT AT WAL AT HT A gl |

MR. DEPUTY CHAIRMAN :
agree to this programme now ?

So, we

SHRI NIREN GHOSH : Sir, I have a point
to make. Disposal of the First Reading stage
and disposal of the Resolution, these are two
separate things. Why do you say that they will
be completed ?
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MR. DEPUTY CHAIRMAN : I am not saying,
'simultaneously'. It will be separately done. But

[23 JUNE 1971]
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g9 9l | THE 9B W7 F1E FmAq

by 6.00 p.M. tomorrow, the Resolution should be| i’ﬁm&ﬂ 1 grIEgFar '-Téf AT a7 uqd

disposed of firstly, and then the First Reading of

-

the Bill also—all over ty 6.00 P.M. Yes, Mr. 39 ¥ 70 WFI & fau £ 1§ arawwwar

Advani.

SHRI BHUPESH GUPTA : So, we proceed
with the Resolution. You have taken so much

tinie to understand this thing.

MR. DEPUTY CHAIRMAN : Had

you been a little lit reasonable, earlier we could

have saved iwo hours.

SHRI DAHYABHAI V. PATEL

(Gujaiat) : I told you—a hungry man is an
irritable man. If you had given sufficient lunch

time, it could have been avoided.

ot &rer wrgert (fEeT) o HdiEE,

& waT wEr & 4z daeq gufigy
‘gg war weafa g 7 wE,

1971 @1 womfva awafer goar
AT T F1 wsana, 1971 (1971

1 geqr 5) a1 faegEiaT w76 20

The question wa: proposed.

it facwm aai (q=q waar) @ e, ‘
wad & A 91 ) ag faw o § 9
gza asr faamereas fa=r &1 @ waw
AT A1 & " vad 7y g, fAurard
& | gwanwA & fr wrow #, w faw &0
wfwwr & A1 Fro0 7 o1 A aarg T8
# gagr afz gw 39 Al gw ag o9 £

“In view of ‘he prevailing situation
in the country and the developments
across the border, there is need for
urgent and effective preventive action in |
{he interest of nutional security.” [
T WA a9g AFEn 0
aqrer o = & e anw |
e - |
fi JmAa FEfE F1 e

zary AT ST T AT T A qEeEma

3 e,

qEN Ay 9T A A T awy O A
#t arg wy vk fr fow & srow o faw
F1 gufeqa Fwar qzr # 1

““It is, therefore, considered essential
10 have powers of preventive detention
to deal effectively with threats to the
defence of Indin and to the security of
India, . .”

A A, gmy wra (el A ow
AZT TF qATAT | gwrer var =T
TH AW W H quT anad W wIiAd
Ay 1 F1E qvn & 017 A2 F el
ifa'arraﬁ'liméa}argwqéarﬁfwr
# & T8 &, a5 afeww A frar oA 2
@ A1 fewr ¥ wgmEr gerer #oar
qfean # w1 § oW mm gar 9y
AvraAr g wfEw At | a7 gumEe @
al S0 & WA T 5@ faw d ag
A1AT AT § W/ A8 F71 =41 Arwig
FEay e

“It extends 10 the

except  the State  of
Kashmir,"

Ao, frgw 20 anf & gt wam F A
FE AT TH 99T F 96T Oy £, FE
gFIT 4 swaEm weft § fr owiafon
grar 1 2 & gl saEr frarar-
E WIHR F A 98 a9 g2arq
Frrdt wret @I oot fw gare 2 § A
grgwrdl sirdl Jifgy o | A1 gq faw §
ST aarar Ay g faw sy & s
qUAR AEl ERT AZ WA guivaya
qTT§ | THE IR AT FA T GHH U]
H aararaar e fF .

“‘especially from external sources and
espionage activities of forcign agents,”

# Toiteqaw 97§ %2 720§ AfEw w
# il 39 & ww ot 937 97a £ ) 41

whole of India
Jammu  and
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Eiftse ok uill
«rna, za gw7 1 2g oy fe @Ay aun
? ga¥ gy 0 # o &Y wvw I
firdi ¥ wwer oz ey wafa Ay 5
7z fam afi atar =nfgn site eyl 7
Tk pgeq o1 wifEdw W fer ar
e srfEae 3 WO 197 97 ET ART AT |
T ST AT auimp snfEd I anA
o f gart 3 § s & @ -
ddvr agfaat 41 an fear 8, sad Gar
TEATIA WA, T AT FT FTHA A TG
FUTL 24 &1 SNT G0 397 1 gL F@
TH ¥ & o wIgw F WT A
T WeAT WEET FT O4H Wi ST
sgmr f7 ool a% g2 3w & fao @
SFTT R FIE WEAAW AT FIAA AT 9T
a1 F4T 29 Fg T8 FT 9T q 7 gHIC O
O T AT E AT AW g wm
AT g | Tagwn & faw & g faw
T =aT wrEiYd = g 151 #1 AT
gl avg fefaaa Srfee # 1 @

107, 108,109 =0T 110 &1 a7 Araq
it & fn more 18wy 1 sz Fo0
FTAT FIEAr §1 a1 IHH UFA & fag I
forafea arardf # 1 37 =1 5Ol & g
TN QAT A o AT Av ! oqAr oy
AT F AR AT fgAr ad av
SFAT AV 1 §HA T 9w ¥ Ay 3w §
f 107 & @< 110 a5 % 117 Fafiraar
SHIT @l & weia dfaed s oo
HEN F AL FOAGIET AET AT W 3w
T TEA 4g FAA AUAT 9T @ §
A1 6,6 WEA a% 1 feZaT 7 93 wF
& Sfefaasr gmaa & w4, gfem aed
WY g § A1 A9 g9 AR F Faw
gl & dl 9T MUl & @Wd gu g
T ONFIT W WENEY AT AT R
AFAFAT AE 9T A, T g §
H9F A i F7 e ow fad qer

[RATYA SABHA]
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AT 7 dy st wEar fF 1919 o #
w7 fr gurt 3w ¥ faZslt awwe &Y @
FATT AT gAT F@ & fom weEW W
FIFAL FT A Ay qr S 3T Bl
§og graA  oay oft a1 fawr Ay ar
gEar gt wfE ST & ug azer 41 498
§ 9% Oz UAT Fgl 9T 41 W R
Eraqwrgqaf‘fmaéw%amrm&
3z ag =Sl 4@t fr gg v wifend
WEATH F IAL HIX T AW W FHAA
T St yade § IEal Al we @ ua
ST A% AfwT OFE waE SEr a1 39
T FIT &1 AT TG wwGrs 4Y, A4 6
Uz Az & gw TR gEEer ® al
& = gfeqm 9% 939 9%q 2 fF 99z
uFz # Fr§ safdw ar ATHTFT A% Afaa
Zé-rd & v ofezw §1 gar Far a1
fr agi 9T 70 avg & =afa § w1 =%
% WISIPIET GHEUT AAT 91, 9197~
PIET AT GHFAAT FAATAT AT 77 IAX AR
ufq¥q &7 77 q%ar a1, ufggm =
FA & 412 # Afagaa 1 gl Srar ar
W% afuge F1 garr s & A% IEET
FEZUE FAT 91 W a7 SEE 4w A4S
fraiy faar st ar 7 o7 9F%I FT Al
AT SEHAT a1 gg gAfmam w5 &
ZIAT 9T | 3" FA FIGA FT ATH Ve
oaz A7 | AFFT 5@ T H gaa 98-
forrdt a1 faega ars ww v faar &, ardy
aal faadt @ ag weirfza & giaf &
gfaa w74 & 1 o gw @3 ¥ v O
uFE § Ag FIGA M A W@ Arar v
adt |y Fraa & faat &, sw aww
wia ¥ faar Jar ¥ swaw 7, faga
W G, GLeAATg 44l dvo uFo AT,
T |4 @00 A AT wEAy St q, 21,
OF WA & Tz ugE &7 Frear & o ) o3
warA ¥, Tz uaz F fadi & gww oawr
91 sy fpar ar &Y e 2o qHT WMy
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fo aw w29 o @ 72 § aq swar F
afafafaqi 9t @ swz Fzrasa
9T 7 9% § 917 FAGT FT FEAAAT B
wat ¥ zrewe ard qar, $a uonagicy
AT, A9 g B @mar Agat g 2n
mrad £ fF oA 3@ H oI 9F AT
FYE e Fwrga Wit a% agt uen e
SFTT FT FIAT FIA AT 27 § a7 AT

-4

Ao, B 2132 03z 87 9% T J40
wrzAl ¢ faad Ao & 3 oww WA
Frdra gar a1, =AEaE 7T g4E gl
A s e fr g F s fadi @ g
fr s Zwd ¥9% 1 gEIeE % @ 2
geqaa: A g agd @ o sw aww
LEABRCE -

it mgree T : s AE o A
qr

W fagam awl ;. weqEa @y
#fer @) = W aga F 9w F Ay gu
Eara.a niyg fax &1 wv% § i
o fam Ay qgamar f At & faAt o 5w
arAT A1 41 WL AL F a9 @ g AT
AT AF ZATY FIOA FEAT T AAT G7A
T EH SHTT A TOYA GAIE BT ARA |
HEE A T L N AT EA AW T O

FT A9 YT : Tuis  Act  may be called the
Anirchical and Revolutionary Crimes  Act,
1919, ST A I FYA T ARA GG
avw gl & @ % 41 ey | wEa
AT aqr g

Magisttate i

“if  the District

satistied...”"
g § e wfusrd & fay 6 Az
szt T1f wafagq goed $¢ @ §
afam @At 29 & fwr w1% wrow 49
F1 wigzgFar 391 g, i nzeg aagw
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AT wFd | T A F e Gz W Al
qr :

“1r ll;c Governor-General in - Council
is satisfied ..""

TEY WIAT AATH TA FiAA 7 Afzewrs
ZT Wifgw a7 fedt wdt w51 veIT a7
FATE | AT AT IAF AL A FAET
dferarf g1 mar, fewfae wfmg z dfew-
FEA W, AT T AFTT I AR
ST &, WAT FEA I TG FT TH
yaTe & ufawre 7 fair, A 3% fag
wRfra o TFE F A A ATE
FaT & 7T a4 2 |

WEH I, A, e 0#E A,
sar fr & fqazw fean, ow @19 a=an
47 WX F1F I & 12 344 fadmgar ug
war dy fx sod grg #1 § awer A
feafa &1 & *r§ aroh | a%ar a1
afeT 1 famr et TaT § A S geardy
gt Tregafa ot & wega fear 3, S
AT g€ FEF Iw Frw oA A
gré BZ 37 9w 41 w1f A erfe Fram
wg wwwr e fe ag 3w wzw F 2 0
arafadt ¥1 N 39, 77 0w, A A
aral # gEw-aAw fasam # ) qget a
it az s g faw & & F AT waaRe
Fard sor & a7 agafy Ftag
T w4t wE B s s gw gw
FE FATFA WATH A G ar
afF gmat ard A w qu faEw
gfeerdy ax g, arf 1 FT pir }E R
2, &1 fpx 9 918 &1 Figge 71T a9y
gré B & AGATH STAT FT AvS ¥ AGT
AFAT ATGT, A1 IHT HT eAd FT 347
ST | T HIGH e AT A atew w0
2 a1 qayd oSl ®1 T I afew gay
w$17 & wmrafaat & o w9 & Z800 g
% WAy s gan & % Wi O et
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[ Frdara ami|

AT #ET 2i-¥ 2 fama g wmE
At @d &, A7 yafaga €0 & A€
F1 #Fg 7 aqran A it 5, e
qigd Al 81, FA99 § fan & ga A
TE UF qANFIT &Y AT

g, ganaifas 35 6§ AR 99T
aifaw azfaal & s@ 9T &7 FIE0
FIA el AGE |

FIA F IO fFalr ST Al wifaar,
FIE qE farearan AT @A @&
firedt 7g1 & & gt arwa & wra IAEA

g1

"If the political advancement of a country is

really very slow and does not keep pace with the
st ‘Tﬂ‘ﬂ“( syt : wiAT EfEe F times, this sort of crime is bound to raise its head

fan ag qar 7 f& woe oE W nwg 7 and disturb the peace of the country . . ."

L "What is then the remedy ? The re
"In order to ensure that the powers ofmedy, 1 submit, does not lie in the re
Government are not exercised without reason the pressive measures ; but I am strongly of
Bill provides for a safeguard in the Constitution the opinion that the remedy lies in the

of an investigating authority which 1is t0removal of the standing grievances which
investigate the material upon which orders bring revolutionary crimes into exis

against any person are framed. This investigating tence".

authority is to include one judicial officer
and one non-official Indian. Further in order
that the interests of any person subject to
any order may be adequately protected the
Biil provides for the constitution of a
visting committee to see to the welfare of

A faiwm amt: ofiwa, @ 9w
S W AeArEs & e a7 faer &1
fadr & war 2, aa & amw & ag-ay
WEITedT 7 THY 9HIT & faw 1 AUy &
aug ¥ favta fFar ar ) #6iw, Ian #
39 43-a3 Aqnil § IF wia qg-
F7 garr Jrzar g F faa aredi a1 o
Fagawr 2% g 3w & womEwA &
AEaA AT @90 & o aqum ® gw
GFTT F FIA FIGA AT A@ATFRAT E, IA%
afeqes W 7z awa AT =rfey 5 owrow
TETT A T GHT FT KA AT HAGT &
auq ¥ »rar qr a1 a2z fw7sEr
fa<ia fear a1 1 Fa% afeaer § 77
fasgm adi 41 fF 9 a9we I &
saufasfal §1 9@ &% 39 %17

such persons".

ugt 9 § woq 9w f wag fEe
FTA1 ArgaT § & W Awdd J 7w Ag
quwa § B &8 9% % Frga A a S
FIGATE & ag a4 14 a1 4@ Sl
frerr wm & | 0 awg & wIgAl 4 Fid-
Ay gt wd) afer e oafas G w
wrq WA | 99 al ag wifgh 4 fF
quT SAAT § A1 HEeld § 99 wewi
F1 3T HC T g [HAT ST )
g gEg & fau A (A 3w
& fau Grare faa &1 us M A ag
faar & fs gn wwwae & faar & 5
@i #ag swAr srear g &
w7 aursarE & faar 8 s g 2
al fe s awg & T w0 & 14 a0
HIFEgHar 341 9 % |
FEU A S T garn” w5
Fearr & 1 el gl &1 Arer v WA G
foear wgr wtT <19 wdid sfawam § gar

| AT W gEET 9g 97wt agmr



105 Re disapproval, of

FT AT AT 777 ) 297 & ATHA 992 F €7
H oSerE-staE 0T WL 39 WT H ST S
gU, TH GFT & F1AA AT, T AL &
HEIIZE AIFT AT AE FE9AT AL FT
g £ fF 3 7 qrv F Ay A am
# wr wawe rfe we geer & aa |

TOF arg 97 A% 44T . ..

st Jw) vw o AOd gE & At H
At mroA aaan fzan

( Interruptions)

ot frwa awt : ara S ard FEA €
et A + E gure o afa Tl
21
A% TEIT A1, AT geEATg sl
e Uz & oaTe 1 W) FE aral 7 IW
WEATEY & &OE A7 T AT AT HAT-
oy & wEA A T dar g, Saw are §
Eaci il
“If a right of this kind is taken away
by a duly constitue court of law, no one
would have the slightest objection. But
to place such dangerous and illimitable
powers in  the hands of the executive
authority, deliberating in secret, discu-
ssing in secret, deciding in secret, seems
to me to be an infraction of personal
rights which 1 almost shudder to contem-
plate.””
qg UF AT AAT A GH GF F FA
& are WA | HWAI FATT A4 A AT
oz az & 4§ AadT 2w A g
aa ot afye ava & W< fag s &
fens qatrar i @ qAsl  ufww & nfaw
afeara frar | safaa & oz fAaga s
Frgar g & 919 @ Ao oFz F7 oA R
g & | WO 79 @S F1 i woaw
FTAT AT(EA 4T WL AT AT a8 98
safsd gd s za fa= w1 fadw 7 &

fan @¥ g1 |

[23 JUNE 1971]
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This Bill admittedly aims alt curtailing
libertly of the speech . . .

Star f gEd qeEA #7 Ze FE &
fan stz st @mdaar F 77 gora-
a1 F9 & fau 3z faq amar mr g1

The right of speech and action and

some of the provisions have certainly no

precedents in the jurisprudence of any
other civilised country,

qYITH A W OAT A E A 9%
T a<g &1 Frar #1921 | e g g
FIAT FIGA FATE T H 60 %0 2 1 Aiwe &
a9 717 firg § qgar Tgar § 5 i
F 957 qT AR AT I & G 9 AT
77 419 FA91E fF gt O foq g S
z awy feafs & 39al awz & ow
T GFTL FT F1gA 9 & faw qfaq go
0 F sy & g ARAT § 5ot garh
qata A oft FEAT A€ AT IR agy
av arw faar 5 s &7 arer g
& fau gas wmar @ 9T IawT §7 dae
G FT AFAT F AAT IT F ATG IaF
Ay gT oAy 2 afew gav & fam
AIEE GEG A THE A w71 e
WA T AV ATA T a2 TAA & AAF FTE
FT AT AT SAT T AT 997 gar &)
FAT ATIH T FNE FLA G a1 Faaw
FIA AT HIAAT BIEF %1 96T gF7 |
ATIA F78 TAT AF TE TR #400E q
fawr zar & f& @ w197 FrefiT a7 A
TEN 1T |

ot WiW AEAT AT 9T gHAU FIgA
Az e

=it faam ant - § 29 fqaza @ @
g A FT % A fuwe ga drfar
T 919 EA F AT TG F gre0 war-
| JATAn JA 2, T Tar gz w2
fr fra% gra norga & oz fea® wRAC

e

curity Ordinance, 1971
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| = <o 7w
gra g o FuW g@g & | 5w [
AT AT9E 2T H AT FTAA AT AAT WY
ag FIA & Ay a7 W gary fawm g
fe zaifedi #v @ w1g@ & arE ol
A AL BN | AR GO AT F FIAA
FT FATET TE FANT | ST AT T FTIT FT
q1< 0T 47 faieE arfedt &1 g9aq &
fadr swd amT a3 AT W A g
9T gHAT 97 T TaF [ gl W gEaA
BRI | 4y FTRay § R W {9 O A
F wrgat w1 Frde Fwar 2

g® Arad qud & G5 e § fa o
AT gu e vl § ReEfEET & faw wrge
# afpa ga 23 aol & ammar a1 &
Ffen fe o agi F[WEET A8 § AR
AT WG 47 FET & (6 w9 qgi o 24
ZWr & a1 g A i & fasg e
arar g1 fF v 9% avnI T@ U 39-
i & ferdr w197 78 aar w0 | GEHR
agt aam 5 @ 7 fFafagi § war fen
a1 fr Fa@ifeal & fau o1 Frga g T
ST gAH gw fwAT SFIT 4 qrar
BTET |

2% F@d & (6 98 9FITF FrgT F
AT #1 F1% wrATIRAT &1 81 41 | gEH
faer 2 fr 22 & famg s € &4
ZWIT A1 ST ITAW 0T 90 BW T
# f md e @y fag & are 0 S
gdw w12 § wfaw .4 @ HFaTH
JEFT WA Hq TS0 AT | IAH #qez
gaamar At & f& =T g5 9w e
FTCATIAT &1 14T & a1 2= & a7 ufy-
T & zafau § awd Avm wfEEi g
qrg AT FEAT fR 124 v oY gfegq dae
F1T 41 AT TAHT F WEAAA TN G
#1 faemmrar @, Pefamer svfiaz oz 1
qi0 107 & 110 &% &< 151 %Y foa-

107
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| awrwar § W1 5w g 1 gy o agd
| ¥ FrEt Y e § fraa s faey ofr
;mﬁaaﬁmwﬁétﬂtmﬁ%m
HIT ¥ T YFIH1 Fa7 q%7 8 | 999
7z & fF 7 avw goamm A & =9
2 ) YwENT A% g 59 fea A gAmr
wredl f oo o 27 o weflad & 9y
aga faw=it &, snd aw ofasa o s
TE SHEET 2Y g | 4z g @
oAt qEfA wf gua fea & fau T
FAT AT &, afa7 woz & fza & o,
T & fea & fan, woF s & g
 fow ag aewre waet wEiAd & IR
TET qE wAdEr | g w2 fw e
ST F A FIET 9C T AR A
arfaa g@r gzar 21

e, 23 afafma w5 fF &
feaz fear fr 2z #rq7 & =08 ol
HEATIT AT @ F Bw w7 i gaw fang
aga afaFaraasn frres & amms § )
7w auwa § B gardy 29 999 & T
forr gurdt ara w7 wyfas sae & o
T ara @ sifea 2t gmr afga fr sew
98 a8 auwd & fF g% ag adr 79w 2
ar gWTE gt 9T AT FaErEr frm swre &
afafafadt & wr % @ § oix foad
a1 e &7 Afed @ar & 3w F1
# [y 2o w1 gmar srEw @y wE
qarasw | e a@li wr ey g ¥ ot
AT AT AZ & afFa gAw g A A
T 3 & fd e g wfed fegw
SFTT & FTA wT AT A =47 97
fom swe & gar @r & s awe & 9
AAT 1 2 AT & faw ggwa 9 aw A
T T a7 aF @i & afeaes sz ard
ST & wfeass § 59 9w 57 fa=re-
ATOA Feae ETdl TEAT |

qrar 3§ afmEmaEe & ar § aq-
Security Ordinance. 1971
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Security Ordinance, J 971
At AT &1 8 e Avw G eara | 9ifgw | 97 qamT &% W | 59 A
= sire mrEfge Far A g 6 fefe- | § areare oeiegfer o gfefand @i
AT AT AT T W O AW e gy iy e fr, St 6T gfre
Fuia & WY gt €Y AT 9aH QT E | wfaedl & wfas  7g @19 7 47 it

o e e s ST P AT | oz g 3 & f, AW A o

g1 97 ag a1 § a7 f5 9% FEA F, | o o g onaa § fa, A ¥ fag
o weATRel ®) WiT A% AT A w0E A g ara § |
ATATITAT A T@AT | T GEE WA
. bl " A, 5A 9T & g a7 foar
HIF ACATS S 12 giags uwifama g fx s AT % ¥
Ly’ > T o=E aTa"EqT q‘i, v
a-""'iﬁj-' kil q-m_?.:-] ’r( F1= ¥ “When any order is made under this
froqaft 1T sfar 4Y fr @y a1 dET section by an officer mentioned in sub-
3 & firmiih TeETES HTE - section (2), he shall forth-with report the
S f'q'qs-[ = ,{ ,_I{Sﬁ fact to the State Government to which
fergar aigls & g &1 q99F Al d @ he is subordinate together with the
AT AT T Sa0-a99 97 TET S« grounds on which the order has been
f WEER oA q-im made and such other particulars as in
far & 1 &1 o3 froqmft Tad i o 9HC his opinion have a bearing on the matter,
e = AT AT 5 and no such order shall remain in force
ﬂ._ }:E'r:% iy ?”,HT WY ¥ ow for more than twelve days after the ma-
Wl ATAT &Y A W A7 ara A" sar B king thereof unless in the meantime it
AT FT WS TF 3 At g ofz | g ?T?:n::ec'r: approved by the State Govern-

aeqRe W AE A W Wy § |
ara @ A, dwz T gfefad w o anerd 7 2 P froware safm
fair e wrear A1 WL AT AT AR g1 12 faq g% a1 gAvaE § EAar a3ar )
7 fr gfsfomds avwrmm ¥ Far e 59 412 §Y IEF 9FCQ 9T faemw g
F GG X %, g W 9T o wrc gy o (6 g ghaAm A g wa g fe
e & Pl sredr w1 fregare Pear Pt st 1 firegare &3 & 24 5%
A1 IHF 1% FHF grIeE UTH fEEaA %ﬂ’ﬁt?@f:‘rﬁr&iz%'m# qq FEAT
it i 3T S AT gaaT are Ay 0T AT I A awd Az g fr fedy
S arer TAT SO | 9% T2 AT a1 91 50 a%g ¥ AW A g1 W A
=¥ wErere far ot gvar g, afer we ﬁﬁﬁzﬁﬁﬂﬁwma’rmaﬁ
qEIT A AT 6 297 A fresrg B0 wrgar § ag el 1 e awar g
frafaa s are #amer Ber a1 qrer ZaT¥ arrad A wAgfa w4 wart J @
28 & 30-32 TR § fraz afrn- @ g 6 BT oo EAE § et A
2, gaF amd far g woa wig- g€ J1 | FATT FIA AT A ATGA | Ag
sqeAT ZWT, 3T AT ATl F1OgAET g7 #fana wreaa fea awdl ® @
e w4 ar sfawTe wfagge mrR AT AT IAS FOCU Y UF AT AT A
qfer e, FATET, AR A FAEATR O ALHOAT AT ATAL TG ATw qar
;?ffaur cuF] FEET gW AR g fr w1 gz wfawe faar av g g8 ard szt
Ffesa =7 & A7HTT A FAAT a fre gy 9z aE A@IAT ¥ A dgwar
€ 3 sz g qETE A1 drg o | Al d ! A & e g e e o
gfqmrmm'wqﬁ#qu‘q'ﬁwﬁiﬁ'(m T AT & @ A oy F faw 9% omy



111
[ faeas awi]

st sitT agredi & wf @ § 7 ag W
S SHTT AR FT AAT G2 I@AT THL
AEF wA AT A AT TH gHIL AT FT AT
g2 s F fad # g ogafaw §
auwar g fx @ wwre a1 wE Ag
arr wifgo | To% garEn g Fafad
ot grar ;ifen | gawr ansafae g
T A TEHE gEAT L UANT TGl g ATHA
T g & frt F1 sEEed] OF% § 77
gfae 780 & | =0 wrT F arkaw 3afaa
g wrfew | 72 w1g e uw awa W
HqU, Feqez 7T 7w ams g o
9T 9gq §F Far o awar g afww fve
W gw wwwr & ogmy Pl 7 faa
qeiasr 4% s e & faw el
warar 1 Sfer frar ag wais § fasenr
& Y7 gam awrea 7 frar s anfze
#AIT G T FE Foarg i 7g faw
arar g sa® fao o awy fadea & fr 9w
FT FIA TEL Aqrar st Arfge, a@ A
amfa 21

Re disapproval of

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : May 1 point out—I did
not want to interrupt Shri Niranjan Verma--
that has spoken on the Bill 7 Right through
one after another, he has quoted from the
clauses, And this only points to the diffi-
culty in separating the two. 1, therefore,
just waated to bring this to the notice of
the House, I think other hon, Members will
also necessarily speak on the Bill. This is
the position,

ot fadem amf . & mwow dna fra
#1397 fal 20 § N wedi & IR S
3 w1 g B, avw # ag AN g
W 47 S Aeq13A § T AT FT qANTE
fzT o A & T uF @ S ¥ § AR
A% #rf fg@m wedl A g & oy
weAT AH & | et Y A Y

[RAJYA SABHA]
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ol o wio g : AF A1 # Y 77
@ E | qF A F A arar | ad
garzr AT T 4ar o

st TremTrEE oA, T ST F At
HIOH ATHA U TATS w0 4T WE

wfga fear g . . .

il Fo FHlo wid : FF AR 2, T WA
R R MG e

st TIWATLEA ; TH aud EW 9EE
i grafegn # sifeds, wenia ar -
qlaq w7 &, 47 IAH A7 AlT AG & A
fF auisita &d | w9 faw oman A
F@T AT |

ot Fumwraly © Iaw waAw 4@ a7
f srearaar i< faer o @1 31

ot TSATOAN : g Ay w7, g faer
F1 faegereT av £ & 9E0 w%a, gw ar
AAT T e w7 @ § o owenr-
[ HAgaT 21w gy feg-
wifse & srar & & foew 340 f faw o7
Fd fA9 w7 § 09 a1 ar=q T

»ft wgrate vt
T qFAT & )

famr av oz oft

Wt gRe dlo fem (s wiw)
AW, ag a1a W &, Sar 5 wEAg
74t 7 @@r 5 fadaw 9w i ga geae
#F39 faare #@ 9% g aw o
et it fr aoae et gt gt wik
A e W faeg w1 g1 wwd g, ag
vAuaTEfam & | ag § waar g v ag
2 1 afewr zad, St fr qea ® =i g
St i a2 § wiw g%, @ & T
rew foaet smar 8, ow A # o e
T g g Y afifeafr o By 2

Security Ordinance. 1971
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gaferg Y @41 aga a&d ar | 97 a7 g€
T |

AT qg g W wreEATy St
S frar § w1 Y qut ot & ot g9
¥ waf 9t 99 97 ag a9 & fr gwgw §
agatadr & fe 7 wf &y ag g=Ew
oTT AT Az gw 17 faw qgy Aeay 5@
f& w2 fams e a1 9w A & faaw
#1 difew qzeat 57 3 & 7f 4, WAy
o gwar & & 0k oft f5 24 ardE 1
s war fednt ot g arde w1 A%
wrar fudt | o Afen AT et #
faeft € oY aa 7 wf & =@ wEATIA AN
AT FTAT Fgt A% Sfaq §, Cwaar &
sE Er Az At oF g9 & fr 3@ fauw
qv & g agar ? fF aF & ggAw
aw aewd 213 ofEa forg adw 7 wEA
fipr, forr o Py, g wwrgw § faem
1 ara 2 1 M fra awg & fear o
fadfea fezara =1 w1y & forasr f am
& @ gea fam —aaEda o TEe
fagnfedt fam

it TrAaTTram gt faafey fegam
adq wfgm |

Re disapproval of

=t oo Fte fysw : TAFr HAFA AT
adr 21 fodfeg 73 aertdy wedizgad
313z wAm —ar T e fz
AW—arm W oggr 2, w4 A E ) e
ageare e ooy fear B oo weamm
&1 7 foT Fea 17 f&9 agdr gar
a8l fF 17 fag vgir Feady adt swesrdr
a1 | Faq mifFera & aa g E fF
arET 9T FF @1 a7 a1 g% faw oz
qrerest &, uAEmaT 0dE g, wEaH
Tz E |

st RETETC Y - IAH HIATT FE
R al wgr faar |

[23 JUNE 1971]
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1 ggo Fo faw ;. Wl 57 arT 97
WIAT §, TR A1 qTT A7 F aray av
AT ZAAT A AEAFAT AL A AT
AT AEAATAT 47 a1 qra-ig g4 o 78
INMIF 79 & am o aFw ar &
aF 57 6 ag wata T @t frax wriad
a1 fFa @AY saF wme awer A
SELA GEY | FAT TACAAY, F A7 HIAAT
TEY 47 |

T AW A9 q 347 419 AT 48 &
fif st /T FAsiiT @AY § a7 41w
AT ATATT & ATATT FILT 9T qAATA
F qart & 19 FOAT €, AT A FLAT
& Afww s @Y arwa ar, S fr dfaw
FarfeEl sit w9 92 8, 39 | =y aw,
Sw E AT L.

+f} @A 912 WU 39 F
" sitgme dro fae A, g Ad
ZE § FiF a7, 937 A, T FH FIH
I qA AT F | g a1 g, T2 ST Ay
LT § 7, 7 T IAT AR H A
| (Interruption)  FETATA TEE TETE
T FLE, gR ga |

1 ¥ 7g F§ @1 91 T g {1, 7
w 1 47 2 TFAT AT —TFAT 97 (A99F
wEATN & ET AT Wy F1 a4 g,
FIEIZ Qe § uF q9412 ¥ &7 # ufawrg
wepTT A1 faar war gwesdt & an, a1
geade AP 1 agT g9 I g
"7 g w1 a7 F A fFar qowre
A, 7 wE W AN —UFAN {, A AW
97 2 & AT AET F AN T Fr A,
uF A ANfTAT AT AT FeHer TE
fory, gw &t g A gy fng @
2 zu a W g Afew mr 4 faaw
AT HIT THA FT AT &, AT FH T 79
aF &1 ZA] § & @y g—wegfree qrdf §
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[+t wgo €10 faur]
@ g, fomHoe T A W F—IW
qver fagera 21 <@ 8, 97 #a Al TReE
agt far. ..

Y IR REAT W WGE AT S
wWE

=t gwo &to fawt @ gWIL @y ST @
& wg wff wigw, W qter ag @ fe
gad g § g% w7 g W fF sar
F% gt genar | v auy a1, fogw ae
a%, W guA a8 V1 amdA FErEy aEr
fe @€ oft ara g€ aY o g S
33 gu F—aW ¥ 79 YA g, F1§ 6
A aFg A ..

st TrRATE - o ATfe |

st gao e fam: wa w0 -
AT F W AN A A WA F | AMEAN
sita s g f Ad |

+ft witw wgar : gurd fao ar E )

=t uwo #o fam : wzEy B, W9 IA
& Ay g s a1 e, § ag 5 <
g7 5 frefl frrft a0 & @ 99 1%
gt g | wiw gwi Wi wed 41 7 T
forww famr o atro & famdi f @91 Wa-
W7 &, adiforer @ wawm g wiT A
wg, o fgd & =9 41 A (%)
¥ agd wawT 2 |

=it it wga : A, ME wANT T
g A (wr7) 7

Sﬂ’qﬂ’oﬂofﬂﬂ H lﬁ"l’mﬂﬂ'
ST gAY gt & o1 W § @ §er
#, ot Agzar, TAA Ww gar § d ag
s qz & | A% 97 faar, safaw sgar
B Wdyefier aw fae g | oW € e

[RATYA SABHA]
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qg &, ag vl Fia (A) & & 1 =T
wfvsr AvF awr #§ 97 faze g & ) SRl
=i 1 i afay e feg G 8 s=
g fadw foar | w3z @@ @A E
f& g9 & 7w § ww (aw) # ag-
fawe faamara & | ag a9 700 &, 3w
# AU HANZ IAH |19 FAT 2 A a5
wh gl w1 ar 5 owiwa §r foaz
T | afE & di @ 9@ o wifeeg
HTfEr & g sz Wi §, 9 IEan
WOT AGHT H A ALY &, a4 al W F
9 g =rfee ar fv faddr &= & arr
FLAT | AT A a% T8 w1 5 ag e
WTET W OE Uy WA W1 geEAd
W) & fory, ety § afer uw
FATH T AT T4 | AT | AR F2a0
qTEAT § FH A &9 g 9l 47 Aifg
ag & Br o W @1 wwa & oredr &
oqrsr A1 Z90 H | ORI wa o
qrieat & st f afgam 1 dgar swd
&, Mfe mrgegza &1 @ AEd 3
wedl g a%a ¢, fer o o oam &
se 91 B s awer ww, &, @19, =,
4 A A0 F, BT 9T EFN ¥ FY f{me
gaTEET | AL WA W wmar 2R §oawm
fae &1 awga % afea 99 fag %
HEATRY FT @aT g, UH UF FATS 1
g&ar g, @ wvar g faa 5% ) wre fegf
qg @1t & foawr Fga g—faeaia =
fqa wow 7 19 d1 ) AT WwT gTEe
W weqrRer & faer v awndq argdt 47 a1
TawT &9 91 fF aifoes #1 @ oo
arq wdl, oF oF aifas ¥ oara g
AT fogen sfagra aardt fF few awg &
gae gawr oA fear & fow aw
SANT G FAT ¥\ g wmaw wEd fr
&g e 41 reva a8 8, 7w ams A
T 5 a7 wzn § ug fow e g,
¥ 3 T & ag o ey ) 8,

116
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& YDA, G AT W | Ed 717
TCRIA AT FFA q HIT qET Al 00
TITANST FT AT o | HET AW
‘?Wﬁ?ﬂa'. a7 7 HIAT qﬁ'q‘gr qT &7
T q |

UE WA qTEq : Agi T FAEET
g

W\ o w0 fum : agl v el &
AT & Y ST AE & 1 AT T AT
F1 gt 7T Biew wr gwa 4w faAr
vz A AT T WO w78
AT W AT g7 oa% & g
gt =nfed | 50 &% & o 0w
afffflagmas dm Iy an @b
g4 HF g 9T gwiwd aifed o & ag
BT AEar g fr gm0 §F s w_
Fgl QATHIAET @A | 9 Faa § froew
e # gArErEE arr A § osfif-
w09 AT AT T & a1 # gATERay
AT Argd § 1 Aty & ag AT Fr
AzaT 7 fF garer uF a5 ¥ g Wi In
Wavg ag A1 faEremad oA e
FATEITAY A0 A7 AT e g | a1 gn
Anr 3o 9% (A9 %9 aga @ A
ey 2 (5 & 7 g 99 auT wEd
ged oY 7 9FT, WA St ¥ 7@, 99
et gifgar & gza f5 z9% "= e
a9 1969 awany frar &, @ 18
qifafzea 73T THE AT ! AT 7
AN & A FAa gafa 95w T fE
q AT T oArE 2 ATE AL AEA 4 | AT q
2% wrama 2 459 & {5 oo faw §
AT Froodt Ay ZErEa w A areHt
F1 FzrEAT

AT A9 F HeAT W AAT AT LA
gari #1 fzar &, waT g arddy wE@r

[21 JUNL; 1971]
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ZT A% 6 WEN F g WY I9E a7
ZaT waE faars s Fear ar
wHE fog w gd 80 awe ! gw wEd
e wrad sad ary # wYE wywr A8
fear 1 oyt g e ‘gt am & Ay
MA AR 5z 15 A W
aE & w9 uF f e wa faa
w9d A8 A1 wfgwre aE faar B ooad
AT H g At /91 211 =iy aware
TS F T § w7 fyafey feream gz
a1 q1 ZT " qifaariE §odree gaa
qFar A1 WA At | wrwr om@E A A
ot a1z 79 &, e i a7 faw & gawr
FH T FH WO AU a% J1 dfa T,
A% AT &% FE, A9 a1 aF F7d, a0
T 9% TG WX gL & ;@A & AR
arferariz & A foeg g, w=i A
f @ar o guar gar & e wm oW
FT ITANT AT & | FI AvIfew g dw
far ZRT ot a7 W 5 owe dmw oA
weve fegafedt @az & &1, #% anrfes
AT 26 o ag | oot arfeeary
wrss &, W fage earder &, & gy Aat
STt FT FT wE | A § wd gEar
AT ¢ B arod Praw A 1 awer 8
Fafs w9F " smg Wy 2Ea
g 7

ot ag it amergy & owrew gw
gz w1 gEIA At gl fEar ?oga A
HOA G239 F ATL H ATZ F IW AWA FH
FEAT YEAT gAT AT WK AZ G AN AT
ara & ) off Posaw v @ARAT AT EAIX
AF AT & WAy §, 3F reEyl A
Fiqa & aga faeare T fomr wr ar
wafs qgf o que daedt W wew g
41 | geata Iay W faar WA 9%%
faw oo | W EEET  SUAW Wad AT
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[t oo Fro fue]

gewdhT FEh | g% ag W A®E 94
faeram # uAodflomise A1 FIEF ¥
A 1 38 auT FETAeE YIE AT AT
¥ gzt & sumifar wy awg oA
AT G H gy AT FAL AW T A
T & qfge ot fafagen § @ @FE
FIF | T wraen § qifeariz § veaeas
arr el i gw fafaeedi & wardr
weyras fraa fa @ | e fafaees
& Ay wor adt # fafaez ar O FwEr
ﬁﬁ'g‘(ﬁ'\'ﬁﬂﬁfﬂfﬂmﬂﬂﬁﬁﬁgl
ot fafaessi & ®1¢ WEEWEA 4 F19
A8 wam W aw 5 F AT w@EE
g% & a0 w1 oA & 1 ar g ferwra
g & f& difafzaa a4, 7= af e
siye gifaferea o & arq Fa9 nawg
1T & FTAT H(T FHFT RN AET AT
aFd # 1 21 awar & fF o gaew geen
FL | e waE AT o § TEAATE FIAT
g ar ot qe St e @fa St F fag
ART F@T 1 WY FE A F A AT
a1 woa wfEFrT wa ugaa wisege aw
%1% fan & | fefeeae afame &1 vegresdy
FAAT EW00 WL IEH w9 AT F00 1 W
ST & HITHT A F 34T FAT(ATEFT
21

10 $a3t vgftfon s are e a50a
AmE Al A 9w # oawa g el A
FIWAl FLA FT FHIA qATA AEY 2|
afwa o o0 74 § an  Avwaw agd
wryz & ot fF dve-are aq gwmEmE s
4z § 1 fet o e Afafzwa fidaay
H umgrasdy #9471 & = A ammr Ay
HqAE AT O qref agt &, gy o qrfear
&7 wiaw (o) ¥ & w@¥ § 9ai §)
ST AT FIRGTET H Y @ &, afeww
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Tz sl ot av @ &, I gawt
farrrag 78 & 1 fowma ag @ f& w1
qrE awdt § wga (wv) 7oA FW
F fem, gt g @it 1 oE 0 & fa,
sofefnz sgdmez w1 e FEF
o 1 a1 wwe o ave A G gwH wrd
AT Tl T8 & FHA a9 77 zaH I
AW AY vET Ay ot fE oo g awd §
AT S5 @ AF & agrfafedead a9
10 ad &Y aFTara § AT 79 F47 H FE
AT &, W TEN g ArRHr 0w F oSy
ag Ffafwdz wad # 1 s zn i aamg
oY TE gt AT gw waE gerg o 3 fa
agl, T femd 5w #1 w4, zaH
Fg UF AN A1 T S 5H FT R
F g% & afed s ama a@f g4
ITHT a1 A aA<HT & 7EY 47 | 50 @n
Fga & dAfs ga fem § faar &, &w
Tt §fF wmwaw & faenfed fea
FG 9 49 a9 & g4 wifzq | afeq @F
af® Farg gn faege agwa a8
AT A1 GRS 2 2gE g% 01 T
a7 wred £\ um aa 5 oow s
qrsa 1950 ¥ g a%g &7 oF faa oFa
wrgd @ 4 A1 A w7 & e @ )
A9 FH G W A1 & FEd mgm @
| THE & F, A F79 FF 4 aq
a® & ferr anfed | o fade w99 W
Y a9 W Aoy weer R
fdt 1 zewdmr wgvadt a9F 3w e
A T, IH AW FT I9FE A FL | AAT-
fedy fameft 47 ATy 2 &1 =+l ofr ey 2
QI A AW ST AFAT F ) A oawar @
aie it fawr | wEE w53 faa ) o9 faer
7g 0 AW, Ay wAAr o7 gAgfaT
2 afeT § oz awaar 5 oam frr
A § AL ATA A T A AT T
4 ¥fF J19% 3% 97 Al fawre s
1 AT Al o | ot afer 2y
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FWET T AvAT ¥, agq s awar § | el
e o1 ufawr 3 F gasgr smafa 4@l
gt wifegd | mw w gwrdt o a4y
w ¢ 5 o ave & afaw st faeq
a1fgd | afea viod qma § Far fr g
g FTHA a1 41, Wy qLare 4y, gfasz
®F 9T, WOA FT FAATT Fod qgf
feamar 1&gt Tw wER A 2 afEa
R FuaT I9aw 730 o afew A
wga § fr Sfasza &=a § agf samar wed
g4 1 gw @niow owm wifesE d aa
afem W ag o w@f far )

sraFy mfasre 7y a7 s sfear
et & | mvw vF 9L a9 A IH
FudY § 5z fewiizaa Y fF oo mrdo
qe T AT FT 0F  Fregrema
g gag & smar W s e few
SHTT FT ZRYANT AT FAT F7 @ & |
AR Fga & f oy sAradr aidy &7 fagad
AET g, ag @ Uear A fawd doEw
4T § at w g4 @1 afafeEarad agan
2 1 ag7 gufasiiear # faar & st
sfaframard £ fraef 1 g wif o
St agt @ a1 sfafEarand 6 9 97 9
F amq 43 a7 a1 gafadw & a5
ey fr s & 2fwdras @ &

(Interruption)

sit go wto FEEW! (WETZ) : AGT
AT FET &1 | ATH F FAL |

(Interruption)

At gao ¥ fas: Hwa, mEard §
i &7 qET AT §9 gW 984 A oA1d 2
qEEL AT, S 75 A9 & § aguwd a9 | §
T 9F1E g0 FT @ g, AfFa # oF
gad ama Fg @ v oww 3F fF e
feferfamamdl oo wrd qmEd & 9
arw gor v frafea fedaw & wig< sa
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Ft aFg faar mar o g% ag  wrgw
gar & fom Fie & smare g ag
THE ay § 39 e # sy (w) & uw
aaara fafaeeedr mfwer 2 ) 30 foid
¥ wegT IAET A1 AW &, afFa 3z gw
w7 | for I & AT 97 A7 agwg S
oS T § IW TEHz F Avz gwer A1
wiaw (w7) & o fafases o aw o
2 ®IT ag TE 9FT T | | AT AT T
' aFar g fs 7h weaar aaq @1
gAT 9a St aqwda fF ag ata aft §
ar 78 9 f5T & sawr gg aaig Far
# f ey stey FTEHI FY T AT 74T
fod g4 & 7 wama § gwr ga off w39 f
FREZIAA & A1 9 TR AW
FEY A Y, a1 Wy @A A A9 &
faw atgrsw & & o & gw v W,
o1 fadfea fedaa o1 wrqm a7 7 &
fer & Forar eamy farder Y war 2, afew
foras e &1 wiw € fe o e o
FIEHIT F A A FrgA &1 fr oy gard
R H ar § @t ag wm avEE w9 §
A wud 0 &1 F17 A 7@ T,
741 ? & w4 fAaw ag & fr P ae
q TgAT AW ATEl 9T G #5191
Ty arF w1 A, §7 Fraudiiz g sg 4y
trar faer @vnn A o0 a0 8, afFw agg
At wré wiiiz &A@ & | w7 gwid A
grea #7 § fF a7 ar aw gasr agd
w3 a1 faege fade &%

U WIARIA §IEW  q9E & A7
T &1 W 2|

Wt q@o ®to faw ¥ wa g
q @8, T 99 3 | 99 H gar & fa
e aifedl & g 2, wroaw
N ard g, Ve &1 A B, gEw
qire ®¢, afpq wa faw ¥ wifa-
S ¥E@d §, JAX UF TCH A I@T §
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[4ft udo €0 fu]
@ dar wwar g 6 owma @ Regw
ATATAEY A § | WY AR G q 7T g
g arr mod farrmfal & =g g0 &
g woAr faswaErd A frard @ g

SHRI A. G. KULKARNI : Why create
hitterness ?

SHRI S. D. MISRA : 1 am expressing
my opinion, i L A STAE WEATAN
M B qEH WM @i A1 dWg A
fr grgw @1x amen &, wro SEA faw
Arey | mred aar g@em fw 20 ad ¥
Tg VAT 9@ W E A AoEE §uE
¥ fedfy fam &t &1, mwEr s
TTF o THTT BN A ST & | W
¥z wRAT &% gy faw A &1 arg 9@t
T oY | 7y uF age T @EE @ A0
oal a% geEvAw fownfey &1 qare 2,
FaY gw wrow arg #, Sfee Jgeer
FHTH AATH I ATl A0 fSrasT ATed g
91 ¥ 2, 37 9T " fevam &< R
ffae o Srgd & | W FEE §
ferazaifeas uftzgqe adl ar a%a | w9
viens 9z & B ma a8 wd FWE
o7 FW 71 feader &\ WL EHIGH
#oft @@ At @ fw oA s oASng &< a1
gt A ag 2 @ meA w1 oWw A%
difsr w1 365 agr & @wiw 100 g1 &
AT FH FL @A H GAreanz 9 g
& aumw faddr g=f 7 1 "9 gaa |l
arél &1 UdEgE @I ArAe TET ) 54
gEAE & A 0 gW dda gaer g
Fgar ¢ B ol a8 geaa wrar § ag dtw
gia gt off g JAET aNdT QAT q #
w, afFa 9w 3w & B ot weame fag
A% ¥ 95 S A § T ST weArRE
A F, FHET WG gH T AW @
FL aFd |
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MR. DEPUTY CHAIRMAN : I have to
inform Members that I have got a very long list
of the intending speakers with me. . .

SHRI A. G. KULKARNI : But they are not
here.

MR. DEPUTY CHAIRMAN : Of
course, we have decided that we have to
complete both the measures by 6 p.M. on Friday.
There is no doubt about that. If we stick to the
sehedule. then we have to cut the list and we wiil
not be in a position to allow some hon'ble
Members to speak. So if the House agrees we can
sit for one extra hour today so that we can
accommodate some other Members. . .

SOME HON'BLE MEMBERS : No, no.

SHRI A. G. RULKARNI : You call out the
names of the Members who are not present and
strike them out. We can sit only up to tomorrow.
We cannot sit upto Friday or Saturday.

SHRI N. G. GORAY (Maharashtra) : May 1
suggest one thing ? The arguments against this
Ordinance and against this Bill will be the same.
So let the parties decide. Let hon'ble Members
speak either on this or that.

MR. DEPUTY CHAIRMAN : Parties are
speaking on the Bill as well as on the Resolution.

SHRI S. D. MISRA : The same speakers
may not be repeated. We agree with Mr. Goray
that the same speakers should be avoided on the
two. At least our party will stick to that.

SHRI K. C. PANT : Unfortunately the
Minister has to be the same.

SHRI BALACHANDRA MENON (Kerala)
: Sir, i am a very unhappy man today. I never
expected that I would have to be with friends
with whose politics I never agree. Even then
adversity makes strange bed-fellows. Today we
are together because we know what is it. store
for us. I want to make it very clear that this
Ordinaace is the worst that you can ever dream
of, and it is unfortunate that you should have
persuaded the President to
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bring an Ordina ice when the Rajya Sabha was
going to meet again. Before the Rajya Sabha
could iave met, seventeen days before that you
brought the Ordinance and, unfortunately, bv a
President who was a trade unionist, u ho
worked along with us. It is a very unfortunate
thing that you should have made him do this
very bad act, a very unfortunate act.

As one who had been several times jailed
from the British period onwards, I do not
believe you even if .you were to say that this is
not joing to be against political workers. Ft is
gc ing to be against political workers, there is
no other way. This is intended only fi r them.
After such a massive vctory that you had. . .

SHRI K. P. SUBRAMANIA MENON :
Only they say.

SHRI BALACHANDRA MENON : This
is a fact you cannot deny. After the victory that
you had and the awakening that the people
had, was there any necessity for this ? I do not
think our politically awakened mass as would
allow any disruptive activities. Wherever there
is awakening, dissuptive activities cannot take
place.

This country has for the first time
awakened to a new consciousness. It is at this
time that j ou are trying to disrupt the unity of
the masses down below, disrupt the unity of]
the democratic forces that would have helped
you to go forward and build up a new big
democratic frontier. You have failed. Why
should you have failed you have to analyse.

You have been speaking about a certain
democratic programme. People were prepared
to wait for you. People will again wait for yoi,
but you have failed to inspire them y Vo are
now afraid of them.
Therefore, you are turning
againgt them. You want to
frighten them. You want tg
disrupt them. That is the very class character of
this Go\ernment, and it will be like that. It
promises, but when the masses move it get
frightened. The bourgeois never forgets hig
class. And that is how you will react. We kno.y
it. Therefore, I want to explain why I am
opposing it. I am opposing it because it i
against our democracy. 1 am opposing i
because it weakens our dernperacy. 1 'itm

4pPM.
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masses who are awakened will be beaten up
by you and our democracy will become again
a sham democracy. The peace that you want to
maintain in this country will be the peace of
the grave. 1 do not want it. I want healthy
democratic traditions to come up.

126

SHRI K. C. PANT : Is he opposing the
Resolution ?

SHRI BALACHANDRA MENON
Please hear me. I am opposing the Ordinance.
I am disapproving it. That is what I am saying.
Unfortunately he cannot understand. He still
thinks that just because he is there, this Act or
this Ordinance will help him.

SHRI MAHAVIR TYAGI : You will be
arrested as soon as you go out.

SHRI BALACHANDRA MENON
My erstwhile fiiends, very many of them, were
with me in the mass movement against the
British Government when we were fighting for
independence. Some of them with me even
inside the party. Though you have changed
your place, I can tell you, you cannot in any
way frighten the people whom we have all
helped to get awakened. The people have
understood their rights now. You have not
won. It is the people who have won. Yon do
not know that. I would like to quote a famous
Sanskrit sloka : nimitha matra bhava savya
sachi. What are you ? You are nothing. If
Madame Indira Gandhi thinks that she is
changing the whole society, she is not. The
people are doirg it. They are tryirg to make
you the instrument. And if you fail, you will
go and another instrument will come. You
forget that. You have not understood what you
are. You have not understood the democraitc
masses. And you want to threaten them.

Last year you thought of such a Bill. But
you didn't dare to bring. You had to depend on
us at that time. That is a fact. You had to
withdraw it. Now just because you have got
the mandate, or you seem to think you have
got the mandate, as my friend says, you think
you can turn round. No, it will not be allowed.
Sir, in 1940, when I first went to jail I was
with some of my Congress fiiends inside the
jail. Mr. Pant was telling the Houie the other
day that it would not be used against the demo-
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cratic masses or their leaders or the people. [
was there in jail along with Pattabhi
Sitaramiah, with Kamaraj Nadar, with
Madhava Menon, who afterwards became the
Home Minister ; I was with them.

SHRI A. P. CHATTERIJEE : That is why
you have been spoiled.

SHRI BALACHANDRA MENON: Afler
that, when the working class began asking for
higher dearness allowance which they never
had during the British period, when the
strikes started, Madhava Menon
who was the Home Minister detained me
alongwith others. I was in jail for two years
under British rule and then again I was
detained immediately by the very roommate of
mine.

SHRI CHITTA BASU : Jail-mate.

SHRI BALACHANDRA MENON
Jail-mate and room-mate ; we were in the
same room in the jail. And he was my friend ;
he knew me. So even if Mr. Pant were to tell
me that it is not directed against the people
who are leading the mass movement, how can
I believe him ? A much closer friend had
behaved that way when he was in power.

SHRI K. C. PANT : How well did he
know you ?

SHRI BALACHANDRA MENON : He
knows me from my boyhood days. We had
been together in jail for two years. It was not
just coming and going as we do here. It was
something more than that.

SHRI BHUPESH GUPTA : Just one
interruption. In this connection I am reminded
of the story. One day Mr. G. B. Pant, his
father, told me, 'Bhupesh Gupta, I am thinking
of renovating the Tihar Central Jail and
building a modern jail." I said, "Do it, we shall
all support you because we shall never be in it.
Therefore, you are quite right about the jail
expansion and renovation. You are quite right,
you will be there and w,. will not be there."

SHRI BALACHANDRA MENON : So,
whenever there was difficulty in the
Government from 1942 or so till 1954—they
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never had a strong Government in Madhya
Pradesh for a long period—and whenever they
felt weak, the first people to be attacked were
we because there would be some working class
action somewhere, So we will be attacked. 1
can tell you, during such period when the then
Labour Minister—I shall not mention his
name—wanted that the blackmarketeers in
Madras should be curbed—and Shri Annamalai
Chettiar, Shri Alagappa Chettiar, Shri
Murugappa Chettiar, all these great people
were caught redhanded for blackmarketing—
we were the people to go inside the jail and not
they. When the NGOs moved into action, Mr.
M. R. Venkataraman and I were the people to
be detained and nobody else. And there was
another time when we were inside the jail and
my detention warrant had expired and when I
managed to escape from the jail as my
detention warrant had expired, my friend
declared me as an absconder with a price on
my head. Of course, there were people who
gave me shelter. Apart from the working class
there were people among the Congress men
also who gave me shelter : ex-Ministers,
prominent Congress leaders did it because they
did not expect. . . (Interruption) You have a
split mind even now. I know that many of you
feel that this is wrong. You know it. You have
been feeling it. The Minister ordeTs the arrest
the ex-Minister gives me shelter. This has been
so, it will be so, because you know you are
doing a wrong thing. You know all the charge
sheets contain the charges of murder, arson,
looting, ete. I was never convicted for any
offence. Every time this bit of paper will
contain the same thing which was handed
down by the British. . .

SHRI CHITTA BASU
paper.

Cyclostyled

SHRI BALACHANDRA MENON : Yes, a
cyclostyled paper, a huge document. Such
documents will be there about many of you too.
I do not know how many of you had such
charge sheets there. Some friends have them. I
know their past. Many of those people are now
your Ministers. But unfortunately the District
Magistrate will not go through your papers, but
mine, Mr. Panda and his son. This old
bureaucrat who gets old papers goes through
them the danger is there, he orders arrest on the
basis of the papers before him because that is
their method. You have not changed, a
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bit. The same old fellows are there. The same
old papers are there. The same old files are
there. You will arrest those people against
whom a'l those things are written and kept in
the file. . .

SHRI CHITTA BASU
are to be included.

Only names

SHRI BA1 ACHANDRA MENON : Even
names are there except of those who have
crossed over ; their names will not be there.
Now I want to say one thing. You My this is
going to safeguard the country from the polit
cal disturbances that an taking place. How
many Naxalities have you been able tc find ?
Where are they ? Who are they 1 They might
be in your house ; it might be your brother or
your son or it may be anyone among your
family because none of us knows what the
young boys think these days. We will not know
anything about t lem. You cannot do anything
about people whom you do not know. They
have no history sheet. This legislation cannot
pet at those people. Then why bring it ? You
are bringing it to see that those people whom
yen know—and who discuss with you, we are
not out of bounds as they are—are net left free ;
you are trying to get at us, you are trying to
attack us for political reasons.

So, what is it now ? This Ordinance has
peculiar clauses. If it is defence of India, I have
no objection. But there is another one "relations
of India with foreign powers." Yes, there are
foreign powers which are unnecessarily
interfering with us. We do not approve of what
they do. Speaking about relations, I will say
that our relationship with the Commonwealth
will have to be broken. Government will say
that it should not be done. We feel it should be
done. I have a right to i ducate the masses the
way I like. The Jan Sangh people have a right
to educate the misses the way they like. Others
who are against Soviet Union have a right to go
and educate the masses in their own way.
Therefore, the relations of this country with
others must be decided by the people. 1 feel
that we should be closer to the socialist world.
They think in the opposite way. Who are you to
tell us what should be the relations of India
with foreign powers and that too with an arrest
warrant ? Now, my right to educate the people
is taken away. My right as a Member of
Parliament and a political leader is taken
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away, because I have no right, under this
measure, to go and tell the people that our
relationship with the Commonwealth is wrong
or our collaboration with Americans is wrong.
I have got a right to say that, but you will not
allow me to educate the masses on those lines.
Who are you, I would like to know to diny me
my right. What right have you, I would like to
know-If it is for the security of the State, I
accept it. Maintenance of public order ?

SHRI CHITTA BASU : What is that ?

STRI BALACHANDRA MENON : I do
not know what is that. Public order will be
maintained by the people, by the masses. The
Naxalites who escaped from jail in Kerala
were caught by the people from the forests and
handed over to the Police. It is the people who
will do it. Your legislation cannot do it.

AN HON. MEMBER : They allow them
to escape (rom the jail.

MR. DEPUTY CHAIRMAN Please
conclude now.

SHRI BALACHANDRA MENON : I
must have five minutes moie. Then the third is
'maintenance of supplies and services essential
to the community'. That simply means that no
worker should put up his demand. We know
what it means. Even a beedi factory is
essential for the community. Now it has turned
out to be so. Electricity workers, transport
workers and others should not put up their
demands. It is a very simple way of handling
labour disputes. Then there is no need for trade
union legislation and all those labour courts.
They can very well have this Bill and nothing
more than that.

Then, who is to decide ? The District
Magistrate will decide whether I should be
arrested or not. The Police Commissioner will
decide whether I should be arrested or not.
That is all. If you have the courage, take us
into confidence. I suggest that the advisory
committee should consist of representatives of
political parties in Parliament and Assemblies.
In that case, it will be much better. At least
some semblance of democracy will be there. If
you are prepared to accept that amount of
democracy, accept this. Allow all of us
who are
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members of the various political parties to
constitute ourselves as advisory committees.
We are also responsible to the people. We are
also elected by the people and therefore we are
the best advisers and not any ex-Judge. I know
what an ex-Judge will do. He will look to you
for getting some extension in some committee
or commission of which he may be the
Chairman. We know what judiciary is. It will
be much better if political leaders constitute the
advisory committees. That will be safer. I am
sure you will not accept it because you are
speaking from a position of strength— strength
that you got out of the election and you won
the election because of promises that you will
bring forward land legislation and other
progressive measured which will benefit the
people.

These are the things which you have
promised and on that basis you have come. But,
you know what happened in Ceylon ?
Promises, Gentlemen, will be a danger. You
can do only small things, it does not matter but
do things honestly. None of us here is against
our people. You think we are against our
people ; you think we are against the
maintenance of public law and order ; You are
only one among us and together we have to
preserve the democratic frame work of the
country, you should have consulted us and the
political parties should have told you whit you
should do. We want the security of our borders.
We do not want the country to be handed over
to the Naxalites and we do not want the country
to be handed over the Chinese.

MR. DEPUTY CHAIRMAN
conclude.

Please

SHRI BALACHANDRA MENON : All
theie things are there. But the real people, the
people who believe in socialist change, the real
people who want socialism, are there and you
do not want to get their help and you alio* the
bureaucrats to decide what will be the future of
this country. Sir, this will not be allowed ; this
will be stopped. Every field, every factory will
answer this black Act formed after this
ordinance. That is all I want to say.

MR. DEPUTY CHAIRMAN } Mr.
Chatterjee,
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SHRI A. P. CHATTERJEE (West Bengal)
; Sir, we are speaking without the benefit of
any enlightenment from that quarter. But, I
think we cannot have any enlightenment.
Perhaps that is the centre of obscurantism.

MR. DEPUTY CHAIRMAN : Enlighten-
ment is there.

SHRI A. P. CHATTERIJEE : You cannot
expect it. That is the centre of obscurantism.
Perhaps darkness emanates from there, Sir.
Anyway, what hellish darkness could emanate
from there, that also we are prevented from
getting.

SHRI BHUPESH GUPTA : Sir, on a point
of order. The point he has made is very
relevant. In any fair debate, it stands to reason
that both the sides speak. Now that side is
deliberately boycotting the debate.

SHRI OM MEHTA : We are not boy-
cotting. Mr. Manubhai Shah is there.

SHRI BHUPESH GUPTA : Therefore, 1
would like to hear many of you.

MR. DEPUTY CHAIRMAN All
right. They do not want to boycott. They want
to provide more time to your members.

SHRI BHUPESH GUPTA : The Congress
Party should be grateful to us, because due to
our efforts the House has been extended by one
day and they are getting Rs. 51/- which they
would not have otherwise got. Yet, they will be
voting with the Government against us. May [
suggest, Sir, that their additional earning of Rs.
51/- should be made bvrr to the Bangla Desh
Fund ?

SHRI A. P. CHATTERJEE : We shall
certainly take our time. But, we want the
socialists also, the nco-socialists first, and then
the. . .

SHRIMATI = PURABI = MUKHOPA-
DHYAYA : The pseudo-socialists.

SHRI A. P. CHATTERIJEE : 'Pseduo-' and
'neo-' are only for you.

Sir, I think the greatest slap that has been
given by Mrs, Indira Gandhi's socialist
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government on 'he face of socialism is this
Ordinance abot t which we are discussing
through this Resolution. We never knew, Sir,
that by rranipulation of votes, mani-population
of re lis and also by deceiving ihe people—
which h the last I say, but which is not the
least- by deceiving the people by slogans of
socialism, by false slogans and by promise of
socialism, after getting 350 seats in the Lok
Sabha, the insult that they have done, the insult
that they have shown to the people of India
would be this. In spite of those 350 seats that
they secured by deceiving the people, they still
could not wait for either the Lok Sabha to
begin or for the Rajya Sabha to begin, but on
the 7th May, 1971. they had the Ordinance
promulgated, they had the Ordinance pro-
mulgated throug i the Press. 1 think, Sir, that
was a great insult to parliamentary democracy.
Sir, we are Communist and we are, according
to our ideology. Marxists and as far as
parliamentary democracy is concerned, we
know what it is.

But, then, Sir, they who swear by
Parliamentary ¢ emociacy, they who swear in
the name of Democracy, have said before the
electrorate that they would not bring socialism,
but they would bring Democratic socialism.
That's what they have said before the
electorate and they have deceived the
electorate. . .

SHRI K. C. PANT : May I know what
your views on Parliamentary Democracy are ?

SHRI A. P. CHATTERIJEE : That will
come by and by. But then, Sir, they who talk
in the name of democratic socialism, have
now come with this Ordinance on 7th May,
without waiting for Parliament to meet. And
tha is the value they give to Democracy.

Mr. Pant asked me as to what is my view
on Parliamentary Democracy. That perhaps is
;iot much relevant here. I want to say that the
people of India will be knowing by and by, and
certainly will be learning very soon, as to what
your views on Parliamentary democracy are.
You swear by Parliamentary democracy, but
you bring this Ordinance without waiting even
for 14 days when the Parliament was to meet.
This is the value, this is the respect that you
are giv ng to Parliamentary democracy.
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What was the urgency, Sir, for this

Ordinance which the President promulgated ?
Mr. V. V. Giri, Mr. Menon said, was a trade
union leader. That is a different question. A
trade unionist of today may be a reactionary
tomorrow. So I am looking to the past of Mr.
V. V. Giri. But I will certainly look to the
deeds that he has committed, the black deed he
has committed, for which he has been
prompted by the socialist Government of Mrs.
Gandhi. I would put this question to the
Government: What was the urgency of the
Ordinance ? Was it that the balance of the
Government in West Bengal was hanging on a
thin edge, and they wanted to arrest one of us ?
Mr. Gulam Yazdani was arrested and that is
how they wanted to reduce the balance in our
favour and increase the balance in their favour.
These are the two persons who have been
arrested : Mr. Gulam Yazdani and Mr. Sayeed
Badrudja. They have been arrested under this
Maintenance of Internal Security Ordinance.
Was that the intention of this Maintenance of
Internal Security Ordinance ? They say that
they will not arrest of detain political persons.
Wasn't Mr. Yazdani and MLA, a political
person, an ex-Minister of the Government of
West Bengal, a member of the Cabinet in the
United Front during 1969 ? Why did you not
have the courage to put him to trial if you had
got any documents against him ? You didn't,
because you know this black act will be used
in blackmailing you. You wanted to blackmail
the people of India. You wanted to blackmail
the political leaders. And that is why you have
brought this Bill.

Sir, they have been saying that they want
to adopt socialist methods. Well, we have
heard the torrent of oratory, torrent of rhetoric
yesterday of Mrs. Rohatgi. But then she spoke
with a Convent school accent and she read her
lesson very well. Her speech was written by
somebody, which she repeated with a convent
school accept. | am going to ask a question: Is
this the fulfilment of the promises that you
made to the people of India while you went to
them during the mid-term election ? What did
you promise them ?. . .

SHRI K. C. PANT : Peace and stability.

SHRI A. P. CHATTERIJEE : No, no. You
said, "Gharibi hatao". And what is
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[Shri A. P. Chatterjee] this Maintenance of
Internal Security Bill ? You said, "Gharibi
hatao". And you imposed Rs. 220 crores of
additional taxes on the consumer goods, and
have Rs. 240 crores of deficit, which means a
further increase in the prices of goods and a
further decrease in the value of money. That's
what you have done, and this is the way you
are acting. You have brought this Ordinance on
Interna! Security.

Sir, as Lenin said, "Parliamentarism does
not eliminate class oppression but lays bare the
innate character even of the most democratic
bourgeois republics as organs of class
oppression"

Sir, when Lenin said this, he did not
castigate democracy as such, but *hen he said
this, he said this that parliamentary democracy
is always a facade, is always a pretence, is
always a method, is always a means for
perpetuation of class oppression, a means for
perpetuation of oppression by the bougeoisie
and the rich. And this is what we are seeing
here, Sir. We are seeing in the name of
parliamentary democracy, an Ordinance,
without refernce to Parliament an Ordinance
promulgated for the purpose of detaining
persons without trial. What for? Mr. Pant was
saying Maw and order'. Your Mr. Ajoy
Mukherjee, your stooge the Chief Minister of
West Bengal, has he not said yesterday in an
interview to the press correspondents that law
and order has gone beyond control? Has he not
said that or has not the Congress in power
there said that? You cannot maintain law and
order because it is you who are supporting the
goondas and the anti-socials there- Dr. D. P.
Chatt-opadhyaya looks very innocent, looks
very philosophical—of course he is not here—
but Sir, in Burdwan, it was he who was to ad-
ress the meeting, a democratically convened
meeting, and he was to address the meeting
with Shri Priyadas Munshi, another great
Member of Parliament whom, I hear, Mrs.
Indira Gandhi likes and, well, likes a'most to
the point of obsession. This is what I hear that
Mrs. Indira Gandhi likes, to the point of
obsession, Mr.Priyadas Munshi.
(Interruptions) I would not use other words. I
am always parliamentary in the use of my
words. I never use unparliamentary words.
New, this Mr. Priyadas Munshi and this Dr. D.
P. Chattopadayaya. they were going to address
a meeting in Burdwan. Suddenly
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the news came that in Ahladpur Village a
particular had been detained. On this, the
meeting was stopped. The meeting was only
for the purpose of punishing the villagers of
Ahladpur. That is why the meeting was called.
That is why truck-loads of goondas had been
brought there and they led by the infamous
goonda, Mr. Naba-kumar Sain, went to the
village of Ahladpur and burnt a hundred
houses. Sir, in the face of the District
Magistrate, in the presence of the District
Magistrate, in the presence of the police
officers there, as everyone knew, Mr.
Nabakumar Sain, before he went to the village
there, told the police, "I am going there", and
he further said, "Don't come now,Come a little
later after I have finished the work." This is
what has appeared in the 'Statesman'; it is not
my report. And they went and burnt a hundred
houses in that village. Have the Government
taken any stops so arrest the criminals under
this Ordinance, the criminals who went to that
village and burnt a hundred houses ?

SHRIMATI = PURABI MUKHOPA-
DHYAY: How can they ? Two of them heve
been killed.

SHRI A. P. CHATTERJEE : No, no,

if you go to kill anybody, naturally, four of
them will be killed but one of you also will be
killed. (Interruptions) Sir, six villagers were
killed by the firearms used by Mr. Nabakumar
Sain and other goondas. It is true that two of
them were killed, but then Sir, I want to ask
this of Mr. Pant. Will Mr. Pant be honest and
will he say out of those persons, out of those
truck-loads of goondas, who went to burn the
village of Ahladpur, how many of them were
arrested under this Maintenance of Internal
Security Ordinance ?--the Ordinance has been
in force. But you have arrested Mr. Chulam
Yazdani, an ex-Minister, bacause he was a
Member United Front Government in West
Bengal. You cannot tolerate the name of 'the
United Front Government'. You cannot tolerate
the name of Jyoti Basu and you cannot tolerate
the CP(M), and CP(M) is an allergy to you.

What can you do ? You will only continue;
you cannot help. You will go down but we
shall go up ; we cannot help. A spectre is
haunting—as Karl marx said in 1848-the
spectre of communism. You cannot help it; I
cannot help it; communism will be there.
Hitler could not destroy it;
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Mussolini coi Id not destroy it ; nor can Mrs.
Gandhi, with her mixture of socialist phrase;
and gangster methods-how-ever you may
combine, however you may mix up-canno kill
communism; cannot kill our party. I can say
that, though your goondas are kil ing four or
five of us every day.

I am submitting this, Look at, for
example, the Jorabagon police station. There is
a great man there, called Shiv Mangal Singh.
He is the officer in charge of the police station
there. And what has he done ? When he was
there, four important persons have been killed-
Hemanta Kumar Basu, Ajit Kumar Biswas,
Mr. Justice K.L. Rcy and Nepal Roy; and ano-
ther Mr. Ghosh also--Amrit Bazaar engineer or
technician. This is an area, this is a police
station where these things are happening under
the person who is in charge of the police
station who is the instigator ; I said it on the
floor of the House. The officer in charge of the
Jorabagon Police station is in leagi e with the
goondas, he is thick in leagu: with he goondas
and he is causing these things to be done. He
caused the murder of Hemanta Basu because
he thought that by causing that to be done he
will be blacking out the name of the CPM.
and, Sir, it is from the police headquarters-tl e
Lai Bazaar headquarters— that the slogan
went out, that Hemanta Basu and Ajit Lilwas
were murdered by the CPM, but ultimately it
has come out that it was not so. This officer in
charge of Jorabagon . . .

MR. DEPU TY-CHAIRMAN: You can-
not bring in the name of the officer because he
is not here to defend himself. Moreover, he
belong> to the State Government and not the
Cer tral Government.

(Interruptions)

SHRI A. P. CHATTERIJEE : The point is
this : In this area, as | have said, against that
gentleman there is a case pending, of
murdering two of our sympathisers.

SHRI BIPINPAL DAS (Assam) : I want
to ask this question.. .

SHRI BRAHMANANDA PANDA : They
do not belong to any party, Are you defending
Ram Chatterjee ?
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SHRI BIPINPAL DAS : 1 want to know
this information from Mr. Chatterjee : Was
that officer appointed or promoted by Jyoti
Basu during his regime ?

SHRI A, P. CHATTERIJEE : Sir, Shiv
Mangal Singh was never there. Against that
person a murder case is pending on record. In
spite of that the man who is responsible for the
lapses of law and order in that area, a man
against whom there is a murder case pending
in a court in Calcutta, that person is still being
maintained as an officer in charge of that
police station. Is that the way you maintain the
law and order situation there ?

SHRI NIREN GHOSH ; I offer a piece of
information to Mr. Panda and Mr. Bipinlal
Das. Warrants have been issued ultimately
against seven persons for having committed the
murder of Hemanta Basu. One of them is
Kanti Dutta ; he is a goonda who has been for
years kept by Prafulla Kanti Ghosh, the Chief
Whip of the West Bengal Congress
Legislature Party—Congress(R).

SHRI A. P. CHATTERIJEE : I am saying
that this Congress (R) Government, this ruling
Congress Government is harbouring, is
nursing goondas in their midst and they are
trying to boost up their power with the
goondas and other anti-social elements and
now they come forward with this Bill to
maintain the internal security of India. That is
the tragedy of it. And the tragedy, of course, is
not something which you cannot understand
because under a bourgeois administration,
under a bourgeois social system appearance is
everything. The appearance always conceals
the reality. Actually they do not want to
safeguard the internal security by this Bill :
that is merely the appearance.

What is the reality ? The reality is this that
they want to create a situation in the country
by harbouring and nursing the antisocial
elements so that internal security may be
jeopardised and the internal security may mean
only that the fascist hoodlums .vill have their
way but the democratic forces may not raise
their heads. That is the reason why this
Ordinance was passed. That is the reason why
they could not wait for the Parliament to meet
before they thought of enacting this Bill. There
is a history behind this. 1 wanted to show
only this, as
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[Shri A. P. Chattcrjee] Lenin said: *It lays
bare the heinous character of the so-called
Parliament of bourgeois or the so-called
bourgeois Republic as organs of class
repression. What happened in 1950 ? In 1950 as
soon as the Constitution was promulgated, we
found the Preventive Detention Act. Sardar
Patel passed sleepless nights and passed it.
What is the Constitution ? Have you ever seen
any Constitution in India where under the
Chapter on Fundamental Rights there is a
constitutional liability for preventive detention
? But this is a Constitution which is glorified
also by the Treasury Benches as if this is a most
democratic Constitution. If they have any sense
of democracy, if they have any sense of
decency, they should came forward to take
away this fundamental liability for preventive
detention which is there in Part III—the
Chapter on Fundamental Rights. Since 1950
what they have done is, they have again and
again brought this law of Preventive Dention.
This Act itself was there for 15 years. Then in
1962 they got a kick in the pants at the borders.
Why ? It was not beeause of us, because we
were not running the Government, but because
of their ineptitude, inefficiency and because
their military collapsed, their administration
collapsed. They did not know how to fight.
They got a kick in the pants. What did they do ?
As is often said, when a person is shoe-beaten
by his boss somewhere, he comes to the house
aud beats his son. What did they do ? They got
a kick in the pant a.id after the Chiness forces
withdraw from India, they started this
emergency. The Defence of India Rules came
and for 4 or 5 years they ruled under
constitutional dictatorship, a term used by Mr.
Setalvad. That law was imposed on us for 5
years apd under that the same Congress regime,
the same bourgeois regime which is now ruling
the country, ruled. Thereafter you know what
happened in Bengal. In Bengel they have
revived from the Statute Book the Suppression
of Terrorists Outrages Act which was an Act
enacted by Mr. Anderson and under that Act
the Police can enter any home, break into any
home and arrest a person, can keep in detention
without producing him before a magistrate for
more than 24 hours and in that way it is
creating a terror, a tension and an atmosphere
of horror in the city of Calcutta and in the
country-side. The Prevention of
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Violent Activities Act was passed by the
President, not even by the Parliament, not even
by the elected Legislature. It was a President's
Act,—This Prevention of Violent Activities Act
under which people in Bengal are being
detained without trial. This is the record of
democracy of this Government and they mouth
democracy and phraces of democracy. I cannot
strik shame in their hearts. It is impossible,
because they are shameless people. If they were
not shameless people, when speaking so much
about democracy, the first measure they bring
before the Parliament is the Maintenance of
Internal Security Ordinance for the purpose of
supporting the Bill also, which is the first
socialist measure they are bringing hereafter
seeking the verdict of the people in the mid-
term elections. They are shameless. I cannot
strike shame in them but history will not
forgive this and I may say this spark can kindle
a prairy fire also. You may say that we are a
spark in Bengal and Kerala but that will kindle
a prairy fire and in that fire the entire lot of you,
the entire lot of the debauched politicals who
debauch themselves in the name of the so-
called socialism by their fascism, hood-lumism
and gangsterism will perish.

SHRIMATI PURABI MUKHOPA-
DHYAY : Mr. Deputy-Chairman, Sir, I rise to
support this Bill. I stand corrected that I am not
speaking on the Bill but on the Resolution and
I oppose the Resolution.

SHRI NIREN GHOSH : Mrs. Purabi
Mukhopadhyay is supporting the Opposition.

SHRIMATI  PURABI = MUKHOPA-
DHYAY : We do not feel happy when we have
to make a legislation like this, but the
conditions that have been created largely by the
friends opposite, their well-planned and
thought-out stream of violent activities in the
country make it necessary for us to pass a
legislation like this. Sir, Mr. A. P. Chatterjee
very eloquently spoke against the Bill and in
favour of the Resolution. Mr. A. P. Chatterjee
should remember that the country from which
they derive their inspiration and Mr. Bhupesh
Gupta should remember that the country from
which they derive their inspiration believes in
liquidation. What we are doing is we are only
detaining them for a specific period. We are not
physically liquidating them as they do in their
own countries from which they derive their
inspiration,
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SHRI BHUPESH GUPTA : On a point of
order. I draw my inspiration from India. Does
India believe in liquidation ?

SHRIMATI PURABI MUKHOPA-
DHYAY : Mr. Bhupesh Gupta belongs to the
CP1 which is following up till now the
policies adopted by the Russian Government
and the Russian parlies.

SHRI MAHAVIR TYAGI : She deserves
to be detaired because she is talking about our
foreigr relations.

SHRI BHUPESH GUPTA : I can
understand this kind of speech from our
friend, Shrimati Purabi Mukhopadhyay.

SHRIMATI PURABI MUKHOPA-
DHYAY : Certainly try to remember the
question of liquidation in those countries.

SHRI BHUPESH GUPTA : You are in
a state of disillus onment. . .

SHRIMATI PURABI MUKHOPA-
DHYAY : You will kindly allow me to speak.

SHRI BHUT'ESH GUPTA : Kindly spare
me also. 1 istening to her I was just thinking if
Mr. Atulya Ghosh had been admitted to the
Congress Party, but 1 find he is not here.

SHRIMATI PURABI MUKHOPA-
DHYAY : Why they have learnt from other
countries th:y are now implementing in our
country als >. Day in and day out they are
physicall liquidating th® members who do not
belong to their party. Look at the inter-part/
clashes. I ook at the number of murdeis that
have been committed daily by the CPM itself
and the party which is hand in glove with them.
He was discussing the Burdwan case of the
Sain family. Only 'he other day, I think only
yesterday they had occasion to speak about
these Burdwan murders. 1 also come from
West Bengal and I also know what happened.
This Sain family murder is known throught the
country, who committed the murders ill the
Sain family. . .

{Interruptions)
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SHRI SALIL KUMAR GANGULY :
(West Bengal) : On a point of order. The
matter is sub judice and it should not be
discussed here.
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MR. DEPUTY CHAIRMAN There
should be no reference to a matter which is sub
judice.

SHRI K. C. PANT : May I point out that it
is Mr. Chatterjee who made the reference ?
She is merely referring to that. That t9 not sub
judice.

SHRI A.P. CHATTEJEE: As far as
the raid on Allhadpur village is concerned
that is not sub judice.

SHRIMATI PURABI MUKHOPA-
DHYAY : Do you know the case of Naba
Kumar Sain ? You should remember that Naba
Kumar Sain is the brother of Pranab Kumar
Sain and Malai Sain who were brutally
murdered by the CPM workers.

SHRI A. P. CHATTERJEE : Then I have
to say things also and then, Sir, you will have
to allow me.

MR. DEPUTY CHAIRMAN : 1 have
already said that sub jmiice cases should not be
referred to.

SHRIMATI
DHYAY : I will
are sub judice
proved. . .

PURABI MUKHOPA
not go into details if these
cases, but it has been

SHRI A. P. CHATTERIJEE : Why did you
say brutally murdered ?

SHRIMATI PURABI  MUKHOPA-
DHYAY They were brutally murdered.
Everybody knows that. Not only that, a Court
of Inquiry was being held in the Burdvvan
town. The main witness, Shri Gunamani Roy
was murdered in the open court compound.

SHRI A. P. CHATTERIJEE : Who mur-
dered ?

SHRIMATI PURABI MUKHOPA-
DHYAY : I do not want to tell you who
murdered because their faces will tell you.
These are the reasons for which the workers of
Burdwagq, , .
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SHRI A.P. CHATTERIEE: If you
compare the faces, don't you think you will
know ?

SHRIMATI PURABI  MUKHOPA-
DHYAY : Your face can conceal murder. Mr.
Deputy Chairman, in Burdwan Naba Kumar,
the brother of Malai and Pranab went to
Allhadpur when he came to know that their
own colleagues were prevented from coming
and joining the meeting and were locked
inside, to which Mr. Chatterjee referred just
now. (Interruptions). Please let mo speak.
Otherwise you will not be allowed to speak.
Don't interrupt me. When these persons Priya
Ranjan Das Munshi, Dr. Debiprasad
Chattopadhyay and Shri Chandrajit Yadav
were addressing a meeting at Burdwan, news
came that our boys were prevented and they
were taken inside some huts with the intention
to be killed. Naba Kumar Sain went there to
save those boys from being killed. They were
prevented. . . (Interruption). Let the House
know the facts.

MR. DEPUTY CHAIRMAN: You
should also give a patient hearing to the
hon. Member.

SHRI K. C. PANT : May I point out that
Shri Chatterjee referred to our party and many
people in the most provocative terms ? He
practically abused and yet we heard him in
absolute silence. Is it fair that when she is
making her statement she should be constantly
interrupted in this manner ?

MR. DEPUTY CHAIRMAN : She has
heard your speech patiently and you should
hear her speech patiently.

SHRIMATI PURABI = MUKHOPA-
DHYAY : Naba Kumar Sain along with ten
other friends went to the village Allhadpur on
foot. They cannot carry a huge quantity of
kerosene or petrol to burn houses. They were
prevented on the road from entering the village
by some of the villagers belonging to the Kisan
Sabha of the CPM.
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SHRIMATI PURABI MUKHOPA-
DHYAY : Thank you. I will not do that.

Mr. Deputy Chairman, these boys were
prevented by the members of the Kisan
Sabha belonging to the CPM Party. They
were dragged inside the House. Naba
Kumar Sain was killed by the members of
the Kisan Sabha and the boys who accom
panied him were prevented from reaching
the village, and in the meanwhile the two
boys had already been murdered. Mr.
Chatterjee should be ashamed of the be
haviour of these people. I do not hold any
bri.f for murderers, whoever they may be,
to whichever party they may belong. Our
party leaders in my State had invited all
the opposition leaders—members belonging
to the CPM Party also—to come to a con
ference to find out ways and means of
abjuring violence. . .(Interruptions). Mr.
Jyoti Basu refused to attend it. Why did he
refuse to attend that conference which we had
convened to find out ways and means of
abjuring violence ? Sir, I condemn violence
from whichever side it may come. I \viU never
encourage murder against murder. Mr.
Chatterjee's party's action only proves the
necessity of an Act like this.

He was telling us about Mr. Gulam
Yazdani. . .(Interruptions).

MR. DEPUTY CHAIRMAN : Please do
not interrupt please.

SHRIMATI PURABI MUKHOPA-
DHYAY : When the CPM Party has spread
violence of this magnitude, we have no other
alternative but to fight violence, we have to
take strong measures. Sir, I do not think that
by enacting this law we are nullifying or
restricting individual liberty. I think we are
only ensuring iudividual liberty. I have every
freedom to go about. But 1 cannot go about in
the streets of Calcutta due to the goondaism
which is being perpetuated in my State and
elsewhere in the country. I am an individual.
Under the Constitution. I enjoy the liberty and
the fundamental right of freedom ot movement,



145 Re disapproval of

But I cannot do it. By a legislation of this type
we are only guaranteeing that kind of freedom
because then nobody will be able to hold up
the progress of our fundamental right or
liberty. Sir, we have brought forward this Bill
vith certain safeguards. 1 think those
safeguards are enough to see that the
individual liberty is not curbed. Mr. Gulam
Yazdani's name has been mentioned. Mr.
Chatterjee was very eloquent about Mr.
Yazdani because of his background that he was
a Minister. Sir, Ram Chatterjee, the most well-
known goonda in my State was made a
Minister in the UF Government. I! they accept
goondas as Cabinet Ministe s, they accept
Pakistani spies as Cabinet Ministers we cannot
help taking action. . .

(Interruptions)

Mr. Deputy-Chairman, he spoke about Mr.
Gulam Yazdani who happens to be an ex-
Minister of the UF Cabinet. There is no doubt
about it.

SHRI A. P. CHATTERIJEE : Mr. Vijoy
Singh Nabhar, the Deputy Chief Minister, is a
gangster himself. (Interruption). If Mr.
Yazdani was a Minister of the UF Cabinet, it
does not give lim extra privileges. If he
happens to be a spy of the Pakistan Wing he
has to be detained That power should exist. It
is only this country. . .

SHRI A.P. CHATTERIJEE : Mr. Jainul
Abadin and also Mr, Zia-ul Haq are spies. |
tell it on the floor of the House.

SHRI K. C. PANT: On a point of order.
This debate is becoming a very acrimonious
debate. Names of the persons who are not here
art being freely used. I request everybody not
to use these names because names are being
used so freely. The word "gangster" was used
for the Deputy Chief Minister of a State. May
I ask you whether this is Parliamentary ?

MR. DEPUTY-CHAIRMAN : It is not
fair to refer to persons who are not present in
the House to defend themselves. I would,
therefore, request everybody not to refer to the
persons who are not here.

SHRIMATI PURABI MUKHOPA-
=DHYAY : Mr Deputy-Chairman, I am
orry that I mentioned names here, Names
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were mentioned by Mr. A. P. Chatterjee.
Naturally I had also to mention some. I am not
in the habit of naming persons and having an
acrimonious debate. If the charge levelled by
Shri A. P. Chatterjee is not refuted from the
floor of the House the impression will go
round that whatever Mr. A. P. Chatterjee says
is gospel truth. So I had to do that.

Mr. Deputy Chairman, Sir, when I come
back to this Bill I find that there are
safeguards here which will ensure its proper
application because the Bill provides that the
name alongwith all the relevant papers of the
person who ha-> been detained should be
forwarded to the State Government within 12
days and the State Government will forward it
to the Central Government. With all these
checks and balances, I think no district
magistrate will ever dare hauling a person
wrongfully.

Mr. Deputy Chairman, Sir, my friends
opposite seem to be very much afraid because
they think that the noose may come down on
their neck. If they commit some wrongs with
the full knowledge that they are doing
something which will be a breach of privilege,
which will go contrary to the interest of the
country, they will no more be allowed to go
scotfree.

Mr. Deputy Chairman, if communalism of
the Muslims is a dangerous things, com-
munalism of the Hindus is a more dangerous
thing Hindus being the majority community.

SHRI NIREN GHOSH : That is
you are hugging the Muslim League.

why

SHRIMATI PURABI MUKHOPA-
DHYAY : If you go through the monthly
magazine "Mother India" you will see how
they are maligning Sheikh Mujibur Rehman.
Not only they are maligning, they are raising
communal passions in the country. Can you
take any action against such publications now ?
There are hoarders of food and other essential
commodities. There are blackmarketeers who
prevent the easy flow of foodstuffs and
essential commodities. Will you not take action
against them ? These are the reasons why we
have to have this kind of legislation.

Sir, there are preventive laws. Of

course, there are. There are existing laws,
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[Shrimati Purabi Mukhopadhyay] Of course,
there are. All the preventive laws are not
applicable to all parts of the country. We

may have State laws but by this Act we
are bringing the whole country under
its jurisdiction  except  the State  of

Jammu and Kashmir because Jammu and
Kashmir under the Constitution of India List I
and IT do not come Udder the category of

this  Constitutional 5 P.M. provision.
They have a separate Act under their
own Constitution. Otherwise the scope
of this Bill will be throughout the
countiy. ~ What has started in West Bengal
will soon spread all over the country.
We want to save India. Remember, Sir,

the eye disease, Conjuctivitis, that started
in West Bengal has now  spread
throughout the country. We want to
remove that kind of disease from the body
politic of India by a legislation of this
nature. Mr. A P. Chatterjee and Mr.
Bhupesh Gupta should remember that when
they speak of Bangla Desh, they advocate
strong action against Pakistan and they try to
bring down the name of Indira Gandhi saying
that  she is not bold enough to take strong
action against the Pakistan Government
and the military junta there. Now, when
we are arming our Government with all kinds
of power to face every kind of emergency,
why do they grudge it ? We will never use

it against our opponents because our
opponents do notcount at all. See
the scene in the Lok Sabha. What do

you see there ? Only a few persons sitting
on the Opposition. (Interruptions). ~ Why
should we be afraid of the Opposition
parties and apply a legislation like this on
our opponents ? So, we do not have any
intention to apply this kind of legislation
against the political parties unless and until
they are found to be doing something
which is against the interest of the country
which endangers  the internal security of
India or which endangers the internal rights
and privileges If they do that, let
them be warned that we will not hesitate to
take action against such persons. But
only to put down the Opposition we will not
apply it because they do notcount at all.

Sir, before I resume my seat, 1 will say
something about West Bengal. The conditions
that have been created there by the CPM
have made it impossible for any
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elected Government to function there effecti-
vely and successfully. In the conditions
prevailing in my State now, though we are in
power, we cannot have a straight
administration because of the large-scale
infiltration of the CPM people in the
administration. Day in and day out, our
Ministers' orders are being flouted by their
stooges. They were calling Ajoy Kumar
Mukherjee a stooge because he did not oblige
them, the members of the CPM. If he was their
Chief Minister, he would have been the most
patriotic Chief Minister.

(Interruptions)

MR. DEPUTY CHAIRMAN
please.

Order,

SHRI PITAMBER DAS : Sir, with your
permission, I want to say one thing. With all
my differences with whatever she is saying, I
admire the way she is boldly facing all these
interruptions. I think we must none patiently
hear her so that we may enjoy her speech.

SHRI BHUPESH GUPTA : Therefore,
you understand that a Bengali woman al-o
knows how to be aggressive.

SHRI PITAMBER DAS : We should hear
her patiently.

SHRI ARJUN ARORA : You should be
chivatroue, Mr. Bhupesh Gupta.

MR. DEPUTY CHAIRMAN
Mukherjee, you have to conclude now.

Mrs.

SHRIMATI PURABI = MUKHOPA-
DHYAY I will only take another two
minutes. Sir, [ was telling you about the con-
ditions prevailing now in West Bengal. West
Bengal being a border State it is in a very
strategic position with China, with Pakistan, on
our borders. (Interruptions) China has an easy
road and you know it. In 1962 you tried to help
them. So, Sir, in our State we want this kind of
an enactment to be there so that we can take
recourse to it if any person is found to be
working against the interests of the country,
whoever he or she is, whichever party he or
she may belong to, however powerful and in-
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fluential he or s'ie may be. In all the cases we
cannot haul jp that person in an opej court
because in espionage or in a relationship with a
fore gn country if a person is found to be
working against the interests of our country, if
ve have to substantiate those things in an open
court of law, then nothing can be secret,
everything has to be placed before the judge: in
an open court and our foreign enemies can
come to know about the people whom we have
hauled up, about the things which we have
come in our possession. So there should be
some secrecy about it. But by this secrecy we
do not mean to deny that person who is kept
under detention his own defence before the
advisory bo;.rd. What we have prevented is
from goin” to an open court. There are certain
checks and balances. There is so much
authority in the advisory board. Our friends s
lould not suspect that the power will be
misused or that innocent people will be hauled
up. When emergency conditions prevail in the
country, emergency powers have to be vested
with the Government. The Government has to
be armed with stringent measures to see that
the interests of our country are not jeopardized
in any way by anybody in any manner. [ was
talking tc you about the coalition
administration in West Bengal. If you go to
West Bengal you will find the CPM eevryday
is opposing our Government. Of course, it is
the function of the Opposition party to oppose
But there are ways and means of opposition.
They are hitting the people behind their backs.
They are killing the people everywhere. When
you want to take action, no citizen will come
forward to give evidence in a court of law or
before any judicial authority or before any
police officer even if they see a murder being
committed before their own eyes. They are
terrorized.

SHRI A. P. CHATTERJEE : You have no
right to belong to West Bengal. You are
creating murderers. You are causing murders to
be committed.

SHRIMATI PURABI MUKHOPA-DHYAY
: Only the other day we fought hree elections in
West Bengal. What did we see in the elections ?)
The candidates could not approach the
electorate. ~They were pievented from
approaching the electorate. 1 understand Mr. A
P. Chatterjee | peaking about parliamentary
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the theory of the Communist Party they do not
believe in parliamentary practices parlia-
mentary ways of life. They have accepted
parliamentary ways of life only in India
because in some States they have reaped the
harvest. So they have thought it is an easy
method for coming into power, through
parliamentary method, through adult franchise.
So, they have taken advantage of ballot boxes
and franchise though essentially they do not
believe in Parliamentary Practice.

SHRI A. P. CHATTERIJEE : Sir. what-
ever compliments Mr. Pitamber Das gave to
her, his comments no longer hold good. He
should immediately withdraw his comments.

SHRIMATI PURABI MUKHOPA-
DHYAY : Even then they are stalling elec-
tions. Our candidates were not allowed to go
to the voters. The voters were not allowed to
be approached by the candidates or in some
place they could not go to the polling stations.
Only their own party agents are allowed to go
to the polling stations for watching.
(Interruptions) If any unlawful thing takes
place there, the officers have no right to object.

The polling agents will be killed if they
object and that is how they come to power. .
.(Interruptions). Is it a popular way ? If their
Party is so much popular, why do not they
have faith in the people ? Why do not they
believe in the inherent goodness of the people
and earn the people's goodwill ? Why don't
they think that people will voluntarily send
them back to power ? Why do they adopt this
method of lerrorisa-tion ? That kind of
terrorisation can return them to power only in
one election. . ,

(Interruptions).

MR. DEPUTY CHAIRMAN Please
conclude now.
SHR1IMAII PURABI MUKHOPA-

DHYAY : Therefore, I feel that this kind of
stringent legislation should be there in the
hands of the government. I support the Bill and
oppose the Statutory Resolution that l»as been
moved by the members of the Opposition.
Whatever may be the threat or whatever may be
the charges from the I Opposition, we will not
be deterred from our determination to pass this
Bill which it
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[Shrimati Purabi Mukhopadhyay]

necessary to safeguard the interests,
security and freedom of the country and the
people. Thank you.

SHRI A. P. CHATTERIJEE : Sir, she
wants a glass of water.

SHRI NIREN GHOSH : Sir, I am not
speaking. I only want to say that even after
such speeches, she has not been made a
Minister. Somebody else has stolen it from
her. . .

(Interruptions).

SHRIMATI PURABI MUKHOPA-
DHYAY : I do not want to be a Minister.. .
(Interruptions). T am satisfied if my Party
colleague has got it. . .

(Interruptions).

SHRI K. C. PANT : Shri Chatterjee is
clean bowled. He should take it with grace.

SHRI BABUBHAI M.

CHINAI
(Maharashtra) : Mr. Deputy Chairman, I rise
to oppose the Resolution and to say a few
words explaining why [ oppose this
Resolution and why at the same time I am
going to support the Bill.

Sir, my previous speaker who, with all
her force pleaded for the Bill, deserves all
the congratulations of the House for the
standing against all the odium of the
Opposition. I would only beseech that we
should be a little sober and reasonable in our
argument so that they may create a good
impact. It is, after all, the job of the
Opposition to provoke the Speaker and it is
the Speaker who has to keep the balance so
that he or she can spell out his or her views.

Mr. Deputy Chairman, the reason why I
am opposing this Motion is that I do feel that
in the country today, the situation is such
that we require some sort of stringent Bill
which is before us. There is a slight
difference between my approach and the
approach of the Governmeit and that is this. I
would like to beseech my friend Pantji and
the party in power, even at this stage, to
think over my suggestion calmly, if it is
acceptable to them. And that is this : Even
though the Bill is a necessity according to
me, there are certain provisions
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which require a little study and going through
and therefore, if Pantji and my friends on the
opposite side could kindly reconsider, before it
comes up for voting tomorrow, to refer it to a
Select Committee, I shall be happy. But,
supposing, for some reason, they do not
consider my request, if they do not concede it,
I must make it clear that I will whole-heartedly
support this Bill.

Whatever may be the stand of the different
political parties, a stand that is dictated by
politics, I feel, that reason and national interest
demand the passing of the Maintenance of
Internal Security Bill by this august House as
the Lok Sabha has already done. Even as
nothing is dearer to me than the cause of
individual liberty and human freedom, I am
convinced that if democracy is to survive and
thrive, there is need to place reasonable
restraints on those indulging in unlawful,
criminal and violent activities.

The Preventive Detention Act, when it was
first brought before the country in 1950, the
Telengana situation was bad. But, today the
situation is much worse. There is threat to our
way of life and sovereignty from across the
borders. Apart from the troubles from our
eastern borders, I am told that Kashmir has
once again become a hot bed and the situation
might turn to be worse in the next few days.
Even when the P.D. Act was due to expire in
1969, I was of the view that the life of the Act
should be extended. That was the opinion of
many of the State Governments also and all
those who believed in the democratic way of
life. I feel that the present measure is necessary
in the interest of public order, security and
maintenance of civil supplies.

Sir, we are living in bad times. The borders
have become sensitive. Everyday we are
hearing about infiltration by the spies from the
neighbouring countries with a view to creating
disturbances within our own borders, In fact,
our commitment to the displaced persons has
brought within its trail a number of undesirable
consequences. In fact, I can say that the
urgency of the Bill today has to be judged in
the context of Bangla Desh affairs. We are
committed to support Bangla Desh. There are a
few elements and forces in our country which
do not like the present character of our
political system, democraric set-up,
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and want to rep ace it by a system of their own
liking by hook or by crook. The Government
has every right to take steps to contain such
elements.

Sir, although Ule Naxalite menace has
reduced in recen days, it is not altogether
extinct. We hear almost every day politic:'.!
murders committed in various parts of the
country and particularly in West Bengal. We
have been given to understand that in one
district, Birbhum alone, as many as 220 private
licensed guns have been seized by the
Naxalites. In Burdwan, most of the land-
owners wore compelled to give up their guns to
th; extremists. The present lull in the Naxalit s
activities is due to the fact that the Coa ition
Government consisting of the Congress and the
other Democratic Forces has succeded in
forming the Government in West Bengal and
there is no support to the extremist elements, as
happened earlier v. hen the UF Government
was in the saddle. There have also been records
of a Minis; er of the UF Government passing
on secrets to Pakistan. These are certainly very
alarming.

SHRI NIREN GHOSH : Where is the
record ? . . . (Interruptions) . . . Where is the
record ?

SHRI BABUBHAI M. CHINAI: It

is with the Government. It is not for you to
ask. There have also been records of a Minister
of the U.F. Government passing on secrets to
Pakistan. These are certainly very alarming. It
is not clear how much damage has been done
so far by such activities. It will be known only
in course, of time.

Also, the Home Minister has hinted at the
possibility of a national emergency in the near
future. This everyone can understand in the
context of the happenings taking place on our
orders in the East and the reluctance of world
community to see the situation. I, therefore,
strongly support clause 3 of the Bil. This
clause regulates also the movement of]
foreigners and their continued presence in
India and provides for expulsion, District
Magistrates and Commissioners of Police are
sought to be empowered in tin interest of]
security of State and the maintenance of public
order and essential serices. I am aware
that
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entrusting such powers to District Magistrates
has drawn a good lot of criticism. I am sure the
Government would frame rules in such a
manner that the powers are not misused and
proper supervision is maintained over the work
of the District Magistrates and Commissioners.

I am glad that clause 8 provides that when
any person is detained, the Authority shall
ordinarily communicate to him within five
days the grounds on which the order has been
made. Of course, in exceptional cases, the time
can be extended to 15 days. These are all
provisions on which we can take very little
objections. All that we can say is that the
Government shtul 1 b? vigilant and see that the
delegated p >wers are administered with
caution and not misused.

References have been made regarding the
Fundamental Rights and the right of citizens to
go to courts for issue of writs of Habeaus
corpus. This Bill, as I understand, has not
taken the right of the High Court to issue writ
of Habeaus corpus. If the writ does not
succeed, it does not mean that the Bill is
questionable. It is necessary to see that the Bill
is not defective and that is all we can say about
it. It should not be forgotten that if in the
interest of maintaining the freedom of the
millions, it is necessary to restrain the
activities of a few, it should be done.
Otherwise, the freedom of the entire Sub-
Continent might be in danger.

There has been a mention of the growing
violance and lawlessness in Railways. You
may be aware from newspaper reports recently
that coal is being stocked at pitheads ia
alarming proportions. There have been thefts
of rail traction and spare parts and components
of engines, Running trains have been stopped
and looted. Many of the coal-mines have
retrenched labour and they say that they
cannot help it. For similar reason, many of the
factories in the coal belt are facing the threat
of closurs. This is an unhappy situation which
is being brought about by anti-social activities
and it should be curbed in time with a strong
hand. Otherwise, it will spread to other areas
and much more serious situation might
develop when it will be difficult to control.

I am aware that Preventive Detention
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[Shri Babubhai M Chinai] is not the

panacea for all ills. ?t cannot be a .substitute for S :ngm 1 T 79T 41 HAAALRIT
our efforts on the social and economic front. What N
is needed today is public involvement in the aadi g, ud f&a IaF Al aar F#AT 8,

renunciation of the politics of violence and a T E‘} 5T H, Ia& AT T3 {19 T
commitment to Democratic principles and =~ .. . 5
practices. It is not the question whether one ®9 i qar Gi'dﬂﬂ'%\' £ AT qgI 97 et 1

believed in violance or not, but whether one is gyfygge g agi 1 e & fad ama
prepared to ensure that these liberal values can be _, - .
protected and preserved. There is no use talking of H F1E 3% (9737 ¥7 8% N7 AN A

personal liberty in the abstract sense cf the term. It gy =qfag a7 F€ar g ar IuE! e

is necessary that freedoms enshrined in our .. 3 a £ I o JEN N
Constitution have to be protected and therefore H 1@ F1 w'ld gl a4 98 69 39F]

certain reasonable restrictions are unavoidable. It wyq & g7z Far7v a9 2 1 W I FATHT

is in this light that 1 support the various provisions . . -
of the Bill. But T would be happy if the hon. 1 [SWHI FHI Ja TA-51q FIT Fa1 FYan

Minister and the friends opposite would like to gt {5% /19 F sTIa W7 AW ST 77T
examine this Bill in the Seleet Committee in detail. X, IAF! A9 7T F 12 SATT WL q i
ot B3 .
SHRI BHUPESH GUPTA : Sir, I am qﬁ.r & ﬁﬁ, Wiy f Al T
wondering whether he has joined them or they HH# | AIWAT qdT H&EINIEATE F«T 741,
have joined , . . Hmarg B @ oo fam 7 39
SHRI BABUBHAI M. CHINAI : I have not .I ot i, 3 "‘ m‘,‘q ?ﬁ. X
joined them, I am physically here, you can see. gar fr fFw %G § qI« # o ArHgdy
Zdl 4 fod T GwaArezardl @edl #)
sl ww W A (e gEm) 0 od WH Tt ﬂ e f_ﬂr L
Furener w@vE, Wi A9 e & i T Hmmraf:m qman afea # ag
L. . FFAT ATEAT AT AT WTw -
AT ALHIT 7 594 (e § 19 T=q@9 =z = f gﬁqﬁt 5 mq:::f; ST
¥ framar 1 (fevew) & 7z 72 @ w7 & fom TH Hig W TET gAT g, w
ar f6 M9 @G qHC & T FUA A o ¥ qar ﬂT‘E e wef Wi}%
AEAF F | A WIT ITH A4 9% 67 ot 'Gﬁg P
W ¥ A wFAl H W HIFIT ’ '

5 N ‘HFI*HW i FY IAH a9 9T WA gzt g€ W Ar w1
ﬂm;ém; | OF :m;ﬁgw}m‘sﬁ S u’r; @Y FAT ATGAT & | A AT FAN W
::’m > ' g?ra“wi ﬁtﬂ' mim 4z avar St w1 T4 @6, 48 T I A

] q q | - » -
amﬁa‘r?rzir' ﬁ?:‘gﬁ ST F AN FT ZAT | 1969 H Ay
1w A R AN N g g e ww AR AN et
WA gE awa @, ww, afiw uww ‘ .
dte 1% % s A e gy L T T S A, g
S m&n"“ yasiifaa 98 #U w71 5 90 awg Fea-

o, T " - -

::F:jrf:;‘a:q% - # oY "ﬁf““fﬂ faee qEt & a= 97 ag |EwIT q9dr 91
afa L TATCRA T o womr ww & faw gena ad ar |
W HIArT g AT A A AL gy gy gy Ay At A aawAr g fr

Y ST | ATEAT sz . - T
& - & W frama forr ®=q # ag wifeda Feaar sifeq ar
FAT 9rgar g & wvgfase widf ofaar i } o o o )
3 43 IW ®Y W A w7 AT g 3Had

g FHAIT FT fear 2 wiv mmw ek

weAAA Agd ot & arg wr faw qg
uRY FT AR g A § a7 7
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AT @Ea | "wro Ay " & faer i Argw
grar & e amo wegfaee ot & warfaa &
fora® wrar waft =T araa aE T
§ | AFEET, R O A¥ A &) aaena
fiF dro Fro e ot famdr s 7 ¥ H
AT ET 9T ..

SHR1 BHUPESH GUPTA : Though
according to you the Bill is against the
Communist Party

st sarw Ay wrgm o W@ A1 fasre
g¥€ 5% 1% § a7 39 faareary & faqms
& 1 avafas art & gad s waeg ¢

SHRI BHUPESH GUPTA ; Why are
you bringing in the Communist Party here ?

o T |TT ATEE - uTH waT 3,
977 oy eqfaq &= & o2 g1 ar A1, a1 |1
QUEdT SAdd F1 @4 G317 FAT AEd &
wYT WO gra § 0F TG AFT FT9A K
WEW FTAT F1EA 20 Al IAFT qAW F fan
naT AvETe wfaar qar At g w1
39 nfasre 1 w7 39 F7 41T T g ar
# awwar 7 f5 z@ aw@ w1 AT A
qAsifaa FAT 2 H qAaq w1 OFHAL
FTAT F | AIT A2 AT TEET FIAT TGS
2 fomir 2o 39 AT EAWA A9 4%
farerly a7 For F 1O FOUAT AT FEAT A
g 9T fad @7 97 e0 3 &7 J9aq
quTT F AT | qregaY, # FEAr FiEar
2 fs arwre &y maw g f e §
gy a1y 7 A o Gargu A 7 faw
AT FATIY OF FAACAT 2, TAETA 37,
aft Zm ot qu =g @ fawfed @ H
sAET GEAr & A1 FT I 9, 6w,
azi 39 3% A1 FAafAs aveEr d 1847
arfeE & I Fr A1 qAAitaa s
s TAT #1 wIE a7 1 3H 1847 warfe
¥ saex wat @1, Afwa A Gar @iz
ga fam gae fean ) feell 0 3m A
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A Az agwEr Bt Fm e A
afgmat #1 afawe TS fFram 3o &
srfiat & wfasrddl #1 % gara w7 7
AT g7 AT AE wW AFAY AT IT N A
AT FT FAAT F1 TEIT, ITH! FAT &A1 &
g3t aifs agEr 3w mfes & g gafa
Fv 7% | Tifas g, § gaer § wgar
argar g 5 ag it fregaiEa &1 g=ame
BATE S & Al T TEr, § awwar g
f S wrad aEgeq a9 ¥ gfa
f& asre 91 59 #7 W2 W Sawr
fadra #var wifge | 7@ ag ghar #1qq
AT spgear 1 yafy 51 a=9i 79 § 9l
TS 98 ATAGAT 361 & GgA & T9 A%
Fary #7 @ F ) ag yrfaa agr g
4% 7z faddy aw § 43 a1 9w § <,
afr ot &or 7 3w A 2ga A A
4 @A 1 W frar 3w ag Forrd )
AW a1 9 o3 939 A s A
o foad 39 1969 % = am 7 fawr-
fear 1 4t f dYo 4o Gaz #Y gsiifaa
far sra | 3\ g3 FY GwEr, a9
T, Wed 93T 1 w1, gfeamr &
TCHETT 1% fagre #1 aww e, 7t 7 fawr-
fear v oft, o ww gr@qz 4 a1 g
a3 ¥ AR wuAT Afg w1 FEeEr §
anwar ¢ sfaa 4@ 2

st fdem awi: gw @t ag &
T g & WAr 9T fF=rT w5y & o ardf
T F5a7 AMF< fa=r ag &3 &1

ofY TATH S ATTS © AT AT gW WL
HTg AAT AW FA | AT wrewae, § qg
fgas v argar g e ag 9o 3w Ay
qear 1 & | A afcfeafy o gEd A @
A1 afafer wewaear & @ 9 IEET
F7a F faw ag oF  avaw A4 g ) Am-
A gt 1 ATF ¥ ggaw fFar e

Security Ordinance. 1971
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EilzicEie kel
fr &€ welf § T8 G AT SAIEAT FHA
#1 & oY i 934t 71 GrF FLF 9F
¥ are 2w § 3 afsw ag o TEr AR
& o =afim & afasre &1 aumed 7@ g,
I O HFW AAT § | OETFLT qLAA
& foro uw ar g Jfgu, v @ arFedr
are g ¥ A =fgd ) a1 gw 9w
fafae SR & w5 THIT AT AL 00
A\ Fad 7€ gw1T F7 qfedi # L
a1 awdt § ste sad arfyr & wlwwrd
g g1 wwAT g | AT AW H OF T
1A @ aTe & § o A1 A g awar
&1 zafan & qwwar g e @ WL F
afeFre a7F & ar9 g Arfed AT H
o § f ot o e g ag fae

¥ e W WART & IJUEM
Faatefy @ & @il w1 e w7 & A
aé‘fm‘{ﬂurframmaﬂiﬁ?aﬂ
ag Afww &7 # &1 ar aorifa® 37 Ha
ar &= Tl 4o WiEEdi § 1 qEr &
femr, st g g & o e A1 ST
¥ ey o Fraww wEdr § A Iad
AT = werrke ar wfafra w1 gaarn
fparr otrar & @1 & wwwar g F Ag W3-
ﬁa@mn’hwmménfwﬁﬂm
siye it wewTe A wW awdy | o faw
s Fraea & fr o9 mnfeas @ off sqaeat
ot wiye wfafagw # ot TET AT E IEA
& ke g f5 A aral 1 aws faare
AT aga Sl & | uF aF AT ag & fF
oy wrere § gt Ay fear o &
amwar g & IR CEAR e G i
sy gaA et wraeEFar ) gad
ara & ag wan Wgan § 6 o gsArErd
&% W9A q974T § ag A% @ § | g
# wewrd 71 o wfgwre far froag
e S, EATer o & a1 ) A I A1
watfafedas <@y &, 3991 1§ WiT &l
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oy =afaal 51 TF | U @Ay W
q¥ai § A weEry aq @ F Ag un
afat 1 frgfer we &t o o ad
g ar o o @ A araar wEa
IAHY 47 7@ AG F wEAtHZ F1 T AT
it 2t rfe o < 9T G § I O
wfea afawrd ar qifafera aed @
Srawy § 1 wlt Fw A AR A K
sqarTdl daTE ST FAH FEA AT AE
& ARGF o GouFo oA 1 LHATAL FT
gz ar faar | & mwwar ¢ f5 a9z Sfea
Ad1 ar | ag Gifafera e @ 9 T
w5 g1 g ot Fegfae i & ¥ awdw
a oy eafeadi 1 oFE AIHL WAL
THETAA BT 2T AT & A1 q@ A1 Sar
F1 yreqT 39 THAAA § AG @A | T
fan ngargerdy ard #  afaw st &1 g
qifzu | &t #w # ag fawrora agq
mﬁig’rgﬁafmﬂ’lﬁaﬁﬂgaa
1 faft g7 az a4 T@T A1A | AT AAAT
11 # ot afgw sww A i o fem
A1 & Aadis af= a5 wae T g
FiT F1 ga T 4 A1 I (EET §n
& arz @ty &7 &% 97 faw aFar | 16
fare ey firdaqr & f fam & oY oz
1% 97 sqaeqr § gu  d wrEdr af T
w2 wifg, A1z 7 griwE ¥ & ar
gt & anfr gq safyr a1 fazam &1
aw fF § waor froger daem S0 1 W1
e gt ara o wifzaa 7 w6 A fead
3t & wite ag sfasr fam o TaT v
2 fr o cearzad AYE & HIAA A0S
T @ o awar | aw /v w feda
fpar @ @war & e o1 wwwg &, 4t
at a3 fad @i, &R FTEA A
fimdfadia ot @ omad g A dfasm
§ wufawrc foar gar & ge gafm
73T TN @A F7 | g wlawre G
wifgd fr g aier v awar § a7 &9
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AT AT FE AFAT 2 | MR. DEPUTY CHAIRMAN : You complete your speech
on the Resolution today.

(wa %t ==) _
SHRI BHUPESH GUPTA :  Again, [ shall
o St § agwar 7 B T At %lnot speak on the Resolution. That I can tell you.
) T & & fr = _ Now, Sir, we are discussing the Resolution.
IAET qTEAT AE1 FyAE -4 '.T"I'f"l"'f fqamint  is for the disapproval of the Ordinance.
o amep— wriy T _~+«We have heard three interesting speeches,
HEWaw JI:}T‘QT ST % fér -ﬁ?—-one from my friend, Mr. Babubhai Chinai,
w1 wfasre ar? gy =rfer fF 97 @%@ who has raised  his right hand along with
> 5 : = = = # =+ his white cap, another from Shrimati Purahi
=ra o 2 aafaal & feafas & P, . .

f '_1 _FTI II_ frrat T'Fﬁ : _ Mukhopadhyay, who, having delivered her
arg w2 a1 FEfems 712 FIE 1@ F1 speech, has delivered herself out of the
Fafar a8 77 a5a HAT gre g House, and the third one is from my friend
{1 o Tl ¥ rr . " . .. ..belonging to the BKD. the party of the greatest
FLA AT TZ ATT #AFEIT S ATIEGH H democrat living on  this  planet, Mr. Charan
N7 fam § 47 & 92 @9 57T &1 A0, Singh. Well, what to say of these speeches.
N f PT F I . _ After all, Shrimati Purabi Mukhopadhyay
Y odmHl ETL OWE W SITANT AW fez opposed preventive detention last year in
wrea aew = % wfe are wa T 97 June in the Consultative Committee along
ik ) ) N ’ with us which was why such a measure could
fa=rT T 4% 7 not be passed when West Bengal was
= o _ under President's Rule. Now, today she
7 fEEl & W H AWWAT g f 77 has changed her view because Mr. Om

JUIET T AT T a1 srfET Mebta has been very exacting in this matter.

' uf) gqawmfE | UFFITEar sft, 3T SHRI OM MEHTA : No. no.

FEATY 9T S ar 3| q A !
SHRI BHUPESH GUPTA : As far as my
o . ¥ N friend, Mr. Babubhai Chinai, is concerned, he
H TARAMEW 2 7 1 9 will not be true to his salt un'ess he speaks in
TETTT 97 | support of detention without trial. After all he is
an industrialist. He runs a whole number of
. industries. Where industries are run workers have
» gewala : fas g@@ 92 9- got to be suppressed, intimidated, terrorised and
faim sometimes put under detention without trial with
] a view to suppressing their trade union activities,
' so that the monopolists can fatten themselves on

st T ol g A wfAE- me exploited wealth of the nation and of the

Hr ;‘-a £ A7 T% % | B B JEAF T working people. So, he would support it. It is not
. - surprising. What was a little interesting in this
FET | episode is that my Congress friends started
applauding him. At the time of the election, from

MR. DEPUTY CHAIRMAN : Mr. what they told the nation we have come to think
Bhupesh Gupta, that the syndicate, big business and monopolists
have gone away, that they have driven them out

SHR! BHUPESH GUPTA; 1 shall of the party, that they have nothing in common

. with them. Such was the strain of the speeches
:';:;k on the Resolution foday and tomorrow made by the Prime Minister and by Mr. Chavan,

toeo i et if you recall their election speeches. Today within
a matter of four months or less than four
months. Mr,

MR. DEPUTY CHAIRMAN : No,
no. You said you want to speak on the |
Resolution.

SURI BHUPESH GUPTA : They are
scparate discugsions, .
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Babubhai Chinai is supporting them and they
are acclaiming and applauding Mr. Babubhai
Chinai.

SHRI BABUBHAI M. CHINAI : Mr.
Deputy Chairman, it is not a crime to support a
good thing which the Government is ioing. I
always view things in a balanced way and I do
not have a one-track mind like Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA : Mr, Babubhai
Chinai need not be upset.

SHRI BABUBHAI M. CHINAI : T am not
upset at all. When you mentioned my name, it
is my duty to say that. Do not mention my
name and I will not get up to say anything.

SHRI BHUPESH GUPTA : I am not
accusing Mr. Babubhai Chinai of in-
consistency. Big money is very consistent in
its  anti-working.class,  anti-people  and
undemocratic stand. You are very consistent.

SHRI K. C. PANT : How far is Mr.
Bhupesh Gupta consistent when he is
supporting Mr. Niranjan Verma ?

SHRI BHUPESH GUPTA : I am pointing
out to them about their double-talk. We shall
deal with it later. You try this trick in West
Bengal and we shall see.

On the one hand they go to the electorate
with all kinds of promises. We have heard
many speeches by the Congress leaders, and
some of them had been reported in the
newspapers, major ones. Did you ever hear or
read any report about a speech by any leader of
the ruling party that he or she was soliciting
support or seeking support for a preventive
detention measure of this kind ? There was not
a word uttered in the course of the election by
any Congress leader in the country that the
nation would require a preventive detention
law of this kind. Why was it so ? Do I take it
that they did not understand the situation in
March and only after having got a majority in
the other House they had come to realise that
situation ? Are they stupids or knaves or are
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they hypocrites '? I want to know. In the
election manifesto which cannot be unwritten
because it is written once and for all, is there
any reference to the need for the preventive
detention law ? On the contrary many things
are said in support of expansion of democracy
add many nice words are uttered, by way of
demagogy of course but all the same said in the
election manifesto, in which there was not the
remotest suggestion that there should be a
preventive detention law of this kind. Well
then, why this law now after the election is over
? The Prime Minister went to make a
nationwide broadcast on the 27th of December
last year when she spoke on the dissolution of
the 4th Lok Sabha. Was there any reference to
the necessity for a preventive detention law or
some such thing ? Therefore, it is quite clear
that having got the majority somehow or other
they are now trying to turn back on the people ;
they are now going to flout their own pledges,
the spirit of them, and the letter of the pledges
is also being flouted by the Government.

In 1969 there was a meeting in November
after the split of the Congress when Shrimati
Yashoda Reddy, now sitting there, come over
to this side and was sitting here in protest
against the behaviour of the Congress rulers,
when they were on this side in full force, the
Syndicate aspiring to be the ruling party or
some such thing, at that time they had lost their
majority. (Interruption) They had lost their
majority in the other House ; 222 of them were
there. The Prime Minister called a meeting of
leaders of parties and produced an agenda for
the Lok Sabha and the Rajya Sabha. There was
a little item, renewal of the Preventive
Detention Act. We told Mr. Chavan "You are
not going to have it. Why is this in the list ?"
Mr. Chavan said "No, no, we do not want to
discuss it now ; other things let us discuss". It
was dropped, as you know very well. Then the
Congress was in a majority. We wrested
something from the Congress at that time when
they became a minority something, and it was
the lapse of the Preventive Detention Act after
twenty years. It was a gain by the people. We
utilised the situation in order to fore; this
Government to drop the Preventive Detention
Act, and even in 1970 middle June in Bengal
they could not get it passed. Now they have got
a majority and one of the first things they did,
in fact the first Ordinance they issued was
the
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Ordinance after the election to renew the
Preventive Detertion law or re-enforce what
had been deniei by the old Parliament before.
That v. as the treachery committed by them, a
political treachery committed on the nation, a
fra id on the nation. I do not know how other
Governments behave, but in our democracy
they talk about democracy now and as far as
socialism is concerned I ne\et believe they can
ever build socialism.

In fact, socialism has become a fashionable
talk for them just as cosmetics are used by
some ugly people in order to cover up their
ugliness and look beautiful. Therefore, talk of
socialism —leave that out. The capitalist class
in po ver can never be expected to take to
socialism. We never expect it. It goes to the
cred t of the working classes of India, to the
traditional working class movement, that they
even forced the capitalist class to utter phrases
about socialism in order to get respectability.
But that is beside tho point. We expected them
at least to implement their election pledges ;
we expected them not to run counter to the
pledges.

Consultation was not made. Shrimati
Indira Gandhi at her first meeting after the
election called all the Opposition leaders, told
them that on all controversial matters she
would like to consult the Opposition leaders as
in fie past before the election. We were asked
not to take it that the she would disregard the
Opposition simply because she had got the
majority, a big majority, now in the Lok
Sabha. Mr. Atal Behari Vajpayee was the
person who said, "No, we do not think of such
a thing. Anyhow, it is gracious on your part to
have said that." But now this measure has been
brought before us. Was there any consultation
? Nothing of the kind. The Ordinace was
issued. Was there consultation ? Nothing of the
kin J. Whenever they are in trouble they
consult us in order to mitigate the opposition in
the Opposition Benches. Whenever such
controversial matters come which our
capitalists and monopolists like Mr. Babubhai
Chinai need whom our BKD friends supported
in UP. ..

SHRI SHYAM LAL YADAV : No.

SHRI BHI PESH GUPTA : ... then
there is no consultation. No consultation
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at all. It is arbitrary action, because, you know,
in the Lok Sabha the Prime Minister and her
party can get things passed. But I should like
one question to be put. Prime Minister
Shrimati Indira Gandhi certainly has an
individual image amongst certain sections of
the people. I believe the members of the
Congress Party, too, have an image
individually and collectively. With what face
would Mr. Krishan Kant go to his audiense in
Haryana and explain that he has supported this
Bill ? With what face Mr. Chandra Shekhar go
to the people of UP to explain as to why he has
supported this measure ? With what face many
friends sitting there including my friend, Mr.
Goswami, who is certainly very anti-American
would go to the Assamese People to explain
that they have supported this Bill 7 These
Congress Members who have an image. . .
(Interruptions). You have a very lovely face. .
. With what face, with what image, can they do
it ? It seems that image-building has now
become an interesting job. And having build it
up, you can utilise the image to deceive the
people, to please some of the reactionaries, to
please some of the big bureaucrats and destroy
the image of the rank and file of the Congress
Members, MPs and MLAs. Do these people
not have an image ? I have seen how many of
these Congress Members sitting there
campaigned in the election with sincerity, with
hope, that something great will be done. It is
they who built up the image of Shrimati Indira
Gandhi or of the Congress when the elections
took place. These are the men who went into
the battlefield to popularise the ideas of social
progress, to speak against the capitalists, the
princes, the landlords and foreign and Indian
capitalists. But today we find that this whole
lot of them is driven to a position when under
the whip of the party they have to support this
lawless law. This black measure is the
destruction of the image of the Congress rank
and file. It is destruction, it is character
assassination of those men in the Congress
Party who bore the brunt of the election, I
would like to ask them to protect their own
image. I shall try to help them. . .

AN HON. MEMBER : Thank you.

SHRI BHUPESH GUPTA : I shall try, I
will protect your image. Today you are in
the Rajya Sabha. And you, perhaps,
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think that some of you will get elected through
your Assemblies next year or a year later. You
think you are safe. All that you need is the
favour of the Government party here. Many of
you have an image. I know people look
forward to you do good things My quariel is
not with the Members who are sitting there.
My quarrel is with the Government. My
quarrel is with the bureaucrats. My quarrel is
with the leadership of the Government in
principle.

Sir, the President had been asked to
promulgate an Ordinance knowing full well
that Parliament was going to sit. Could they not
wait till Parliament was in session ? Why was
the Ordinance issued ? If the nation could be
held together all these months without a
preventive law of this kind, why was this
Ordinance so hurriedly promulgated ? It was
done to present the Congress Party Members
with the fait accompli. That is what we are
doing. Otherwise there was no reason for the
Ordinance at all. Anyhow, Parliament was
going to meet and they could have waited for a
few days. They wanted to put the Congress
Members in a situation where it would become
a question of prestige, when they either support
the Prime Minister or they oppose her and
discredit the Prime Minis'er. Naturally, the
Prime Minister calculated that the Congress
followers of hers would not like to embarrass
her and that willy nilly they would be driven to
supporting this measure. That is what is
happening. This is a wonderful strategy. I
know I cannot expect them here to raise the
banner of rebellion and to oppose this measure
and support our Resolution. But, certainly, let
me address the conscience of my friends here,
let them put their hand on their heart and ask
themselves whether at the time of the election
any one of them was thinking in terms of the
revival of the Preventive Detention law. If they
are believers in God, let them take the name of
Allah as the case may be and tell the House
that they were thinking in those terms. Nobody
told the people that they were so thinking. It is
absolutely an after-thought. As far as the
Government is concerned, well, the majority
has been secured and they thought let them go
ahead and the Ordinance was issued. Why ?
Ordinance, not for nationalisation, not for
attacking the Princes, not for attacking  the
monopolists, not for
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nationalising the foreign oil interests, or not
for similar other things. The Ordinance was
issued to curb the civil liberties and demo-
cratic rights of the people.

Sir, we know a certain deep thinking is
needed about the situation. Before the election
the Congress never suffered on account of lack
of majority in so far as the progressive
measures were concerned. Every time the
Congress Goverment wanted to do something
progressive it received abundant support from
our side in this House as well as in the other
House. And very often they got 325 votes in
the other House in support of progessive
measures. Therefore, for progressive measures
you do not need majority. That majority was
always there. It was a national majority in the
sense that all progressive parties supported
progressive measures. Therefore, it is quite
clear that they needed majority, it seems, in
order to pass the Preventive Detention Act
which could not be passed in the Fourth Lok
Sabha. Such a law could never have been
passed in the earlier Lok Sabha, we would
have prevented the enactment of such a
measure. But today they are in a position to do
s0. The world will infer from that the Congress
regime is interested in its majority, not so
much for taking measures against monopolists,
against landlords, against other exploiters but
to shame the country, shame the mandate and
shall Parliament, above all.

This is the lesson people will draw. We are
talking about Bangla Desh. Yes, we want the
Bangla Desh cause to triumph. There is no
dispute about it. But do you need the
Preventive Detention Act for it ?

SHRI SHEEL BHADRA VAJEE : Yes.

SHRI BHUPESH GUPTA : Do you need
the Preventive Detention Act in Cape Comorin
to win the battle of Bangla Desh ? Do you need
the Preventive Detention Act in the deserts of
Rajputana or in Maharashtra in order to win the
battle of Bangla Desh ? Certainly you do not
need it. Yet you are proposing an all-embracin j
measure for the whole country today. Why ?
Because you want to attack others You have the
Maintenance of Essential Services Act. When
the Barauni Railway workers went on a strike
because the Government would not carry out its
own commitment with regard
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to the project allowance, the Essential Services
Act was invoked and action was taken against
them. When the Government employees went
on strike in Kerala, the Essential Servia s Act
was invoked and the Kerala Government was
asked to prosecute the Governmen employees
for having participated in the one-day token
strike of 1968. Therefore, the aim is to attack
the democratic movement. Now we are told,
the Prime Minister will give an assurance,
Pantji will give an assurance, Mirdhaji will
give an assurance and we have to be satisfied.
May be my friend, Mr. Akbar Ali Khan, will
be satisfied because he gets satisfied by looking
at the iaces on the treasury benches. But we
will not be satisfied. Here in this House
Jawaharlal Nehru gave assurances in 1952 that
the Pieventive Detention Act would not be
used ; gainst political parties or political
opponents. Which one of them here now is
bigger than Jawaharlal Nehru ? Which is one ot
them is taken more seiiously than Jawaharlal
Nehru ? Whose words carry more weight than
those of Jawaharlal Nehru ? If hi assurances
proved all false, could not be implemented or
were not implemented, and, in fact, were
ignored, how do I take it that the assurance of

his daughter, if it i given, will be
implemented.
(Interruptions)
MR. DEPITY CHAIRMAN Order,
please.
SHRI BHUPESH GUPTA : Here my

young friend, Mr. K. C. Pant sits, and not only
fits, but is also piloting this Bill. I am surprised
that Shrimati Indira Gandhi is not here, She
should have heard a few things from us. You
see, the Prime Minister and Home Minister of
the country ignoring us in this matter. Govind
Ballabh Pant came once to get the Preventive
Detention Act renewed. At that time, perhaps
my friend, K. C. Pant, was in the high school
or in the college. He was a very young man at
that time. His fatl er was very affectionate and
he himself was very good. K. C. Pant was very
good. Whenever I went to Pantji, I found him an
e.tcellert person, a very lovingson to a loving
father and also equally good to the guests of
the father. Having fought Govind Ballabh Pant,
to-day it has fallen to me to fight K. C. Pant. It
is a tragedy that nothing has changed since
then as far as the Preventive Detention Law
is concerned. Is the
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Preventive Detention Act your inheritance
from your father ?

6 P.M.

No, I am sure he agrees. But somehow or
other he has become a tool. I am sure the son
should be worthier than the father in some
respects. That is how civilisation grows. If
every son were like the father in every respect,
then civilisation would not have advanced. . .
(Time bell rings) I will continue tomorrow. I
will finish tomorrow.

MR. DEPUTY CHAIRMAN : You said
you would not like to speak on the Resolution.

SHRI BHUPESH GUPTA : The second
speech I will not make.

MR. DEPUTY CHAIRMAN Please
conclude within three or four minutes now.

SHRI BHUPESH GUPTA: No, no.
1 will not be able to do it. Now I cannot do
it.

MR. DEPUTY CHAIRMAN : I would
like to know whether honourable Members
will like him to finish his speech within three
or four minutes.

SHRI BHUPESH GUPTA : It hurts me to
enter into a fish market to bargain for time.

SHRI AKBAR ALI KHAN : Sir, you give
him five minutes and let him finish his speech
now.

SHRI BHUPESH GUPTA : No, no. I will
speak only tomorrow, and I assure you
tomorrow I shall obey whenever you say,
"Bhupesh, you have to finish now." I will
finish it immediately, I will obey you
tomorrow. Whatever time you give me
tomorrow. . .

MR. DEPUTY CHAIRMAN
minutes.

Five

SHRI BHUPESH GUPTA : I am agreed.
Fortunately you will not be in the Chair. But
anyway I am agreed, I shall obey you.

SHRI PITAMBER DAS (Uttar Pradesh):
But thi- agreement will not stand with the
Chairman, Mr. Pathak.
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MR. DEPUTY CHAIRMAN : It applies lo
whoever is in the Chair, whether it is the
Chairman, the Deputy Chairman or the Vice-
Chairman.

SHRI BHUPESH GUPTA : It is a contract
between you and me. Do not go back on youi
word. Whenever you say, "Bhupesh, you must
finish now," I will finish.

MR. DEPUTY CHAIRMAN : When you
say it is a contract between "you and me",
"you" means the person occupying the Chair.
The agreement is between the Chair and Mr.
Bhupesh Gupta.

SHRI BHUPESH GUPTA : If Mr. Pathak
says "I am carrying out the instruction of Mr.
B. D. Khobragade" I will sit down. It is all
right. Now you adjourn till tomorrow.

SHRI OM MEHTA : Nr, no. Let him
finish today.

SHRI A. P. CHATTERIJEE : No. It is 6
O'clock now. Let him continue tomorrow.

MR. DEPUTY CHAIRMAN : We have
agreed that we have to complete our business
before 6 P.M. the day after tomorrow. . .

SHRI A. P. CHATTERJEE : We shall
defeat the Bill by that time.

MR. DEPUTY CHAIRMAN : Itis all
right. I have no objection at all and I would be
happy if the decision is taken earlier. . .

SHRI BHUPESH GUPTA : What is it you
will be happy of ?

MR. DEPUTY CHAIRMAN : He said "we
shall defeat the Bill by that time". To that I
only said I will be happy if the decision is
taken earlier, that is, as early as possible. Even
if the decision is taken tomorrow I will be the
happiest person.

SHRI BHUPESH GUPTA : What is it ?
You will be happy if the Bill is defeated
tomorrow ?
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MR. DEPUTY CHAIRMAN : I will be
happy if the decision is taken even tomorrow.

SHRI RAJNARAIN : No, no.

MR. DEPUTY CHAIRMAN : There are
two other Bills and the honourable Members
said that they would like. . .

SOME HON. MEMBERS :  No, no.

{Interruptions)

MR. DEPUTY CHAIRMAN : As I said in
the morning, it is in the interest of Members
themselves to get these two Bills passed
because there will be some advisory committees
for Mysore and Gujarat, and therefore, we will
have to finish this discussion before 4 P.M. on
Friday so that we can discuss the two Bills in
the remaining two hours, that is, from 4 P.M. to
6 p.M. Thus we can complete the whole
business on Friday.

SHRI BHUPESH GUPTA : You now
seem to be a great editor of your rulings. You
gave a ruling and you now start editing it. All
that we have decided is this business in today's
Order Paper will be completed by 6 O'clock on
Friday.

MR. DEPUTY CHAIRMAN : What about
the two Bills ?

SHRI BHUPESH GUPTA : We shall sec
about them. They too will be passed.

MR. DEPUTY CHAIRMAN : How ?
Well, if honourable Members say that they will
pass the two Bills without any discussion, I
have no objection in that case. I have no
objection if you do not have any discussion on
those two Bills.

SHRI AKBAR ALI KHAN: The
whole business that is there on the Order
Paper.

MR. DEPUTY CHAIRMAN : All right.
Now before we adjourn there is only one
statement to be made by (he Railway Minister.
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ot Wi Agar: 43 AwE du9 A
wq @A | 98 aezafa 1 faer a@f 4,
AT st w1 e 4t

off TrwATOam c gw & fao ar
g |

STATEMENT BY MINISTER RE SIDE-
COLLISION OF TRAINS

THE MINISTER OF RAILWAYS (SHRI
K. HANUMANTHAIYA) : Sir, I lay a
statement on the Table of the House regarding
side-col ision between train No. 48 Dn.
Bombay -Varanasi Express and a shunting
engine at Varanasi Station of the Northern
Railwa> on 22.6.1971 and I do so with great
SOITOW.

AN HON. MEMBER : What was that ?

MR. DEPUTY CHAIRMAN : He has laid
a statement on the Table of the House
regarding some accident which occurred at
Varanasi yesterda:.

St TwAETm (I g3 ¢
Za1 e ¢ oTE 9T 949i g

st ggawrafr © s T 2dz
Fae qv v fam 2

st TR o q1 # AT qEAr
ATEAT |

st gwmwiefa &1 g9z ifao
FEEHE |

sy TRATOAW ¢ IF AR gHI
TATH 1T |

at ggEaia
arfsroT |

A 9T FL
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